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LOK SABHA DEBATES 

LOK SABHA 

Friday. December 3, 1993/Agrahuyall(l 11. 
1915 (Salca) 

The Lok Sabha met at Elellen of the Clock 
[MR. SPEAKER in the Chair] 

[&glish) 
MR. SPEAKER : Honourable Members. to 

seck your pemlission to follow a little different 
procedure today. 

l1.0i hrs. 
WELCOME TO THE KAZAKH 

PARLIAMENTARY DELEGATION 

(English) 
MR. SPEAKER: Honourable Members, at 

the outset, I have to make an announcement. 
On my own behalf and on behalf of the 

honourable Members of the House, I hav~ 
great pleasure in welcoming His Excellency 
Mr. Serikbolsun Abdildaevich Abdildin, 
Chairman of the Supreme Soviet of the Repub-
lie of Kazakhstan and Mrs. Laura. £senge!-
dievana Abdildina and the honourable Men:. 
bers of the Kazakh Parliamentary Delegation 
who are OD a visit to India as our honoured 
guests. 

The other honourable Members of the dele-
,ation are :-

1. Mr. Bulat Bakhitzhanovich Dzhanasaev 
2. Mr. Ideal Galievich Musalimov 
3. Mr. Vladimir Alexandrovich Gulyaev 
4. Mr. Kadyr Ginayatovich Myrzaliev 
S. Ms. Lidia Vasilyevna Kochetova 

The Delegation arrived Delhi on I December, 
1993 afternoon. They are now seated in the 
special box. We wish tbem a ha.ppy and 
fruitful stay in our country. Throuah them we 
convey our greetings and best wishes to His 
Majesty the President, Prime Minister, Parlia-
ment, Government and the.friendly poople ef 
lb. Rcpublk: of KalAkbItan. 

11.02j h,s 
RESIGNATION BY MEMBERS 

[Ellglish] 
MR. SPEAKER: 1 have to inform the 

House that I had received a letter dated J 
September, 1993 from Shri Sharad Pawar, an 
elected Member from Baramati constituency of 
Maharashtra, resigning from membership of 
Lok Sabha. 

I have accepted his rcsi&nation with cffegt 
from 3 September, 1993. 

I have also to inform that I have received a 
letter dated 2 December,l993 fromShri Madan 
Lal Khurana, an elected member from South 
Delhi constituency of the National Capital 
Territory of Delhi resigning from membership 
of Lok Sabha. 

I have accepted his resignation with effect 
from 2 December, 1993. 

11.03 hrs. 
OBITUARY REFERENCE 

(English] 
MR. SPEAKER : Hon. Members, I haw to 

inform the House with a profound sense ar 
sorrow of the passing away of our e.leemed 
colleague Shri Frank Anthony. 

Shri Anthony had a long and close associa-
tion with this august House. He was a 
member of the Central Legislative Assembly, 
Constituent Assembly, Provisional Parliament. 
First to Fifth, Seventh and Eighth Lok Sabha. 
Thus he had to his credit a parliamentary 
career for over half a century with some break 
in between. He made valuable contributioa 
to the debate in the House. 

A lawyer by profession. Shri Anthony was 
a leading public figure. He was a constitu. 
tional expert of eminence. During his 10lIl 
and distinguished public life, be was actively 
involved in various capacities with orpnisa-
tions and institutions of varied hues, namelJ 
Viceroy's National Defence Council, Natioaal 
IDtegration Cou.ocU, NatiODal Defence Cowa-
ell, to JIal1IC a few. \ 
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An educationist he promoted several educa-
tional institutions including public schools 
known for high standard and excellence. 

A man with a literary oor.t of mind, he au-
thored the well acclaimed book. entitled 
'Britain's Betrayal in India- The Story of the 
Aulo-Indian Community'. 

A leading representative of tko Aaglo-
Indian Community, Shri Anthony furtheJed 
die cause of social uplii'tment. . 

A widely travelled person, he was. principal 
delegate to the United Nations General Assem-
blyin 1946 and was a member of Indian parlia-
mentary Delegations to the commonwealth 
Parliamentary Conferences held in 1948 in 
London and in 1957 in New Delhi. 

In his death, the country has lost an emi~ 
omt public figure and an able parliamentarian. 
The void created by his deat h is hard to till and 
his a __ will be deeply felt by aU of us. 

Shri Anthony passed away in New Delhi on 
2 J;)eoember, 1993 at the age of 85 years. 

We deeply mourn the loss of this friend and 
I am sure, the House will join me in c.onveying 
our condolences to the bereaved family. 

THE PRIME MINISTER (SHRI P V. 
NARASIMHA RAO; : Mr Sp<aker Sir, we 
have lost yet another s+alVlart of India's public 
life. One of the founding members of the 
Constituent Assembly has left us and perhaps 
left a void which would be extremely difficult 
to fiB. It is with deep sense of loss and grief 
that I stand here today to bid adieu to our 
Ioqest serving colleague in this House. 

Shri Frank Anthony was an outstanding 
Member of this august House. He had thl; 
upique distinction of being a Membtr of every 
~k Sal>ha to date, except one. Shri Frank 
Antl!Qny's assoaiation with national politics 
socs· back. to 1942, when he first became a 
~~r of the Centml Legislative Assembly. 
He C9~tributed to the framing of our Constitu-
tion al> a member of the Constituent Assembly. 
A lawyer by profession, his speeches in thi~ 
HGuse always bore the imprint of his know-
ledge aDlf understanding of law and his com-
IlJitment to the national welfare. 

Sbri Antbony devoted his life to one of the 
,.,.. reqlJiremeats for 8 strong and progres-
... __ • .,;z. IIducation. He started aeveral 

schools and was associated with many cduca-
tioAIlt institutions. He was ever willing to lend 
his support to charitable causes and philan-
thropic endeavours. I am sure, we all re-
~ber th~ ~;y he crusaded for the rights of 
minority edUcatiOnal institutions. He spent a 
lot of his time and cn,ergy for vind~tma their 
rights, fighting for them. 

Shri Frank Anthony represented the Anglo-
Indian community in this House. His espou-
sal of their cause always kept in mind their 
genuine welfare. He wove the concerns of 
his community in the true secular spirit in the 
larger fabric of national interests. His erudite 
speeches will be long missed in this House. 
The void left behind him will be extremely 
difficult to fill. 

May his soul rest in peace. 
Thank you very much. 

[Translatinnl 

DR. LAXMINARAYAN PANDEYA 
(Mand~aur) : Mr. Speaker, Sir, today again we 
are gathered here in connection with a sonow-
ful context. Yesterday only, we haw paid 
homage to some honourable Member. of the 
Hou~. 

Death of Frank A nthony has left a void in 
the polity of India. Shri Anthony was DOt 
fInly a senior educationist but also an eminent 
r olitician with clear-cut viewpoint. He always 
~ xpro&scd, his views strongly and clearly in the 
Parliament. He was connected with several 
social institutions which denotes his multi-
farious personality. He made valuable con-
tribution in the field of education. His abse~ 
will be felt d~ply by us. On behalf of aU the 
hon. members of my party, I pay my homage 
to him and T request the hon. Speaker to con-
"e) our condolences to the bereaved family. 

SHRI SHARAD Y ADAV (Madbepura) : 
Mr. Speaker, Sir, on my own behalf and <.n 
beilalf of my party, I pay my homa..-: to Shri 
Frank Anthony. He had been associated with 
this Parliament for a lor-g time. With his 
pregence in the House it seemed that some 
elderly person was ~itting with 11" in tit. IJoU!e. 
His speeches had an imprint of hi& long ex-
peJience that he had acquired hom the Consti-
tuent AsS(,mbly to the pre~nt oay. and hav.e Ii 
moral incuICIltivn for lIS, Toda~ on hiJ ~tb 
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-----..:.-----------------.. -----
I pay tributea to him on behalf of my pt'.rty. 
Sincc he was a velY elderly person and as per 
our culture, we pay tributes to such an elderly 
per1>On UpOIJ his death by playim, bands etc. I 
feel that h~ was a very elderly per~on and he 
served the country thlOUghout hi, entire life. 
So, on behalf of my party. I congratulate hi;]} 
fc..r his deeds. I lequest you t, c,mvey the 
condolenc% of this House to the bereaved 
family. 

\ 

With these WOlds I conclude. 

[English] 

SHRI SOMNATH CHATTERJEE (Bolpur) 
Mr. Speaker, Sir, I stand to moun~ the pa~,ing 
away of Shri Anthony. His passing away is a 
per~onal loss to me. He was a friend of my 
father. We belong to the same profession and 
I had the privilege of enjoying his affection. 
He was a distinguished lawyer and belonged to 
a generation when successful and leading 
lawyers did not restrict themselves only to 
their professions but took active interest in the 
freedom movement and various nation building 
and public welfare activities. Shri Anthony 
did not only serve his own community but also 
the nation in full measure as a Member of the 
Constituent Assembly. Member of the Provi-
sioaal Parliament and also of this House· 
Sir, his has been a lasting contribution and he 
will be remembered for his commitment to the 
rule of law and Constitutio!lal norm. He v."Ss 
very close to the Nehnl family. He always 
mentiol'ed the fact that he appeared for Shri-
mati Gandhi when she had to face certain legal 
proceedings. An active Parlia:n':'ntarian, an 
Educationist, a Philanthropist, a builder of 
institutioo, Shri Anthony's was a many-faceted 
life and we will always che-rish his memory. 

I convey my deep sympathies to the members 
of his family and we associate with what the 
hon. Prime Minister and Sharadji have said 
about Shri Anthony. 

SHRI INDRAJIT GTJPTA (Midnapore) • 
Speaker Sir. we deeply mourn the loss of Shri 
Frank Anthony. He. I am told, died peace· 
fully. <'f course, he was ~6 years old. which is 
a rioe old age. He had a long innings as a 
Parliamentarian and had really become a sort 
or institution in this House. 

(dIll J 5/ks) 

We were all accustomed and had :>ecome so 
accustomed to seeing him here. In his youn-
ger davs, of course, he wa~ much more sprightly 
and vigorous. In recent years, one could see 
that age was taking a tol! of him. But he 
never failed to attend the sittings of the House 
very conscientiouslv and made several attempts, 
though, not always successfully, to catch your 
eye, or lhe eyes of previous hon. Speakers 
because he wanted always to have his say which 
occasi;)!1ally, of course, he did with great feli-
city of eJo:pres~io!l and thou:;ht. Being a 
nominated Member, he was sometimes the 
but undeserved butt I should say of some 
derogatory remarks ridiculing his pO',itions. 
But I think that it was wrong to ridicule a man 
of his stature for that. 

As far aslthe Anglo-Indian community is 
concerned, I think, over the years, at the 
national level, they could not have hoped to 
have a better spokesman for their interest~ 
than Mr. Anthony. He was always reminding 
us, ·'emindin;t this House of the fact that his 
community, although numerically small and 

. dwindling. had played an outstanding role ror 
our country in defence and particularly in 
the field of sports. He was always very 
courteous, very polite to everybody and an 
e:<:celJent speaker aOld au outstan~ing criminal 
lawyer who defendeL many lost cause~ 1 know. 

So. Sir. the whole House, I think, will miss 
him sorel)'. I extent.' my sympathies, I believe 
to, his only surviving relative his sister. Mrs. 
Anthony had passed away some years ago. He 
had no children. I offer my oincere condo-
lences to General '~'i1Iiams~also, who is a ~ur· 
viving colleague from the Anglo-Indian com-
munity. 

On behalf of my partv, I would reQuc<t you 
to convey our condolences to al! concerned. 

SHRI P.G. NARAYANAN (Gobicheltipa-
layam) ; Mr. Speaker. Mr. Frank Anthony at 
his 86th year suddenly passed away. He was 
one of the ~ta!\Varts of Anglo-Indian com-
munitv. He was associated with the Indian 
ParJia~ert for over 40 years since the First 
I ok Sabha. He was an active member of the 
Constitnel't :\ss<!mt:ly as well. He ;vas an 
able lawyer and a Parliamentarian. His 
contribution~ to the proceedings of this House 
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from time to time, from one Lot Sabha to 
IIIIOtber Lok Sabha are remarkable. The 
.-vices rendered by him. as an educationist 
and a socialist, in various capacities are also 
valuable. His memory will live for ever. 

On behalf of AlADMK., I convey my 
sympathies and condolences to the bereaved 
family of Mr. Anthony. 

SHRI EBRAHIM SULAJMAN SAlT 
(Ponnani) . Mr. Speaker, Sir, Mr. Anthony 
bad passed a .. ay. We are all sad on the sad 
demise of Mr. Anthony. A distinguished 
personality and a great son of India, he had 
been a Member of this House continuously for 
teo Lok Sabhas. e:o:cept one Lok Sabha an~ 
also his contribution in making this Constitu· 
Don as a Member of the Constituent Assem-
bly was gn:at. 

His passing away is an irrepairahle loss to the 
nation and particularly, t must say that he was 
a champion for the causes of hiq own minority 
COIDIIlUDity, the Anglo-Indian community. 

ID particular, he was always defending the 
rilhts of the minorities. We also feel that we 
)law lost a fighter who always protected the· 
rilbts or the minorities. 

Tbere are 10 many institutions which were 
.stablished by him In Bangalore, a Frank 
Anthony School has been working very 
lIICCICSSfuDy. 

I CODwy my deep feelings of sympathy to 
bis famiJy an·' pray that his lOul may rest in 
peace. 

MAJ. GEN. R..G. Wn.UAMS (NOMINA-
TED ANGLO-INDIAN' : Mr. Speake-, Sir it 
is with deep emotion and profound grief that 
I rise to oIace on record the sad oemise of Mr 
Frank Anthony at the National Heart Tn~titute 
New Delhi, on ~nd December, 1991. at 11.40 
a.m. Mr. Frank Anthony was a Member of 
tbc Central Legislative Assembly from 1942 to 
1946. a Member of the Constituent Assembly 
from 1946 to 1950 and a Member of the Provi-
aionaI Parliameot from 1950 to 19~2. There-
after, be was nominated repeatedly to repre-
sent the Anglo-Indian community from the 
First to the prc!ICDt Tenth Lok Sabha with the 
~ of the Sixth and Ninth Lok Sabhas--
.. almost unbroken spell of 40 years in the 
..... tioDI of this august and historic House 
III wIddl be played a WirY active, COIIlltrUcti~ ..... ..,....pIlL 

To recall Mr. Anthony's own wordll, he had 
the honour and the pri"ilege of witnessing the 
unrolling of the scroll of 1 ndia' s parliamentary 
history. 

Mr. Frank Anthony was a leader with a 
differencc and of unusually high calibre. An 
exemplary leader who was always caring for 
the rights of the minorities: he was large 
hearted and generous and toiled indefatigably 
for the political and cultural survival of the 
Anglo-Indian community and the prosperity 
of its younger generations through 'he pursuit 
of higher academic and professional Qualifica-
tions. Towards this end, he founded three 
Public Schools and two Tunior Schools in 
C.alcutta, Bangalore and D~lhi and had dis-
bursed Iakbs of rupees anually in scholarships 
over the past quarter of a century. 

Mr. Frank Anthony has had tbe proud privi-
lege of being the undisputed, accredited and 
revered leader Of the Anglo·Indian community 
over the past 51 years. He ",as a lighthouse 
of hope and courage. standing out serene and 
confident despite the political and communal 
storms that raged around him in unabated 
fury. 

His seln_ servicc, inspired and committed 
leadership has added yet another diadem of 
incomparable lustre to the rich heritage of this 
nation. This has heen epitomised in his 
epic struggle to secure applace of respect and 
recognition for the Anglo-Indian community 
in re!'urgent and independent India -a task 
he has pursued with unrelenting 7csl and stead-
fast determination. 

It is my fervent prayer that the aware of 
Mr. Anthony's good deeds, outstandinl 
achievements and exemplary qualities of heart 
and mind will remai., for some time to illumine 
his friends, contemporaries and well-wishers 
in this augus! House. May God rest his soul. 

MR. SPEAKER: The House may now 
atand in silence for a short while. 

1l.2~ "". 
(17Ie Member, then ItDOd in IiletfCl!o, .. 

slwrlwhik) 

MR. SPEAKER : As a mark of respect to 
the deceased, the House stand~ adiourned to 
meet again at 11 O'clock on Monday. the 6th 
Deccmbor. 1993, 
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WlUTTBN ANSWEll TO QUESTIONS 

[_/kill 

P ........ ofT ..... 

*21. SHlU C. SREENIV AASAN 
SHRJ ANAND AHlRWAR ; 
Will the Minister of CIVIL AVIATION 

AND TOURISM be pleased to state : 

<a> whether there has been a marked decline 
in the growth oT tourism in the country during 
the last two years and particularly in the fint 
half of the' current financial year; 

<b) if so. the reasons therefor; and 
(c) the steps proposed to be taken to expand 

and promote tourism in the country ? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB! 
AZAD) : <a> and (b) : No, Sir. Tourist arri-
vals in 1992 (18,67,651) was the highest ever. 
TOllrist arrivals till September 1993 again are 
better than the comparable period of 1991. 
There has been a decline in 1993 as compared 
to the same period of 1992 due to Ayodhya 
incidents and its aftermath, law and order~ 
problems in some part~ of the country, .trikes 
by the ~taff of the national airlines, etc. 

(c) The measures aimed at further ina.sUlK 
the flow of tourists to India include potitive 
publicit)' in the overseas markets, strengthen-
ing of promotional efforts and development of 
tourist attra<;tions and facililiCi. 

Securit) Pres!I, Nasik 

·22. SHRIMATJ GIRIJA DeVI 
DR. D. VENKATESWARA RAO : 
Will theMioister of FINANCE be pleased 

to state : 
<a) whether money worth crores was 

reported mis~ing after being printed at the 
Security Press in Nasik in August, 1993; 

(b) if so, the details thereof; 
(c) whether any inquiry ha~ been ordered to 

look into the matter; 
(d) if so, the outcome thereof; 
(e) the action taken against those (ound 

r.ponsihle therefor; and 
(0 the remedial lJ'eUurm taken to ."..ven 

UIh incident. in futur. ? 

THE MINISTBR OF STAT.!. IN THE 
MINISTRY OF FINANCE AND MINISTEIl 
OF STATB IN THB MINISTRY OF PAR-
LIAMENTARY AFFAIRS <DR. AB.RAR. 
AHMED) : <a> and (b) On the night of 13·1. 
AUJUSt 1993, 12 bUDdI. i.e. 12,000 pi«el of 
R,. SO denominatiOD Dotes. valuins RI. 6·00 
lakhs were stolen from a railway wqo&l plICId 
at the Security Preas aiding for ~ 
to Reserve Bank of India. Ahmedabad. 

(c) and (d) Police have registered a case im-
mediately thereafter on 14 August 1993 and 
investigations are going OD. A Departmental 
Enquiry has also been conducted aDd specific 
instructions have been issued to the General 
Managers of the Mints and Presses for further 
tightening the security arrangements to avoid 
such incidents in future. 

(e) The railway wagOD for movement of 
currency was under the custudy of Maha-
rashtra Police. All the Police Escort party 
personnel have been suspended by the State 
Go\emment for derelktion of duty with im-
mediate effect from the date of incident. In 
ad-lition to this, ~ departmental ~ty per. 
~onnel have also been placed under suspeDlIieIII 
by the General Manager of India Security 
Press, Nasi!.;, pendiq outcome of tM PoIioa 
invPltiption. 

(fl Strict instructions have been is,ued to the 
General Managers of the Mints and Pressel te 
ensure strict security so that such lapses do 
not occur. These instructions include mea-
sures such as installation of close c:in:uit TV., 
specially designed wagons, and stepplll ., 
liecurity iWU"d arranaemeo.tI. 

Irrigation BoIIc't 

*23. SHRI PRAKASHV. PAnt· Wiu tbe 
Minister of FINANCE be pleased to fotate : 

(a) whether the Government of Maharashtra 
has sought permission to issue irrigation bonds 
to raise money from the .public; 

l") if so, whether the Union Goveml1ll8t 
have taken any decision in this rqard: 

(c) the detailll thtnof; and 

(.) if .. t. tJa. rtasOllS tJa..ror ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS· 
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS: DR. ABRAR 
AHMED: (al Yes, Sir. The Government of 
Maharashtra had requested the Central 
Government for approval to float special 
irrigation bonds for Rs. 100 crores during 
1992-93 on an CTperimental basis. 

(b) to (d) Government of India has not 
agreed to the proposal as the present scheme 
of public sector bon ds is restricted to only 
those undertakings which are wholly or partly 
owned by the Central Government. State 
level undertakings are governed by SEDI 
guidelines. Borrowing~ by the State Govern· 
men ts are governed by the standard require· 
ments of financing annualj plans as appro"ed 
by the Planning Commission. 

Natural Rubber 

-24. SHRJ P. C. THOMAS 
SHRI RAMESH CHENNITHALA : 
Will the Mini~ter of COMMERCE be 

pleased to state : 

(a) woether the Rubber Board bas submitted 
any repon regarding the cost of production of 
Ilatural rubber after January, 1993; 

(b) if so, the details thereof; 

(c) whether the Government have received 
representations from various farmers' organi-
sations regarding serious crisis due to steep fall 
in the price of natural rubber; 

(d) whether the Government propose to 
procure rubber at Bench Mark Price; 

(e) if so, the details thereof; 
(0 if not, the reasons therefor; 
(g) whether it is proposed to revise the 

Bench Mark Price of natural rubber: and 
(h) if so, the details thereof ? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) & (b) No, 
Sir. No report has beell submitted by the 
Rubber Board regarding cost of production of 
Natural Rubber after 'anuarv, 1993. 

(c) to (h) Representation5 have been received 
from various Quarters regarding fall in priceS 
and revision of Bench Mark Price of Natura 

Rubber. It is too early to mdicate the posi-
tion regard~ procurement of rubber at pre-
sent. As and when the need arises, the pro-
curement will be made at lower limit of the 
p~ice band i.e. as. 22,95U per MT on the baIiI 
of the existing Bench Mark Price. 

(Translation1 

Air Accitlqts 
"25. SHRI VILAS MUTTEMWAR: 
SHRI CHANDRESH PATEL: 
~ ill the Minister of CIVIL AVIATION 

AND TOURISM be pleased to state: 
(a) \y hether an airbus of the Indian Airlines 

had to make an emergency landing in a field 
near Tirupati recently; 

(b) if so, the reasons therefor; 
(c) whether a thorough pre-flight checking 

of the airbus was conducted and it was found 
fit for fiight; 

(d) whether a wheel of an Indian Airlines 
aircraft was found missing as reported in the 
Indian Express dated November 2, 1993; 

(e) if so, the details thereof: 
«(J the details of other such accidents that 

took place during the last sill: months; 
(g) whether the Government have inquired 

into these cases; 
(h) if so, the findingo thereof; and 
(i) the action taken by the Government to 

check negligence ;n maintenance of aircraft and 
al~o to S1feguard the lives of the passengers ? 

THE MINISTER OF CIVIL AVIATION 
AND 10URISM (SHRI GHULAM NABI 
AZAD) . (a) Yes, Sir. 

(b) and (c) The accident is under investip· 
tion rya Court of Inql'iry. 

(d) and (e) A wheel of the aircraft on flight 
IC-470 operated on 31-10-93 feU off durina 
take-off from Nagpur. The aircraft, however, 
made a safe landing at Delhi. DGCA iw 
conducting an investigation into the inCident. 

(0 No similar accident/incident involvil.l f 
aircraft of national carriers has taken place 
during the last. six months. 

(II) and (h) The aforesaid iaccideDt/iftCi_t 
are IlDder jnv.tigation. 
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(i) A special inspection on flaps and slats 
system of A-300 aircra,-t with In:lian Airlinc~ 
and Air India and IIIhed a'lsembiies of B-737 
aircraft of Indian Airline, ha5 been c:lrried out 
and no defect has corne to notice. The air 
lines ha\ e been directed to intensify air safety 
etTorts and these are being lTlon;tored rlosely 
byDGCA. 

Cbild Labour 

*26. SHRI i,RA.IESH KUMAR : PROF. 
SHRI RAM KAPSE : Will the Minister 
of Labour be pleased to ;tate : 

(b) if so, the dctails of the prnjccts being 
irnpl;!mcntcd and propm.cd to be implemented 
in our country llnder tbe abD/c programme; 
and 

(c) the financial allocation thcref·,r. pro-
;ect-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGAMA) : (a) Yeo. Sir. The fnt,rnational 
Programme on Eli'llination of Child Labour 
(fPEC) has been spon,ore': by th;; Tntcma 

(a) whether the International Labour Orga. lional Labollr Ocgani,ation. 
nisation has sponsored a programme for the 
eradication of the practice of child lab0l1r; (bl and (c) : A ~tatcment is attached. 

STATEMENT 
(i) ParticI!lars of Non-Governmental Organisations (NGOs) with which ILO has entered into 

agreements for im!llementing Child Labour Elimin--.tion Pr~_ii'cts 

No. 
Wing 

S.L. No. 
Specific 

Name ofNGOs 

-~-~----- -~ 

1 Bandhu",a Mukti Sarniti 
2 2 Saghan Kshetra Vika' Samiti 
3 :\ CREDA 
4 4 Society for Weaker Community 
5 5 Basco In;titllte for Social Wn:-k. 'i-irIlPpatur 
6 6 YWCA, Madurai 
7 7 Rural Welfare Centre 
8 8 Arunodhaya, Madras 
9 9 ICCW 

10 IO MV Foundation: :;> (Kattcdan [1;';clIit Facl()r~) 

11 11 CCFCL 
I:! 12 Harnan Sewak Sangh 
13 13 Bihar Khet Parishad 
14 14 Karnataka State COII'lcii for ChHd Welfare 
15 15 Peace Tru<t, nindugal, Tamil Nadu 
16 16 BCT 
17 17 Cheyutha 
18 18 MV Foundation: (Agricultura! L!bou') 
19 19 Ruchika 
20 20 Focus 
2] 21 IPER 
22 22 Vivekananda Educational Society 
23 23 Child in Need In,titute 
24 24 NCRD, Nagpur 
25 25 Snehallkeet 
26 26 Amrit Child Labour Tru,t 

94:L!S259LSS-2 

No. of Amount 
Child i'l US l3 
worker, 
Benefited 

--~~---- --5---

200 23,800 
250 35,800 
500 1'19.600 
250 34,500 
100 5,700 
100 13.500 
260 13,900 
500 9,100 
500 47.500 
300 11.700 
~IO 32,600 
120 13.600 
120 13.600 
120 27.000 
200 1\600 
400 81,000 

1.000 13.900 
600 28,900 
250 ~5.300 
300 lS.I00 
250 16.70 

50 5.700 
500 69.900 

1,000 37.200 
250 9,800 
600 6.700 

~~.,--
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27 
28 
29 
30 
31 
32 
33 
34 
35 
36 
37 
38 
39 
40 
41 
42 
43 
44 
45 
46 
47 
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STATI!r.tI!NT-contd. 

2 3 

27 Katha 
28 Jan Jagriti Educational Society 
29 Don Bosco Anbuillam, Madras 
30 Indore School of Social Work 
31 NLI, Delhi, I (Trg. for Enforcement Officer,) . 
32 Garib Nawaz Mahila Avam Ral Kalyan Society 
33 Alarrippu 
34 Bharat Childrens Siksha Samiti, Tonk 
35 SI. Francis Public School Society 
36 Centre for Rural Edn. Research and Dev. Assn. 
37 NLl, II (Workshup on IPEC for Trade Unions) 
38 IPAR Jalpaiguri . 
39 Calcutta Social Project, Calcutta 
40 Madurai Non-Formal Education Centre 
41 SAIDA 
42 CACl YUVA 
43 District Council For Child Welfare Muzzafarnagar . 
44 IIlaignar Narpani Manram 
45 The Manipur Tribal Developmellt Society 
46 SEEDS 
47 Chamtagara Adiba~i Mahila Samaiam 

101al 

4 

500 
125 
100 
500 

N/A 
250 
800 
250 
250 
250 

N/A 
525 
260 
100 

1,500 
N/A 

240 
400 
500 
440 
435 

5 

28,200 
8,000 

13,500 
14,700 

153,012 
12,400 
30,500 
34,700 
13,800 
4,250 

11,875 
61,245 

2,200 
8,817 

26,533 
54,885 
20,730 
13,836 
33,750 
29,023 
13,386 

16,355 1,28'1,042 

16 

(ii) Particulars of NGOs tbe Child Labour Projects which hal'e been se1ectild by the NatiOns J 
Steering Committee (NSq for aPllmval by IPEC Headquarters 

No. SI. No. 
Wing Specific 

Name ofNGOs No. of Amount 
Child FS$ 
Workers 
Benefited 

-------------------------------------------- --------_ 
48 
49 
50 
51 
52 
53 
54 
55 
56 
57 
58 
59 
60 

1 Ankuran 
2 Integrated Rural Development Services 
3 National Safety Council 
4 National Institute of Community Health 
5 Pranthik .lana Vikas Samiti 
6 ClNI II Awareness Generation 
7 AWAG, Ahmedabad 
8 SIW A, Jamnagar 
9 Care of Widows 

10 VES II Expansion Proposal 
11 IPER II Awareness Generation 
12 Central Board of Workers Education 

655 
800 

N/A 
300 

10,000 
N/A 

100 
100 
125 
500 

13,436 
19,000 
41,000 
25,900 
86,200 
21,700 
9,000 

11,000 
14,300 
22,800 

J3 Elirrination of Child labour in the Carpet Belt or UP 

N/A 
N/A 

5,000 

7,200 
400,000 
542,000 

Total. . . . 
Running Total of (i) 11: (ij) 

----------------
17,580 1,213,536 
33,935 2,501,578 

---"-"-----
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(English] 

Asiall Deftlopment Bank Loans 

·27. SHRI MOHAN SINGH (DEORIA) : 
SHRJ SURENDRA PAL PATHAK: 

Will t he Minister of FINANCE be pleased 
to state: 

(a) whether the Asian Development Bank 
has expressed its unhappiness over the slow 
utilisation ofl?roject aid given by it to India; 

(b) if so, th:: total amount of assistance in 
the form of loan receivo;;d from ADB and the 
IImount out of such loan not utilised so far; 

(c) the reason, for the slow utilisation of 
A.D.B. loan and it~ overall impact on the 
implementation of the p"oj~cts; 

(d) whether the A.D.B. has also sugg.:sted 
for allowing the Bank to deal directly with the 
State Government~ to ensure speedy imple-
mentation of the assisted projects; and 

(e) if so, the r.!adion of the Governm~n( 
thereto? 

THE MINISTER OF STATe IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (8) to (C) The Asian 
Developm~nt Bank Mission on project quality 
had occasion to discuss the utilisation of pro-
ject aid given to india. Th.: total loan for 
which agreements have b~':ll sigm;d amounts 
to US $ 4179.6 million. Against this, utilisa-
tion till September, 1993 is US $ 1358.9 
million leaving a balance amount of US 
~ 2820.7 million. The main reasons for 
inadequate utilisation are th" delay in fin:Jisa-
tioll of contracts and procurement of goods, 
availability of counterpart funds and changes 
in the scope of some of the projects; this has 
affected the impiementation schedul.:s of some 
of the projects. 

(d) and (e) Measures for improving the 
utilisation of assistance have been under dis-
cussion with the multilateral agencies including 
A.D.B. The Central Government is already 
providing additional central assistance to 
States fOI implementation of externally aided 
projects while bearing the foreign exchange 
risk, as it would be difficult [,lr the Stat.:,; to 
implement all the projects with th~ir olVn pia 11 
resources. 

ITDCHoteis 

·28. SHRI VUAY NAVAL PATIL : Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state : 

(a) the overall average perccntagt; of room 
occupancy in the India Tourism Development 
Corporation hotels during the first ten months 
of 1993; 

(b) whether the room occupancy in these 
hotels has declil'ed during the above period 
as compared to 1992; 

(c) if so, the details thereof; and 
(d) the steps proposed to be taken to com-

pete with the private sector hotels for improv-
ing ol:cupancy in thc lTDC hotels? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (al During the first ten months of 
1993, the overall average room occupancy of 
ITDe hotds is 51 per cent. 

(b) No, Sir. 
(c) Doe;; not arise. 
(J) The ~teps lxing envisaged by lTDC to 

furli1.r improve the occupancy and perfor-
mance of the hotels include aggressive market-
ing etTorts, nloJernisation/r:!novation ofhoteis, 
introduction of special off-season packages, 
improvement of the product and quality of 
s.:rvices leading to customer satisfaction. 
.kveiopmcni of human resource by imparting 
training at all levels, operational cost reduction 
etc. 

[ Translation] 
Tourism Projects in Uttar Pradesh 

*29. SHRI RAJYEER SINGH : Will the 
i\1inislcr of CIVIL AVIATION AND TOU-
RISM b" pleased to state 

(a) the number of projects for promotion or 
tourism in Uttar Praoesh approved during the 
Seventh Five Ye~r Plan and the amount sanc-
tioned therefor; 

(b) the places where these proj,:cts were pro-
posed to be impll!mented: 

(c) the names of projects completed and the 
projocts which are still pending; and 

toll the expenditure incurred on eaeh pro-
ject. so far anll the time by which the remain-
iug projects are likely to be completed ? 
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THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB! 
AZAD) : ~a) 22 projects amounting to Rs. 
442.63 lakhs wero sanctioned during the 7th 
Plan period. 

(e) The projects at Haridwar, Corbett, 
Dudhwa and ChUha National Parks, Kosi 
Allahabad, Maharajpur, Fatehpur Roshnai 
have been completed and the others are being, 
implemented. 

(b) These projects are at Mathura, Ayodhya, 
Samath, Khushinagaf, Sravast. Fatehpul Sikri, 
Kosi, Allahabad. Dhangiri. Milharajpur, 
Fatehpur Roshnai, Gorakhpur, Jh:!ns:, l-laIid-
dwar, Farukbabad, Agra, Luc1.now, Corbdi. 
Dudhwa and Chilhe National Parks. 

(d) A statement is given bdow indicating the 
releases made for each of the projects. The 
implemmtation of the projl.cts is the responsi-
bility of the State Govt. 

SI. 
No. 

:! 

3 
4 
5 
6 

7 
8 

9 
10 
11 
12 

13 
14 
15 
16 

17 

18 
19 
20 

21 
22 

STATEMENT 

~"jame of til" proiect Year of 
sanction 

Amount Amount 
sanctioned released 

---~- ----.~~---~----

Tourism complex at Sra\'asti 1985-86 63.00 20.00 
Mini buse-; and elephanb for Curbl.!tt. Dudhwa 
and Chilha Dn ).15 5.14 
Tourist Bungalow at Mathura Do. 27.64 21.00 
Water sport, at River Gomti Do. 3.16 1.RO 
Lucknow Mahotsav Do. 2.05 ::>.05 
Stage for open air theatre and wayside amenitie5 
at .-\yodhya Do. 16.80 13.40 
'5wiss cottage, for Kuo:bh Mda ::!! H2:'i~~"'::!' Do. 17.48 15.73 
Toilet and drinking \\akr ~facilit;cs at ')arnatb, 
Kushinagal. Sravasti and Fatehpur <;ikri Do. 6.00 4.00 
Fibre-glass huts for Garhwal region 1986-87 33.75 31.00 
Yatri ni\\ as at Allahabad Do. 19.4~ 18.00 
Renovation of Kosi Restaurant Do. 19.80 19.19 
Residual payment to National ~nslitu(e of Design 
for copies Master Plans. . . . . no. (l.OI 0.01 
Forest Lodge at Dhangiri 1987-88 33.:'7 10.00 
Tourist Complex ~t Kosi I 98f!_89 39.13 38.00 
Fast food counter at Kumbh Mcla. Allahaba,! Do. 3.18 3.111 
Wayside amenili'!s at Maharajpur ill Kanpur Dis-

19R990 9.93 9.43 trict 
Wayside amenities-at Ratnapur Ro>hnai in Kaupur 

Do. 9.93 9.43 District 
Development of Nehru Ghats at Allahabu 1 Do. 37.18 34.95 
Trekking equirment for Garhwal region Do. 11.47 8.60 
Public conveniences at nine places (Gorakhpur, 
Jhansi. Haridwar, ~arukhabad, Agra, Mathura, 
Allahabad. Varanasl and Lucknow . Do. W.56 71.00 
Mango Festival Do. 1.40 1.40 
Yoga Festi,al Do. 2.50 1.50 ------------

Total 441.0 307.91 
-----.----.. ----.----.. ~.---.----
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{English] 

Mica 

.30. SHRI BASUDEB ACHARIA : Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether there b any gap betwe('ll the 
demand and supply of mica in the country; 

(b) if so, \]1t details of the co.)nsumplion and 
export of mica in t~rms of tonncs along"" ilh the 
amount involved therein during each of the 
last three years; 

(c) whether there is any improvement after 
C'analisation; 

(d) if so, the details thereof; 
(e) if not, the reasons therefor; and 
(f) the steps proposed to be taken by the 

Government to check the decline in export of 
mica ? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE) : (a) to (f) Relia-
ble information regarding the actual consump-
tion/demand during the last three years is not 
available. However, during the three years 
period ending 1990-91 the consumption was 
around 9,300 tonnes per annum in the organi-
sed sector alone. The export of mica and 
mica products during the Jast three years has 
been as follows : 

1990-91 
1991-92 
1992-9~ 

Qty : ill fOil/res 

Val : in Rs. lakhs 

Quantity 

42,596 
34.SW 
~7.7..j 1 

Value 

5,131.09 
5,547.S8 
3.ln~. 73 

(SOlii'll' : DGCl &.. S. Calcutta) 

Export of proc\:~scd mica was ucca .mlised ill 
October, 1990. Export or proee~scd mica 
showed a decline after dccanalisatioll. How-
ever, this is largely ullribulablc to ..:hungcs in 
Ihe glob~1 lY'urket envirollOlcnt on :!ccount of 
kchnologiutl obsllicncc and p.oduct sub,:ilu-
lion of certain forms of mic:l, .:hunroc< in the 
former Sovi.:t Union and Easl J::utop<..an 
countries which were major consumers of 
sheet mica and geoneml reeessionary condi-
tions in the global economy. 

Keeping in view the natural competitive 
advantage enjoyed by mica protucls like mica 
paper, heater plate and insulating tape based 
on indigenous mica scrap, efforls are being 
made to incrcas.: the export of such value added 
products. 
[Translation) 

Air India Passengers 

*31. SHRIMATIKRISHNENDRAKAUR 
(DEEPA) : 

SHRI DATTATRAYA BANDARU: 
Will the Minister of CIVIL AVIATION 

AND TOURISM be pleased to stale: 
(a) whether there has been a decline in the 

number of passengers travelled by the Air 
India during the lasl three years; 

(b) if so, the details thereof and the reasons 
therefor; and 

(c) the steps being taken by the Government 
to encouragf passengers to travel by the Air 
India so Ihat il can earn more profit? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRl GHULAM NABI 
AZAD) : (a) and Ib) There has been no 
appreciable decline in tbe number of passengers 
carried by Air India during the last 3 years as 
can be seen from figures given below :-

No. of 
Years passengers 

carried 

1990-91 21,61,264 
199J-92 20,04,487 
1992-93 22,01,449 

(1:) Air India has taken s.:rvcral steps to 
allract more passengers 10 travel on their 
serv ices, th..:sc arc :-

I. Special facilities to attract high yield 
passengers. 

2. Special otTer of 24-hoors stay in Cen-
taur Hotels for in-bound passengers. 

3. Acquisition of new Boeing 747-400 
aircraft for product upgral.lation. 

4. Impro\ed check-in procedures. 
5. Introduction of new services to Jakarta, 

Dill ban, Johancsburg, Dar-es-Salam 
elc. 

6. Better food, cutlery, on-board whl.'"Cl 
chairs etc. 

7. Improvement of on-ground SCI vices 
including training of personnel. 
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(~lishl 

External Debt 

*32. SHRI RUPCHAND PAL 
SHR.I AJOY MUKHOPADYAY 

Wtlt the Minister of FINANCE be pleased to 
statf. : 

<a) the latest position of country's external 
debt as per the Status Report on India's 
External Debt brought out by his Ministry; 

(b) the manner in which the Government 
propose to liquidate this debt; 

(c) the Government's policy for going in for 
short-term debts especially for protecting 
reserves; 

(d) the details of the productive purpo5CS 
for which the borrowed funds have been or ale 
being used; 

(e) the preo;enl debt-servicing ratio in Ih.: 
context of the galloping debt and the estimaltd 
annual debt service payment; and 

(f) the measures being taken te check 
Government's wasteful expenditure? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRES : (DR. 
ABRAR AHMED) : (a) As per the Status 
Report on India's External Debt, the total 
non-dcfence external debt including NRI 
deposits and short-term debt is eSlimalt:d to be 
U.S. $ 74.53 billion as at the end of March, 
1993. 

(b) The external debt is being repaid on aut' 
dates according to the terms and conditions of 
CBch loaD agreement mutually agreed to with 
the doIlOl'S. Governments has already inti 0-

duced a programme of economic. efo.ms aimed 
at short term stabilisation combined with 
longer term restructuring. These reforms 
would improve the economic condition of the 
country ana revitalise our growth process, 
iacluding our export earning capacity, so as to 
enbance our capacity to repay the loans and 
to ensure that this debt servicing burden does 
not exceed the capacity of the economy to 
service such loans. 

(c) Government does not regard short tel m 
borrowings as a desirable instrument for pro-
tecting reserves. 

(d) 'Exterll:ll borrowings are being used for 
var~ developmental purposes mainly in the 
fields of Asriculture, Irrigation, Fertilizer 

Ene!l\¥,Industry, Infra-structure, Environment 
Sociat Sector and for Import of capital 
goods. 

(e) The debt service payment as percentage 
of current receipts is estimated to be 25.7 
percent during 1992-93. The liebt service pay-
men, is estimated to be U.S. S6.83 billion 
during 1992-93. 

(f) Government has taken a number of steps 
to bring about improvements in revenue re-
ceipts and domestic savings, eliminate in-
essential and low pi iority expenditure, clO!>Cly 
monitor admin:stlative expenditure a.ld exer-
cise careful scrutiny of all ongoing program-
mes so as to ensure that it dOts not exceed 
budgdary targets. Details of other important 
mea~ures taken in this n.:gard nrc contained in 
the Finance Minisler'~ Budget Speech, 1993-94· 

I Tl'lIlls/aliollj 

Dry F .. uit~ 

*33. SHRI CHINMAYANAND 5WAMI 
Will the Minister of COMMERCE be pkar.ed 
10 slaft : 

(a) the .:ounlries to which dry fruit~. particu-
larl) ca,hew IIUIS, hav.: been exporteu during 
~ach of the last thlee y<:ars; 

(b) the foreign exchange earned therefrom, 
country-wise and year-wise, and 

(c) the measures proposed to b~ taken by 
the GO'llernmellt to increase the export of dry 
fruit? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MVKH1::.RJ<'E): (a) and 
(b) Cashew Kernels and walnuts arc two 
major dry fruits exported from India. 
The details uf country-wise e~ports of cashew 
kernels and walnuts during 1990-91, 1991-92 
and 1992-93 are given below in ~Ialement I 
and StatemenlH re'pecti\dy. 

(c) Introduction of a unified exchnge rate 
and simplification of compulsory pre-ship-
ment inspection un export of agricultural 
commodities, including cashew kernels and 
walnuts, are some of (he.steps taken by the 
Government to increase export of cashew 
kernels and walnuts, Apart from the above, 
Cashew Export Promoton Council and tl,lc 



25 Written Answers AGRAHAYANA 12, 1915 (SAKA) Written Answers 26 

Agricultural and Processed Food Products 
Export Development Authority (A'PEDA) 
participate in exhibitions abroad and l'rrange 
buyer-seller meets to have inter-action with 
importers in other countries. The Cashew 

Export Promotion Council and APEDA also 
spOnsor delegations to countries which have 
potential for improving exports of agricultural 
ommodities. 

STATEMENT-I 
E"port -:f Cashew Kernels 

{Rs. in takhsl 

Australia \ 
Austria 
Behrain IS 
Begium 
Brunei 
Canada 
Chile 
Chinese Taipei 
China PRP 
Cyprus 
Ctcchoslova"-ia 
Ethiopia. 
France 
German F Rep. 
Egypt A RP 
Greece 
Honduras 
Hong Kong 
Israel 
Italy 
Japan 
Korea DP RP 
Korea RP 
Kuwait 
Iahanon. 
Malaysia 
Mali 
Mauritious 
Mexico 
Nepal 
Netherland 
New Zealand 
Norfolk )S 
Norway 
Oman 
Poland 
Portugal 
Qatar 
Saudi Arabia 
Singapore 

1990-91 1991-92 1992-93 ._--_._-_._-------------------
1,297.69 

95.18 

1. 70 
176.91 

136.62 
34.88 
7.36 

726.38 

2.44 
1,416.57 

1,158.61 
49.09 
33.16 

3,587.16 

54.97 
84.00 

42.16 

9.77 
6,565.65 

109.68 

3.28 
1,587.76 

2.26 

24.20 
1,278.22 

3,599.82 

134.88 
14.52 
1.88 

447.04 

644.14 
58.51 
48.29 

2,385.05 

75.38 
1,458.62 

27.34 
70.85 

2,081.45 
280.94 
80.27 

6,428.38 
2.29 

166.27 
216.66 
200.21 

43.29 
11.28 

3.71 
16,969.91 

252.39 
26.80 
24.98 
36.57 

22.23 
11.50 

362.98 
2,370.42 

2,734.71 
65.52 

128.41 

1.95 
747.01 
22.19 

615.09 

19.80 
227.15 

0.25 
131.51 

1,399.24 
9.45 

10.79 
23.46 

1,710.00 
760.52 
96.30 

5,639.94 
6.47 

126.57 
255.91 
54.53 
51.34 

0.51 
25.30 
0.40 

16,959.25 
252.98 
24.85 

6.83 

101.19 
3.67 

269.50 
1,955.48 



~1 Millell AIISwers 

Spain 
Sri Lanka 
Sweden 
Switzerland 
Syria 

Thailand . 
Turkey 
U. Arab Emirates 
U.K. 
U.S.A. 

USSR/CIS 
Yugoslavia 

Source: DGCI & S, Calcutta. 

1 Australia 
2 Austria. 
3 Bahrain 
4 Belgium 
5 Brazil 
6 Canada. 
7 Denmark 
8 Egypt 
9 France 

10 Germany 
11 Greece 
12 Ire1and 
13 Israel 
14 Italy 
15 Japan 
16 Jordan .-
17 Kuwait. 
18 Nepal 

DECEMBER 3, 199) 

STATEMENT -I-~onld. 

1990-91 

3.77 

23.36 
3.20 

15.85 

40.36 
34.09 

538.68 
480.42 

5,691.96 

18,901.55 

10.71 

46,139.79 

STATEMENT·II 

-------_ .. 
1990-91 

---,-_ .. _--

15.15 
13.44 
5.73 

4.82 
67.18 
73.43 

415.03 
213.86 
64.22 
12.22 
8.16 

12.09 

66.50 

1991-92 

100.41 

121.66 
6.12 

47.12 

0.01 

20.77 
12).35 

2,098.55 
2,370.45 

:W.B4.98 

3,576.29 

67,150.53 

. -------

1991-92 

1992·93 

171.65 

3.98 
24.15 

1,623.09 

5,598.20 

32)46.11 

62.47 

2.27 

76.485.16 

(R,. j'111kh,) 
------._-

I 99:!-93 
---- -.---. 

53.56 23.87 
11.26 

R09 1.18 
29.40 

3.45 
40.94 59.73 

196.27 125.98 
198.68 211.54 
978.46 783.84 
339.64 489.25 
94.81 212.29 

3.94 7.24 
32.92 11.82 

121.98 124.57 
14.74 

116.20 237.34 
21.92 70.21 
0.29 

_.-._-_.-_ ._---_ .. _----
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[&r,r/i.rA] 
U,..., Ro...a T ...... ." Gatt 
.34. SHRI SANAT KUMAR MAlII"'DAL : 

SHRI CHI1TA BASU : 
Will the Minister of COMMERCii be 

oleased to state : 
(a> whether the Government have since 

taken any final view about its staDel at the tnal 
roUlldor UrugQa) TalkI of GATT whidlare 
likely to be concludod"durial this month: 

(b) iho, the dctaila tbeteof; and 
(c) the beDefjts likely to accrue to lDdia 

particularly in the reduction of poverty in the 
country '1 

THE MINIsTER OF COMMEIlC (SHRI 
PRANAB MUKHBlUEf) : <a) to (c) • 
Tbe UNP&rY lloaDd DllDtiatioDa are CODtiD. 
·os. IDcIia ia pursuiD& its iIltecests ill the aNII of 
~oxtilcs, Ap'icu1t1n, nuPl. Services. Tarrifrs 
and R.uIeI. .AccanuaI to Ihe work plan ftCID· 
tiatioDa al\l ........ to COIldudO by l1D1rJc1Bm-
ber aDd the talltll of the ueadadoDs will 
become availahletberaftlr. 

By ..... world wide martet acceI8for 
goodI aDd .... aact stteaaf1-inIdJil8lllti. 
lateral ..... .,._, die t1I'IIIIaa1 IlOUDd 
is ___ to COIIIicIcraWJ ...... tbewolulDe 
of. ~ '_dIIIebJ cnUiDI ~t. 
~ ~ _nhina tbellalldanlt of tmo."""" . 

940L/SZ5,us-

Mine .... Alti!DItIIre LIlIlolrfn 

*3S. SHRI VILASRAO NAGNATHitAO 
GUNDEWJ\lt : wm the Miftister ofLABOVlt 
be p1eued to ctate . 

<a) the aumber or miDc and qricuItura. 
Iaboalws,~, iD MabruIdIa: 

(b) dJe mlDimwnwases &ud for botbeatet 
gorilloflabounn. separately; 

(c) thecdteriafbled ill tbiI reprd: 
(d) the date on which tt.e .... had .,_, 

last rmied·;· . 
ee) .whetbII' thtIe is any proposal to further 

nMlitbcle ..... ; ad 
(n JfSC'. the~keor ? 

THE MINJS1'IIR OF- STATB OF THE 
MINISTllY OF LABOUR : SIIRI P. N 
SANoMA) : Ca) WI) (f, AcccIIdIDa to .tIIe 
PopaIatiOa c.:.. I". tile DaIIlberal'''' 
and qricuttaral IIboar ill MUInIII&ra aft) 

estimated at 1,15,073 aDCII313,223~ 

UDdIt die Mjoinun W .... Act. 1948 die 
CcaIral G.,. lit. .... .... .... 
00 ....................... 00 ... 
..fortbe.......,.......of !' il ..... 
of ... In thIIr ~ ..... of 



~uIcd employmeat. Tb,e, ~ulClL CIIl~~. ~t have issued ~ prel~ n?,~­
~ of Mine i& __ 1 uiider the Ceatral .' fication on 11-6-93 proposmg to reYJIO m~l-
~ while tl!e>;employment·.itt qrI- mum rates of wage!! for the CIIll'\Oyment m 
QI)ture ia pUUnly in the S1Ilte jurisdiction. The mine6. 
mlnianiID . rate of wqes for the unskilled ~li&b] 
cate&Oi'Y of workers cinployed in M~ as 
fixed' by the- CeIItrat Govenuncat uclfor the 
cmeIoymeot in ~ as fiud' by the 
GcMmmcDt of MaluWhtra are as under : 

Basie'W. Spl. . Total 
'. Allowance.' 

Foi ~. alxm! 
Rs. 

I{OWId 15.30 

Rs. 

9.06 .24.36 

Nau-lised. JIIIM5 . 
*36. SHlU V. SREENlVASA PlL\sAD: 

SHm G. DEVARAYA NADe : 
Will the Minister of FINANCI! be pIcaicd 

to state : 
<a) whether the financial position of ~l 

nationalised banks is very poor; 
(b) if sa, whethlrtile<iov......-ot propose 

to ease its financial control on tbeIe banks; 
(e) ifsa, thedetailHhel"eof; and 

For 'work below 
IfOIlIld 18.45 11.35 "9 80 (d) the e~tent to which it iii likeiY 'to help 

..... .' . these banks ? 
~ 

Zonool 
Zonooll 
Zonc-lll 
Zonc-IV 

20.00 p.d. 
16.00 p.d. 
14.00 p.d. 
·ll 08 pdt.· 

For the fiDtioD of minimum wages. the five 
uoaDaIs ~ed by the lDdian Labour 
~ iii itS Satsion- held' in 1951 are 
__.uy adopted for the fixation1rCv;sioD of 
ft1IiIimaa. rate of waps. These ite three 
~. UDitI fOr ODe c:arner; nihrimmn 
fClCld IIIIqUiNmeIlt "r· a700 IIlleriearper' penon. 
cIolbiDa requirelllClltl of. 7,. yards<pcr anum 
perfamdy; ROt conapoodiag to Ule ~um 
area providOd fotundecGoverinnent·s.lndust-
-rill .~ SctiaIie and . ~ "ceI!t exira 
cxpeD4iture tow&! cb fuel. lighting aDd 'other 
.............. Baidm. the-:lIIIIII'OPriate 
Gowmmmt ..., takes iato .1IIlClRIIIi- verious 
fIdan IIXh as ~. collltidons, 
madtet forces, etc. while fi"lng the minimum 

· .... of ..... ·. "j 

.. ' ~~u!Drate:of~t~tlie~~ 

.~ in' Mines .~ last misecf by the 
····eeiIIrat GcMmment 00 .;;th. oCtober: "1988 
..... cIe8toeis ~·Was .ua m&edon 
M'October' 1993.' The mlnimaiD .... ;or the 
.rt*"d ·an~ or-~;.in the 
....... ~ ~ lastlftiled.~tbe 
: O?; ...... of MaIta_tra, OJ! I-Hili. 
.'. ;i'll.·.:~·~a~;~; ii4s~~ 
dIM tilt oe1ni!imnj rate of Willi may be tevised 
i •• ,.IoiS-DOt elCeClfirig 5 yeai'll. The Central 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE 
MINISTERY OF PAIlLIAMEm'ARY 
AFFAIRS (DR. AlnlAR AHMED) : <a) : 
Darina the year ended 31st March 1993, 
thirtem nationaHsed banks incnrred losses 
aggtegatiri8 Rs. 3,763 . 61 CfOrei. 

(b) to (d) : With a view to improve the 
viabilitY aM financial health ofilie na!ionali8ed 
banks a provision of Rs. S,700· crores has been 
made in the Budget for the current year (1993· 
94\ The natioJJaliied banki- will be lCCIairecl'to 
eater into agreements _ith the ~ Bank of 
Indiacovqiug areas such as staff provduct· 
ivity. asset management and reductiou 
of non.pedorming assets as a prerequisite fN 
the release of this additional sbaie ·~pltal. 

. FcniIII ....... p_.,. 
·37. SHlU RAM PIlASAD SINGH 

SHRIANAND RATNA MAURYA : 
WilLthe Minilaer of FINANCE .1Ie pJeued to 
tIatc : 

(a) wbctber the ~_t bavedecilkd to 
flA1iler libera1il.e. the foreillll iD~t po1jc:y 
to ..u tile Indiu market 1IIOa. atlnc&ive ; 
(bJ·j( 10, die detail of the )IfOIIGIIII11IICIe it! 

.• ftIIIIft1; - . 
(e) die ... ·lIeiaa. taleD by tile dO\'el1HllCllt 

to' eniuie the·quJck dIIburIa1 offfort1ji ftlftdi 
for the foreian Investment 1II'OP08Ih ·.Wead» 
appnl'tecl. 



33 Wri~lell MS1I'el'lY AGRAHAYA'llA I;;~UIJS (SAKAl W,.itten AIII_s, , 34 

THE ~,Qf.' ST,A.TE IN, niE 
MJ!oQSJ1tY OF FiNt\NCE, AND l'BE 
MDUS'I'E'R OF STATE IN THE WN~Y 
OF PAlWAMENTAllY AFFAIBs (D1l. 
ABllAll AHMED) :(a)A1thou&h Oovcmment 
have not recently decided to further libcralise 
pqIicy for foreign ~ it must ,be te-
~ dlat suc:h Ii~ is aeontinaal 
aDd OD8OiDa pro<:ess, 

(b) : Dcesnotarise, .. .., 
(c) : ~,inftQW ,of 'foreip,iDv~t 

asaiDst approvals ~~ wopld depend OIl U1e 
~tion,PCriod of ~ ~ject and the deciaion 
of the forei'an,investor on when to ,~ 
implaDcD_tation, , " ' 

[ Transliztio" J 

Wqe Boards for JOUI'DIIIiIts .. 

*38 SHRI AilVIND TRIVEDI: 
SHRI PANKAJ CHOWDHRY : 
Will the Minister ofLABOUil. beplea6ed 

to~tat~ 

(a) whether the Wage Boards for jourWl:ists 
and adler uewspaper .' ncws-agency eml" lo,ecs haw been eonstituied; , , 

(b) ifso, tbedet3i1s thereof 

(c) if not, the reasons therefor; and 
(d) the time by which it is likely to I'IC com-

lituted " 
THE MINISTER OF STATE OF THE 

MINISTRY OF LABOUR (SHRI P.A, 
SANGMA) : (I> to (d! : The matter re-
gantiq conatitution of 'Waae Boards for 
Joumalists and other Newspaper and Ncws-
apac:y ~ is under consideration of 
the Government, 
I lVIKlish) 

~h'" . .' R.~, .CeIIec.... . ... 
.. ~9. SHRI GURDUASxAMAT 

DB.. nUPASlNDHU BHOI : 
WiD die MiDiIf« of FINANCE be DIeUod to.,.. : 
(a) whetber dlere has,betn a fall ~ Celitial 

rlWeDuecollecduo dur.iDJr1h'efirst si ~ montba of 
tboCUl'ftlllt fInImciIJ,.,.; , " ' , " 

(b) ifao.thercaaoastheiCror; i&nd ' ' 
(c) the' stepoi beiq"" ,'~ to .,:e' ~ 
CQr~ _1ft 'duriD,l~remiiining period 
o '-eummtfinaftdal yeaT' • " 

THE: MINlSTBR: OP:STAW', 1M 1'BE 
MINISTRY OF FiNANQlb(SRlU M.\!' 
~~MUR~,:<~) 
Y~ Sir. '1'hcshOrtfaU in ~~ 
collectiOn 'from centfal excise ~.~ 
tax and c:orporation tax., , ta"en ~ dlll'ing 
A' '1.:...sq,tCm1ier 1993 bVer A n.:...SCQtein-:'\992 is 6,76$, ' .. ~ :; .": 
(b)'~ ~~rti~ .. ~r~~ fram:_ 

exciRand ~stCmisCanmainiy be litrlb.iJCd to 
IIluPbsi'Owth hi IDlIDUfaCt\n'ing',~ 'aM 
import8' whiiC,' the ~Iifhi inCC1lBe taX' at; 
corpot'IRioD 'tax 'is due to iSsue 'of hilhef te-
fuD4i; """", ..,., :", '.::' ' 

(e) G~t is ConStantly niOnitori~&tbe 
revmue ~ition Vtitha vi~ tonwtimilC the 
revenUe co'1teCtion" during the _iniIil part 
of the financial year, 

Fifth Pay CoaIIaInio .. 
~40. SHRI MANORANJAN BHAKTA: 

SHRI C,P. MUDALAGlRIYAPPA : 
Will the Minster of FINANCE be ploased 

<3> "hcthier 'the Government have decided 
"to set up' the' Fifth Pay Commission to look 
'into-the saJaiy stiuliture of tbe Central Gorem-
ment~ployees ; 

(b) if so, whether tbecomposition of the 
Commirsion' and the tenns of ;-eference have 
been finalised,; 

(e) ifso',thedetailsthereof :and 
(d) the' time by which the Conunission is 

likely to cOmmeni:e its work' and the time: 
frame for submission of ito; report ., 

THE MINlSTI!R.' OF STATE IN THE 
MINlSTRY OF FINANCE (sHaI' N.V, 
CHANDRASHEKHARA MURTHY) (a): 
Yes, Sir, 

(b) to (d) Compositiow 'Of tbe Cdmmission 
and,j~ .t_~:.r tr:fereIaare UDd«COIIJicIm' 
rion. 

1168 : SHill PAWAN KUM.-Ul BANSAL : 
Will! tlie MiniSter of LABOm be pleased 
10 starr': ' ". 

<a) thO • tlumbtr' of '~oyod '~~ 
reaistered with Employmiat Exc:baDies '~' 
Qandiprh c:atctorYwise chrriftS each or the 
last three yCUS; 
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(Ol' tile DWDber of such ~kaots who are 

domiGileofCbaDcfisarh; 
(e) tb~ llUIDbcr of team called for interview 

aDd proWled with employment during the 
aboW period; 

(d) the norms fi.\ed for :lIllectills tho inter· 
viewft!l for cacb v~; aud 

(c) total Dumber (If appIicimts ~tlv on 
thercais~UDderdilfcreatc:a~ ~ . 

'I'HE MJN1STBR OF STATE OF THE 
M1NJSI'JlY OF LA'BOu& P. A. 
SANOMA: (a) to Ce) The tllJlIlber of jot· 
!lC:Ckm. IIOl all of whom were aecesarily unem-
ployed who JOt themselves regi$_ed ..... th tbe 
Emplo)'DlCDt Exchaqe ill the Union Territot) 
of Cbaudiprh. submissiom: mate afld the 

placements effected by the Employment Exch· 
1lllJ!, lolJaDdigarh. categorywise, during the las t 
t!he year and the Dumber of job· seekers on 
the Live Register of tho Exchange at the end 
of June 199:! are given below in the statement. 

According to the instructions issued, job-
scekm arc registered at the employment 
exc:baDges In whose jurisdiction they normally 
reside. 

Tbe employll1CJJt c,cbanges are required t,) 
submit eaudidates in ol\1ee of seniority in the 
ratio of I : 10 ill case of the public sector 
vaamcies. 1 he e&tab)i~bments in the IJrivat: 
sector are free to screen the entire live regi~ter 
for makin!! wlecl it'ln. 

(In Thousands) 

Catelorv RqialratiOl1ll Placemenl3 Sobmissions U\;e 
dwin: ,---.........._----. r--"'_~' .... Register 

..-...........____ 1990 1991 1992 l<}gO 1991 1992 at the 
rt90 . 1991 1992 (Jan.- Uan.- eud of 

. (Jan.- jDne) June) JUDe, 
JIJIIe) 1992 

Toeal. 28.S 11.3 10.3 J.3 1.3 0.6 3:!.4 32.9 IS.716O.9 

WOIDCn 7.3 6.5 3.7 0.3 0.4 0.1 7.2 8.0 4.2 32.6 
SdJcdulcd Cute 4.6 4.5 1.9 0.3 0.3 O.::! 6.4 10.3 6.0 42.2 

SdleduIed Tribes . @ @ @ @ ® 0.1 0.1 0,1 0.1 
-----_._. ------ .~- -.. ----

@Fiaure less than fiffy. 

-Nil. 

8aaoaSUika 
169. SHIll SHRAVAN IWMAR.PATEL: 

Will the Minister of lABOURtlo rased to 
sta&e : 

<a' Whether there .. 8IIf propoSid aDder 
COIIIidcratioa to ban strikes; aDd . 

(b) ifso, thedetai"'ttbereol' ~ 

THE MINISTER. OF fll'ATe OF THE 
MJNJSTIlY OF LABOtm (SIfRT P.A. 
SANQMA) ~ (.) N.o. Sir. 

(bl DOOJ O\Ot arise. 

~ ... 'y Prime Millhta' of 
NecIIerIuII 

}70. SHRI BAPU HARI CHAURE : Will 
the Mmister of FINANCE be &teased to state : 

(a) whether the Prime MiDister of Nether· 
lands duriDa his rec:eut visit, baa desired 
further Jibcralisation in caJHtal market and :new 
iaceDtives for more iavestmeDts from his 
country : 

(b) if so. the details of the suggestitll1S made 
bv blm ill this 1'IIIId: aud 

(c) the reaction orebe GGYCmmellt thereto 
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THE MINISTER OF STATE IN THE MINI. 
STRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OFPARLIA. 
MBNTARY AFFAIRS (DR. ABRAR AH' 
MED) (a) The Prime Minister of Netherlands, 
while addressing the confederarion of Indian 
lndustrles, Federation of Indian Chambers of 
Commerce :md Industry, and associated 
Chambers of Commerce during his recent 
visit to India has made certain observations 
particullirly ill the context of improving 
Indo-Dutch trade rcJation~ .. 

(b) The Prime Minister of Netherlands ha, 
ohservod interalia, that impor tariffs in India 
are still relatively high as compared to develop' 
ed and several other developing countries' 
He felt that the full convertibility of the Rupee 
would be conducive to further developmenl 
of economic relations between India and the 
Netherlands and that Iiberlisation ()f consumer 
imports could be improved 

His other important observatiors include 
deregulation and market orientation as key 
instruments to prosperity and the role of pro-
tection of intellectual property rights in en· 
couraginl! foreign i nvestmen t. 

He has expressed the view that the signing 
of an Investment Promotion and Protection 
Agreement would help to promote joint 
ventures between India and Netherlands. 

(c) The observations made by the Prime 
Ministar of the Netherlands have been noted. 

1.Ate. to Hantllooln Weavf'l'-

17<' SHRI BOLLABULU RAMAIAH 
Will the Minister of TEXTILES be "leased to 
state 

(a) whether the Union Government have 
agreed to e"tend any financial assistance to the 
Government of Andhra Pradesh for providing 
loans to handloom weave!'!' in the State; and 

(b) if 10. tbedetailsthered ? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF TBXTILES {SHRI (i. 
VENKATSWAMV) : (a) Yes,Sh. 

(b) During the current financial year tbe sum 
of Rs. 1.1i25 lakhs has been sanctioned as 

financial assistance to Government of Andhra 
Pradesh for providing loans to handloom 
weavers in the State under Project Package 
Scheme besides grant of Rs. 12.~7S lakhs 
The total outiaycf these pro~ w be im-
plemented in Ananthapur and Guotur district 
is Rs. 77. 10 lakbs. 

Export ttl China 

172. SHRi BIRSINGH MAHATO: Will 
the Minister of COMMERCE be pleased to 
state the percentage of the export trade to Chi· 
na a~ coinpared to our total export trade ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRI-
BUTION AND.THE MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED) ; During 
April-Augu~t 1993 (latest period for which 
data is readily available) exports to China cons· 
tit'lted only 1.7% ofIndia's total exports. 

TranslDtioll 

TI'IIIIe AgreeOleots Nith ForgeiD C"U'l~r:ies 

173. PROF. RASA SINGH RAWAT 
Will the Minister of COMMERCE be pleased 
to state : 

(a) the details of countries with which the 
Government have sisned trade agreements 
during the last one year and the conditions laid 
down thereof; 

. h) the details of item.;; exported and imported 
with the value in foreip ellChange as per the 
trade agreements with these countries. country 
wise; 

(c) the latest position of the trade relations 
with those countries with which agreements 
have been signed recently; and 

(d) the specific eft'on~ being made by the 
Government to boost the country'~ e"port with 
these countries ? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) The Govern 
ment has sillled Apnements on Economic. 



DECEM8ER 3. 1993 

trade and Tecbnical Cooperatioa with 14 These 6,greements envisase settin~ up of 
Countries u shown below : Joinl, -'loml'l'lissioD, Joint Ventures and Illake 

Country Date 

I. Govl. of Sultanate ot' Oman JUlie. J993 
l. China-Trade Protocol Jan. 1993. 
3. Ivory Coast 17-2-1993. 
4. Tejibtan 15-2-1993. 
5. Armeni.~ 11-3-1993. 
h. Malde\'e 19-3-1993. 
7. Lithuania 
r. lath'll 
9. Estonia 

10. Balarus 
II Uzt-ekistan 
12. Czech Republi, 
13. Slovak Republic 
14. Romania 

2-7-1993. 
10-9·1993. 
15-10-1993 
14-5-1993 
:!4-5-1993 
15-3-1993 
I4-S-1993 
23-2-1993 

provision for both partie..; to accord to) each 
other the Mo,t Favoured Nation Treatment 
with regard to their economic, commercial 
& technical relation Payment for goods traded 
shall be in f'reel!' convertible currencies. 

(b) & (c) : A detailed 'ltatement is given 
belo ..... 

(d I Discussions al:Oovt. to Govt. lev.:l, 
panicipation in trade fairs. exhibitions. en-
couragement to Indian companies to establish 
direct contact I'ith thl"ir couaterpltrts in those 
countries etc. are some of the measures being 
taken 10 boost O<Jr e,poJ' '. 

Slatement 

India's Expom to otIIer C'IIIIlIry, AlJIil, 199) It 1992 

COUNTRY/COMMODITY April-Aug. 1993 April-Aug. 1992 

I. OMA]\' 
Rice. Tea, Spices, Fresh fruits, Cotton fabrics 82 crores 
aDd some machinery equipment'> (April-.lul),) 

216.5 

2. CHINA 

3. 

4. 

~. 

6. 

Iron Ore 
Chrome ore 
Tea 

1.3--1.5 milliou tones 
85,000-1,20,000 tons 
US. 0.5-1 mRlioa 

(Nole . Actual tlgurCli about the export of the above items is not known as there are only 
indicative quaati~l. . 

-_. -- ,~- - - --~---

IYORY COAST 
The Aareaaem! doe9 not identify any items 
for trade. 

ARMENIA 
Man-made yam and made UP'> 

Total 

TEJWST-4N 
Tea 

Total 

L1TIIOANU 
~ PlllnDaceuticala iDd fine chemicals 

and instruments 

Total 

2.04 
(April-Aug) 

I.J6 
1.16 

25.33 

15.33 

20.49 
14.79 

41.82 

7.11 
(1991.93) 

. l 
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7. LATVIA 
Tea 8.64 
Spices 4.53 
Drugs, pharmaceutica1s and fine chClllicals 9.59 
Machinery and instruments 3.42 

TOlal 27.85 
8. MrONIA 

Tobacco 121.21 

Total 134.12 
9. BELARUS 

Drugs, Pharmaceuticals· and fine chemicals 119.25 

Total 126.84 

CZECH REEPBLIC 
Tea 181.66 15.53 
Coffee 1.930.50 196.85 
Rice (other than Sallmati) 00.00 714.00 
Tobacco un-manufactureJ 326.37 499.24 
Cashew 318.14 157.48 
Oil meals 2.266.27 .l.710.60 
castor Oil 516.98 
Sugar and molaSlll:.> 177.76 
Marine products 0.00 321.6-+ 
Leather & Manufactures 915.75 1,019.4; 
Footwear of leather -'56.16 448.61 
Manufacture~ of metal' 0.60 200.87 
Cotton yarn, fabrics made-up 1.508.77 1.743.1 j' 
Man-made yarn, fabrics made·up 309.55 586.57 
RMG cotton including accessories 852.71 1,158.34 
lute manufactures incl. Door c(lvering~ 22I .65 514.29 
RMG man-made fibres 39.48 132.7:! 
Carpet (Excld Sill:) Hand-made 43.27 389.83 
Handicrafts (excluding handmade carpet') 85.07 259.67 

Total 10,300.36 B.20~.40 

SI.OJl AK REPU BLlC 

ColJ'ee 18.10 
Ferro Alloys 950.31 
Cotton yam, incl. alX:CSSories 40.54 

Total 1,030.62 

UZBEKISTAN 

leather and manufactures 42.40 
Pootwear or leather 40.03 
RMO cotton ioel. accessories 65.28 
RMGwool 24.77 

Total 221.90 



~ 

OBmeals 
Cottoa raw iDcl. waste 
Dru&s. pbarmaa:uticals and fine cbcmicaIs 
DJaliotermediatcs aDd coal Tar chemicals 
CosmeticIIl'oiletries etc. 
Manmade staple fibre 

Total 

MaJdova 

9~ 
, 1 ,539. SO 
, 187.66 

104.85 
205.91 

0.00 

3,400.08 

59.26 

143.75 

----------------------r-,;.;-~-.. 
COuntry/Commodities 

Crude oil, oil products, non-ferrous metals 
scrap etc. 

CIrina 
Raw silk and silk yarn 
Rcsine 
Cooking coal 
Petroleum aDd petro chemicals products 
FreIh coltiable ,pearls 
Pi,fTon 

April-Aug. 1993 

17 crores 

25,000 ton, 
US, 5-6 million 
1,00,000 tons 
US. 4-5 million 
US. 4 mJIlion 
10,000 tons 

April-Aug. 1992 

59 crores 

Note :-Ac:tual fi&urC6 about the import of the above items is not kDown as there are only 
indicative quantities. 

lwwv Cotut 

The Apeemeat does DOt identify any items foc 4.19 (April-Aug.) 
tmde. 

lillrtMmio 

lWtInu 

Total 

Total 

193.79 

193.79 

0.01 

MIIdIiDaY eKePt clectricalaDd mechanical tools 47.43 

TotaJ 56.49 

28.60 (1"2-93) 

_" 
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Country/(:omnlO4ity 

C:ec'/' Ref'll!'!;' 1, 

Metalifcro 01(S & Metals Scrap 

Iron lind S'et'l 

Machine Tooi, 

I\-iachmery cr..~cpt clect. & Ole;:;lanica! t(lob 

Electrical machinery 

Transport l!(juipl1lenl 

Project goods 

I ron and Steel 

Artificial re;ins. plastic C1alr. 

Transport equipmcnls 

Pwjcct ~oods 

Organic chemicals 

Project good~ 

Chillo 

Metl\Jifero, Ores IL Metal -=raps 
Artificiallesins, plastic enatrl 
Tron 8IId Iteel 

Totul 

lotal 

Iotal 

Machinery except dcc. and·JI'!CCI¥I"'" tools 
Transport equipment.; 

Pro.i«t IIOOds 

O.OH 
J,08O~46 

III 29 

1,473.l8 

30.86 

47~ 43 

59.59 

3,960.!n 

11:'.3-7 
::!1'I.24-
14~.Y, 

6lU9 

602.?u 

80.80 

91.'" 

293.71 

0.00 
0.00 

293.'1.5 
263.37 

1.,616.93 
76.S7 

),45'7.50 

April-Aug. 199! 

1,381.55 

1,(»7.36 

718.64 
1,81Lll 

270.00 
519.32 

444.30 

1,970.33 

25.5.35 

-07<.72 
1,!96-.19 

n.66 
_.12 
331.40 

S.4!I7.1~ 

46 
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DEVELOPMENT PROJECT .()II', PLA-
TEAU OF GUJARAT . 

174. SHRI N. J. RATBV A : Will the Mi-
nister of FINANCE be pleased to state : 

<a) whether the Government propose to 
implement the development project of the 
plateau of Gujarat particularly in the. tribal 
dominated districts of the State with the World 
BaDk assistance ; 

(b) if so, the extent of amount of the total 
World BaDk assistance likely to be spent in 
each district; and ' 

(c) the tarpts fixed for the implementation 
of the project? 

THE MINISTER' OF STATE IN THE 
MINISTRY OF FINANCE AND~­
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR. AHMED) : <a) No, Sir. 

(b) and (c) Do JlOt arise. 

[EIrdirIr} 

CONSTRAINTS OF TEXTILE 
INDUSTRY 

175. SHIll MANIKRAO HODLYA 
GAVIT : Will the Minister of TEXTILES 
be pIcucd to state : . 

<a) The details of the major constraints being 
faaxI by the textik industry; and 

(b) The steps taken to remove those cons-
tra.iats ? 

11IE MINISTER OF ~TATE OF THE 
MINISTRY OF TEXTll.ES (SHRl G. 
VENKAT SWAM¥) : <a> and (b) There are 
at present no major constraints in the Textile 
Industry. HOMIVCl' requirement of funds ffir 
modelililalion etc. bas been taken up ~ith 
the c:oac:erned authorities at the appropria It 
eveJ. 

WEAPONS TO ARMED GUARDS IN 
NAllONALISED BANKS 

176. SHRI RAM':NAIK : Will the Mlnister 
tI FINANCE ~ pleased to state ; 

(a> the kiad of __ pons allowed to armed 
JUIIIds 01 natioDaliied banks ; . . i 

(b) wbetberthcftis'any proposal to provide 
nMIMr'/pistoi wbic:h, is more effecti-ve u.a.n. 
the taditioDal arms provided at present; 
a1III 

.~,if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
M1NISTRY OFWANCE AND THE MI-
NISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) At present, bank 
Armed Guards are provided with DBBL guns 
and Police Armed Guards deployed for bank 
security are provided with 303 rifles. 
(b) and (c) : It has been decided to replace 
existing weapons supplied to bank guards with 
1.2 Bore Pump Action Shot Guns. 

TRADE-CUM-DISTRIBUTION CENTRES 
FOR INDIAN EXPORTERS 

In. SHRI C.K. KUPPUSWAMY: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Union Government have 
oermitted Indian exporters for opening of their 
Trade-cum-Distribution C.entres at Notter-
dam in .Netherlands from where Indian 
goods could be offered to the European buy-
t.!r9 ; 

(b) if so. the details thereof; and 
(C) the time by which these centres ate likely 

to be startul ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON· 
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION AND THE MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDTN AHMJ;:D): <a) 
to (c) : Government of India have approved 
the proposal of Mis India International 
Marketing Centre Pvt. Ltd. for !!Ctting Ufl (a) 
wholly owned subsidiary in Netherlnnd~ in 
the field of warehousing and trading in August, 
1993. The approval to irnplemeut t~ project 
is valid for two yeal'li. 

The objectives of the project are :-
(i) To access the h'ighly competitive Euro-

pean Market fOf' Indian Goods ; 
(ii) To promote Indian export in EurGpe 

aDd bey0n4; 
(iii) To' .• creati marketing strOllihold for 

IndIa in Europe by its' ~bysical prese-
QQO; and 

(iv) To provide a range of marketioa and 
distributil1n services to Indian Fx· 
porters. 



49 Written Answers A<.iRAHAYANA J2,';1915 (.sAKAi Written Answer .. 50 
------_._-----------------------

[Translation] 

CO-OPERATIVE INsURANCE SCHEME 
178. SHRI MRUTYUNJA YA NAIK : 
Will tho Ministel of FINANCE be pleased 

to state: 
(a) whether the Government propose to 

introduce Co-operative Insurance Scheme. ; 
(b) if so, the deta its thereof; and 
(c) tbe time by which it is likely to be in-

troduced ? 
THE MlNIS:rER OF &TATE IN THE 

MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARUAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (al : No. Sir, 

tb) and (c) : Do not arise. 
[Eng/ish] 

REVAMPL"IG OF FOREIGN BRANCHES 
OF UCO BANK 

179_ SHR! R. SURENDER REDDY : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether United Commen:ial Bank ha~ 
a number of its branches in foreign coun-
tries; 

(b) 1(10, the detailidndic:atins their location· 
date of opening and as~ts and lia-
bilities; • • 

(c) wl!l:ther perfoonance of some of these 
foreign brao.ches o( UCO bank has .DOt been 
satisfactory ~nd are suffering losses ; 

(d) if so, the details of the losses suffered 
by these braftches during the Jast two years ; 

(e) whether the UCO Bank bas any con-
crete plans to levamp its foreign branches ; 
and 

(f) J( so. ihe detl!iIs thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF: FINANCE AND THE 
MINISTER OF STATE IN THE MINIs-
TRY -OF eARLlAMENTARY AFFAIRS 
(DR. ABIj.AR _ A,HMED): (IV and (b) : 
UCO Bank have 7 branches abroad. .The 
details of their location, date of opening 
and assets and liabilities are gi-ven below : 

(in US. Minion} 
---_- ------

SI. Name or (_~uotr~ Location Date of AstdsI 
No. opening Liabilities· _ 

(a~ on 31-3-93) 
---_ .. _---_--

Singapore Singapore Main -16-4-195] 4q.~2 
2 Singapore Seraogoon Road 7-3-1959 55.443 
3 Singapore Tanjona Pagar 30-10-J965 33.078 
4 Hong Kong Hong Kong Main 18-3-1952 488.0 
5 HougKon!! Kowloon 
(> UK London 
7 UK Leicesler 
----- ------------;-

(c) and (d) : The performance of tne bank's 
branches in HOIll Kong and U. K. has no! 
been satisfactory and th.;se branclle5 MVC 
suffered losses. it Yo ill not be ill public interest 
to disclose the extent of such losses. 

(e) and (f) : A packaie of corrective mea· 
sures in the form of an Action Plan bas been 
formulated by the bank for this pur~ The 
package emphasizes, among. othores, "eposi! 
movUisation. 8eD.elatioll of non-~ bUsiness 
and CODtainment of establi!bmcnt expenses. 
Oosurc of its Leicester brancb in (T.K. is also 
under consideration. - . . -

22-10-1959 114.38 
18-5-1953 141.7 

18-12-1975 18.3 

NATIONAL COMMSSlON ON BONDED 
-lABOUR 

ISO. SHRf BARE·LAL JATAV.; Will the 
Minister of LABOUR . ~ pIeued to sta~ : 

(a> wheller the Committee of 11 State; 
Labour Ministers UDder the . Chaitmanship of 
Labom Mitister of Maharasbtra bas submitted 
its r(port on the proposal for IItttins up a 
National Commissjon Oft- Bondec1 bbour ; 

Ib) if so, the details thereof; 
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(c)  the action taken in the Government 
thereon; and

(d> if u>'., the reasons for the Orlav. *

THE MINISTER OF STATE Of THl 
MINISTRY OF LABOUR (SHRI P. VSAN- 
GMA) : (a) to (d) fThc rejxjrt of the Commu­
ter of H State 1 abour Ministers H stjll nwai 
ted.

Unemployed !o Karnataka

181. SHRI RAMACHANDRA VlhKA- 
PPA : Will the Minister of I *BOUR be ple.i- 
sed to state .

(a)  the number of po>t*greduaiuj, gijduatcs, 
under-graduates, medical and engmcenng gu* 
dilutes and ITI trained techmciaas registered 
with the employment exchanges ui Karrutak i 

as on March 31, 199?

lb) (he number ot them who «u*.‘ *aiito? toi 
employment for the la*t three years ; and

fc) the steps taken/proposed to be taken bj 
the Government to generate more employment 
opportunity in the State "

THE MINISTER OF STATE OF  THF 
MINISTRY OF LABOUR (P.A. SANGMA)
(a) The number of post-graduate*, graduate, 
under-graduatcs. medical  and engineeung. 
grrduates and 111 trained technicians on the 
Live Register of the employment 1 xchange 
m Karnataka. not all of whom were neccssari 
ly unemployed, as o&31st  December. 1991 
(latest available) is as follows .

Categor> Numbti
on tbo 
l.ivt 
Rugistei

fm thou­
sands)

(0  UOder-graduated (Matric,
Hr. Secondary & Dip-
lotua holders) 7 H 9

(n)  Graduates (including Me* 
dical A Engineering Gra* 
duates) 1 \2 1

(tu)  Post-graduates  (including
Mecdical and Engineering 
Post-graduates)
Medicine (Graduates aoj 
above)

(v)  Engiwseriuj, 5.2
(Graduates and above i

(viT.l, Trainees 32.4

(b) Statistics on the length of sta> of job­
seekers on the Live Register of tlv Fmplo\ 
mtnt Exchanges K not maintained

(c) Employment generation m an) State will, 
in general, depend on the pace and pattern ol 
development m that State Employment is a 
thrust area of theFighth Five Year Plan in 
which emphasis has been laid on a high rate ol 
economic growth combined with faster growth 
of sectors, sub-sectors and areas having relati­
vely high employment potential for enhancing 
the pace of emplo>mcnt generation.

Imestment By Lnit frust Of India

l«. SHRI SYED SHAH ABU DD1N : WiH 
the MiQJstui ofF'lNANCI be pleased to stale

(a) tĥ total investments by the Unit Trusi 
of India (UTI) as on March 31, IW?,

(bj the break-up thereof. Stctor-wrse and 
Stale-wise .

(c)  whether the Government monitor the pla­
cement of investiblt resources by the U n in 
order to ensurw that it is  jitahlj distributed 
among all States and in winmi-, •xonotm 
sectors; ar.J

<dl it so. the details thereof ’

THL MINISTER Of STATE IN TH1 
MINISTRY OF FlNANCL AND MINISTER 
OF STATE IN THE MINISTRY OF PAR­
LIAMENTARY AFFAIRS (DR  ABRAR 
\HMED) : (a) The total investiblo resources 
at the disposal of Unit Trust of India (UTI) 
as on March 3|. 1993 were Rs to,90Q crorê

(b) UTI makes investments in various instru­
ments such as equities, debentures, loans, depo­
sits with companies, Government Securities 
and money markets instruments. These instal­
ments are not State specific. The bieak up of 
sector-wise investments made by UTI is being 
collected

(c) and <d) The Government do nolmomiot 
the placement of invertible resource* by the 
UTI. The investments a re made on commercial 
considerations, keeping in view the investors' 
interests and inaccordance with UTI General 
Regulations, 1964 framed under Section 43(1) 
of UTI Act, 1963 us also the investment obiec - 
lives undtr various Schemes
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] die Helicopters ArdAircr;fl
I S3. PROF <SMT.) SAVfTHRI LAKSH- 
MANAN • Will the Minister of Cl VII AVIA­
TION \NI) 'I OlJRISM be pleased to state .

(a) the numb r of helicopters and ait craft 
lying idle for the last Muve years, airpo. I-wk. :

(b) the estimated annual lo .s being suffered 
h\ th: Guveiiiiiient as a usult (hereof : and

<c) the efforts nuuiebv the Cn>\ eminent to 
make i!r;rn operational '

I Ht MINIS ITR Oh Cl\ll AMVHON 
\ND TOURISM (SHRI GHU AM NABI 
AZADl :ta)to (c) Information is being col­
lected and will be laid on the 1 able of the 11 -him.*

(f rartslatton]

(a no \»d Bamboo Training Centre

IX4 SHRI BHOGENDRAJHA Will the 
Minister of TEXTIl FS be pleased to state

(a) whether the Cane atitl B.imhoo Craft* 
Training? Centre jt the border of Darbhang i 
district has been functioning in Raiyam under 
the MaJhubam district of Bihar for the las1 
four \eais :

(b) whether there is am proposal to shift 
the above emtie ,

(c) if so, the detjik thereof ; and

(d) the achievements made by the above ccn 
tre so far and the details of the future plan of 
action of the above centre ''

TH1 MINISTER OF ST AI L OF I HI 
MINISTRY OF' TEXTILES (SHRIG VFN- 
KAT SWAMY) : (a) Yes, Sir

(b)  to (d) Yes, Sir. The Cane and Bamboo 
Training Centres being pei ipatetic in nature are 
shifted fiomont place to another after 1 years 
of training during which the training needs of 
the particular at ea is normally met. The train­
ing centre at Raiyam has conducted 3 batches 
of training during 1989 U- 1993 and 70 tiameess 
have received ttaining during the period. Ins­
truction has already been issued »o shift the 
ccntie to a new location

| English |

ludo-Nepal Trade

185. SHRI GOPI NATH GAJAPATHI 
Will the Minister of COMMFRCr be pleased 
to state -

(.a) whether the Government have made

any efforts to expand trade and set up ioint 
ventures with Nepal ;

(b) if so, the details of areas in which joint 
venture have been established so far ;
(c) whether any new area has also been 
identified to expand trade between both the*e 
countries ; and

(d) if so, the details thereof 7

THE  MINISTER  OF  COMMERCE 
(SHRI PRANAB MUKHERJEt)  : (a) 
Possibilities of expanding trade and setting 
up joint ventures with Nepal arc exploded 
from time to tune through official and busi 
ness level inter-action.

(b) The areas in which joint ventures have 
been established so far between India and 
Nepal include .

(i) Hotel Industries

(li) Dry Batteries

(iii) Manufacture and bottling of beer

(iv) Paints, enamels and varnishes

(v) Tiavel, Tourism and Transportation

(vi) Manufacture* of Cigarettes

(c) and (d) 7 he following major steps have 
been taken in the recent past to expand trade 
between India and Nepal

(i) Goods manufactured in Nepal that have 
at least 50% Nepalese content have 
been  allowed access to India free 
of Customs duty and quantitative 
restrictions.  For this purpose, Ne­
palese content would include not onl> 
Nepalese and Indian material content, 
but also Nepalese labour content. 
Earlier the minimum limit for Nepalese 
content was 65 "0 und it did not include 
the value of Nepalese labour.

(n) For certifying the Nepalese content 
of goods exported to India, the system 
of clearance by Government of India 
has been abolished and replaced by a 
system of Certificate of Origin to be 
issued by the Nepalese Government 
itself

(ui) Movement of Nepalese private com­
mercial vehicles from Nepalese bordei 
to Calcutta/Haldia and back has been 
allowed on such vehicles being dul> 
authorised by the Nepalese  Go­
vernment or by the specified Nepalese 
undertakings
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(iv') Nepal to Nepal movement of Nepalese 
vehicles and goods through India 
has been allowed without cish deposit 
01 bond system upon the necessary 
undertaking given by the Nepalese 
customs authorities.

(v) Nepal  may  import  goods  from 
India by payment in freely convertible 
currency, in addition to the existing 
system of payment m Indian iupcos 
for the import ol such goods as the 
Nepalese Government may choose. 
The Indian exporter will be entitled 
to all the export benclits mude available 
by India for such exports in freeh 
convertible currency.

Subsidy to State Financial Corporations

K.  PRADHAN1 : Will the 
FINANCE  be pleased to

186. SHRI 
Minister ol' 
state :

ia)  The amount ol' grams/loans and the 
subsidy thereon given to different State Fi. 
nancial Corpoiations during ihc last three 
yeais :

ib)  Whether the Government propose to 
discontinue the subsidy to these State Finan 
cial Corporations; and

(c)  if so, the reasons therefor and the time 
by which this proposal is likely to be imple­
mented

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS­
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS [DR. ABRAR 
AHMED|  (a)  to  (c) :  The  State
Financial Corporations (SFCs) were working 
as agents for disbursements of Central Out­
right Grant under the scheme for Indus­
trialisation of Backward Areas. The Central 
Investment subsidy Scheme has been disconti­
nued since September, 1988. State Govern­
ment also operate subsidy schemes as a measure 
of incentive for setting up  new industrial 
units.  SFCs now disburse  under these 
schemes  and  receive  reimbursement 
from the respective State Governments. The 
amount of subsidy reimbursed/received by the 
SFCs from the respective, State Govern­
ments during the last three years is given 
below in Statement

STATEMENT 

State Subside received

(Rs. Lak h*>

Andhra Pradesh State Financial Corpn. 
Assam Financial C orporatioxi 
Bihar State Financial Corporation 
Delhi I iiianciaJ C. orporation 

Gujarat State Financial Corporation 
Haryana Financial Corporation 
Himachal Pradesh Financial Corpn. 

Jaminu & Kashmir . . . .  

Karnataka State Financial Corpn.

Kerala Financial Corporation 
Madhya Pradesh Financial Corpn. 

Maharashtra State Financial Corpn. 
Ori&sa State Financial Corpn.

Punjab Financial Corporation 

Rajasthan Financial Corporation 
Tamil Nadu Indus. & Investment Corpn. 

Utuu Pradesh Financial Corporation 

Weft Bengal Financial Corporation

1990-91 1991-92 1992-93
-  - ------—  —— -------
0 269 1,060
0 110 17

0 2 0
3,222 2,222 1.850
503 571 936
s 0 44

0 749 0
177 162 893
17 79 86
0 82 330
0 309 200
130 60 305
9it> 625 1,720
400 806 950
435 0 68
85 131 315



57 Written Answers  AGRAHÂ ANA 12, 19i5 (SAKA) Written Anmets 58

fndo-lran bilateral Trade

187. SHRJ GEORGE FERNANDES : 
Will  the Minister of COMMERCE be 
pleased to state :

(a) whether India and Iran have decided 
to set up a Joint Chamber of Commerce 
to facilitate more bilateral trade between 
the two countries : and

(b) if so. the details thereof ?

THE  MINISTER  OF  COMMERCE 
(SHRI PR ANA.B MUKHER.TFE)  : (a)
and (b)  During the recent meeting of Com- 
merce Minister with the First Deputy Foreign 
Minister of Iran. H.E. Mr. AlaedddinBrou- 
.ierdi, both sides felt that the setting up of 
an Indo-lran Joint Chamber of Commerce 
would strengthen bilateral trade and helD to 
bridge the existing information gt»p between 
the two countries. The details of the proposal 
have to be worked out by the trade and indus­
try of the two countries.

Silk Industry

188. SHRI R. DHANUSKODI ATHI- 
THAN : Will the Minister of TEXTILES be 
pleased to state :

la) whether silk industry in Assam is gra­
dually fading away and in due course it may 
be extinct altogether ; and

(b)  if so, the steps taken by the Government 
to promote the silk industry in Assam ?

THL MINISTER Ol" STATE Oh 1 HI 
MINISTRY OF TEXTILES (SHRI G- 
VENKAT SWAMY) : (a) No, Sir. The pro­
duction of raw silk in Assam, which was 422 
metric tonnes in 1990-91, has increased to 
469 metric tonnes in the year 1992-93.

(b)  In order to increase raw silk production 
n the State of Assam, the Central Silk Bonnd 
(CSB) is implementing a pilot sericulture pro­
ject in the State under the World Bank/ 
Swiss assisted National Sericulture Project. 
Further, in order to supplement the efforts 
of the State Government, the CSB has es­
tablished a network of its units for extending 
necessary research, extension, infrastructural 
and training support for development of 
sericulture industry in the State.

Interest Tax Collection

189. SHRI SUDHTR SAWANT : Will Hie 
M'nistci of FINANCE be pleased to state :

fa) Whether the interest tax is being levied 
on interest income received by credit institu­
tions;

(b) If t>o, the rate thereof;

(c)  whether current ihe nationalised 
banks have surplus lendable funds;

(d; whether the Government propose to 
withdraw the interest tax or reduce the interest 
rate; and

(e) if so. the details thereof

THE MINISTER OF ST ATI, IN THF- 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY) : 'a> 
Yes, Sir;

(b) with e’Lct from ûti. >cai 1992-93 
interest tax is charged Cn .V’;' of the charcc- 
able interest;

(c) ifoJniugs of SLR eligible sccuriti.s b> 
nationalised banks aro in t\cess of .VI R 
i equipments.

<d) jnd (ej at picsent thciv'is» no proposal 
to withdraw the interest  or u rivi>e the 
in tort" l rate structure

C ustoms Duty LAerotion to C ompanies

190, DR. R. MALLL : Will the Minister ol 
MNANCK be pleased to <tate:

(a) whether Ihe Government have granted 
complete customs duty exemption on import of 
machinery to Maruti Udyog Limited;

(b) if <-o, the derails ther of and the leasons 
therefc :

fc) whether the Governmtnt propoit to 
provide such facility to other companies also;

(d) ifso, the names thereof: and

(e) if not, the reasons therefor ?

THE MINISTER OL STATE IN THE 
MINISTRY OF FINANCE ('SHRJ  M.V 
CHANDRASHEKHARA MURTHY) : (a> 
Yes. Sir.

(b)  An  ad hoc exemption order uader 
section 25(2) of the Customs Act has been 
issued granting exemption from Customs duty 
on capital good̂,toolings and spares valued at 
approximately Rs.  erores to bi. impoitul
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by M/s Maruti Udyog Limited. The txempticm 
s subject to the condition that M/s Maruti 
Udyog Limited shall export 1,40,000 YE-2 
Cars during the period of seven years commct.' 
cirig fjom 1st April. 1095. The aonroximate 
value of YE-2 Cars to be exported will be 
Rs. 2100crores. Incase of any short fall in the 
export obligation fixed for each year, M,s 
Maruti Udyt'K 1 imited shall pay duty fore- 
gone for that year which will be proportionate 
to the short fall in expoit obligation for th.it 
particular  year.  The  exemption has 
been granted with a view to enable M/s 
Maruti Udyog I imited to enter the highly 
competitive automobile market in the develop* 
edcounfrits

(c)  to (c) The Press Note issued by the 
Government provided that if similar proposals 
are received involving very high import of 
capital goods,  for purpose of generating 
exports of value added items m international 
competitive en\ ironment, the Government 
will consider extension of similar facilities to 
such proposals. No request from any other 
Company for similar exemption has been 
received so far.

Tax Incentives for Setting up of Industrial 
Units

191 SHRI JfcFWMM SHARMA Will the 
Minister of FINANCE be pleased to state

(a) whether the Government provide tax 
concessions for setting uo industrial units amt 
hotels in the eischt hilly districts of Uttar 
Pradesh;

(b) if so, the details thereof: and

(c) if not, the steps taken to bting these *No 
industry Districts’ at par with other such 
district* of the country in terms of concessions 
by the Union Government ?

THE MINISTER Oh STArt IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHFKHARA MURTHY). (a) 
and (W There is a deduction of 25 per cent, 
of the profit for all new industrial undertakings 
wherever they are set up, there is no extra de- 
dection for industrial undertakings in the eteht 
hill districts of Uttar Pradesh. But in the 
case of hotels, the deduction is 30 pei 
cent in general, but 50 per cent if it is «et up 
many hill aua, including the eight hill -lis* 
iricts of Uttar Pradesh.

(c)  A deduction of 100 per cent of the profit 
is allowed if an industrial undertaking (but noi 
a hotel) is located in a backward State (not 
backward distiict)  A Com<nittee has oeui 
appointed to go into the question of extending 
this concession to even to individual backward 
districts. The report isawaited

[Translation]

Assistance to Gujarat for Tourism Facilities

192. SHRI DILEEPBHA1 SANGHAN1 : 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased tostate

(a) the amount of Central assistance allocat­
ed to the Government of Gujarat for providing 
accommodation and other enroutc facilities 
at the tourist spots identified in Guiarat during
1991-92 and 1992-93, and

(b) the pending proposals in this retard for 
1993-94 '>

THE MINISTER K)R CIVIl AVIATION 
AND TOURJSM (SHRI GHULAM NABI 
AZAD̂. (a> An amount of Rs. 85 28 lakhs* 
was sanctioned as Central assistance to the 
State Government of Gujarat during 1991-92 
for providing accommodation and wayside 
facilities at the tourist centres identified by the 
State Government No proposal was received 
from the State Government of Guiarat during
1992-93. seeking Central assistance lor this 
purpose

<b) I he Central Department of Tourism 
has received two proposals for Central assistance 
during 1993-94.

I hnglishS

TOURIST PLACES

193. SHRI ANNA JOSH1 : Will the 
Minister of CIVIL AVIATION AND TOU­
RISM be pleased to state:

(a) whether one of the major problems faced 
by tourists is lack of toilet and drinking water 
facilities at important places of tourist interest 
in the countrv,

(b) if j*>. the details theieof; and

(c) the remedial action taken or proposed to 
be taken by the Government in the matter **



-Tlis MINJSTEll OP QVILAVJATION 
AND TOUlUSM (SHlU GHULAM NASI 
AZAD): la) to (c) It is primarily tlie 
I.'eIpODIIDility of State GcmIroments to provide 
bulcameoitiealiketoilotfacilitiesand driDkiDa 
_ter at pIacosof tourist interest. 

PfaaDciaI usistaoc:e is extended· by tho 
C'.CDI:raI . Govcmment for providing thcsc 
Witie& on tho bam of 6pCCitic proposals 
NCIIived from thoState Government. ,. 

194. DR. RAMKRISHNA KUSMARlA : 
PROP. PREM DHUMAL : 

WiD the Minister of COMMERCE be 
pleaaed to state: 

<a> the extent of iacrease registered in the 
trade between India and Israel after establish· 
ment of diplomatic relations with Israel; 

(b) the total value of exports made by India 
to Israel duling 1992-93; and 

(c) the value of exports likely to be made 
by India tolsaraelduriDg 1993-94 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON· 
SUMER AFFAIRS & PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): <a) India's 
trade with Israel increahed from Rs. 317.86 
crores during 1991-92 to Rs. 660_24 crores 
duriag 1992-93. 

(b) India's exports to Israel during 1992-93 
amounted to Rs. 244. 10 crore~. 

(c) During the fint 5 months of 1993-94 
(Apr-Aug '93), llUIia's exports to Israel 
amountedtoRs.159.48 crores. 

[E",Ji.rh] 

IInaIaaputra RIYefIide 

195. SHlU UDDHAB BARMAN : Wi11 
the MiaiJter of Ow. AVIATION AND 
TOtJUMbepleuedtoatat: 
94tLS2IJUl-S 

la) whethet the Government of Assam bas 
submitted any project for beautification of tho 
revenide of the Brahmaputra at Guwabati 
city; and 

(bJ if 10, the present Ita tus of the project '1 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABl 
AZAD) : <a> ana (b) The Government of 
Assam submitted a project proposal for up-
gradation of faGilities on the riverside of the 
Brahmaputra at Guwahati city during 1991-92. 
which ",as sanctioned for &S. 5.13 lakhs by 
the Central Government. The State Govern- / 
ment has i!lformed that the project has been 
completed. 

(7)-ansiation1 

Baak Braucbes in Maharashtra 

196. SllRI DATTA MEGHE : Will the 
Minister oi.FINANCE be pleased to state: 

(a) whether the Governmmt propose to 
open some more branches of Commercial 
Banb in Maharashtra duriDg tm, current year 
to promolt trade and commerce in the State : 

(b) if so, the details therwf alongwith the 
lo::atio~; anj 

(c) the time by which these branches are 
likel), to be upened ) 

THE MINISTER'~_OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) toi (c) Under the 
liberalised 'Bran!;h Expansion Porcy of Reserve 
Bank of India (RHO, banks have been allo-
cated quota/centres for opening of banchea 
during the period 1990-95. No year-wise 
targets have been fixed for openiug of branches. 
Banks have, however, been advised to evolve 
a plan for opening of branches at allott(d 
localities in a phased malUler during the above 
period. Particulars of localities allotted to 
banks under Branch Expansion Pmsramtm 
1990-95 in Maharashtra are indicated in the 
Statemt.nt I. n & nT. Banb are expected to 
open tho branches at the allotrod centres an. 
IbdDa the Premises,te. up to 31.3-1995. 



S. 
No. 

Name oHhe BalIk 

1 State BaDIt of India • 
2 ,., Qq. 
3' no. 
4' Do. 
S Qotral.8$ok of ~ 
6 Do. 
7 Do. 
8 Do. 
9 BalIk of India • 

10 BalIk of Maharashtra 
11 Do. 
12 Do. 
13 Do. 
14 Do. 
IS Indian Bank 
16 Union Bank of India 
17 Sangli Bank Ltd. 
18 Do. 
19 Ratoakar BalIk Ltd .• 
20 Do. 
21 United western Bank Ltd. 
22 Do. 

@BraDdaea have been opeoed. 

s. Name of the Bank 
No. 

I Dena Bank 
2 State Bank' of India 
3 Dena Bank 
4 Central Bank of India 
S lleDaBank 
6 Yavatmal Gramin Bank 
7 Bank of India • 
8 Do. 
9 United Western Bank Ltd. 

10 SaDgIi Bank Ltd. 
11 Beak of MahUashtra 

DeCEMBER. 3, 1993 

STATEMENT·I 

Rural CadreI 
,1(iIr 

Centre 

Mehcrgaon 
@SaIav 
@KedaIas 
Waluj Industrial Estate 
@Gowardhan 
Ambap 
@Usar 
@Sonand 
Punal 
Bharam 

Shiroli Dumala 
Manjrewadi 
@Umarsara 
@Balewadi 

• Rasa 
Kolthare 
@Ghotwade 
Ganeshwadi 
@Bhadola 

Sangwada 
Lohara (MlDC) 
@Godhany Railway 

STATEMENT-II 

Centre 

Wai 

District 

Dhule 
Raipd 
Solapur 
Aurangabad 
Nashik 
Kolhapur 
Raigad 
Solapur 
Kolhapur 
Nasik 
Kolhapur 
Solapur 
Yavatmal 
Pune 
Yavatmal 
Ratnaagiri 
Kolhapur 

Do. 
Do. 
Do. 

Yavatrnal 
Nagpur 

District 

Satara 
@Baramati (MlDC Area) Pune 
@Sinnar (Indust. Area) Nasik 
@Mukhed Nanded 
@Sangamner Ahrnednagar 
Pusad Yavatmal 
@Morshi Amravati 
@Mul Chandrapur 
Pachora Jalgaon 
@Gau,dhinapr Kolhapur 
@Umarga Osmanabad 



'w;litin Aniw.,., AGRAHAYANA 12, 1915 (SAKA) Written A.ruwr" 66 
, , , -----_--_ 

STATEMENT-n-(X)ntli. 

S. ::N"~ of the bank Centre District 
No. 

12 B4nk of Maharashtra TaIl=poa Dabbade Ppnc 
(Up~tion of Be) 

13 Union Bank of India @Uran Raigad 
14 United Western Bank Ltd. @Vtta SaugIi 
15 Bankof¥ia . Wai Satara 
16 Central Bank of India Pandharpur Solapur 
17 State Bank of Hyderabad , Darshi Do. 
18 Vijaya Bank @Akkalkot Do. 
19 Do. @PaIghar Thane 

(Mahlm Road) 
20 Oriental Bank of Commerce Vasai (Ambadi Road) Thane 
21 Corporatjon. Bank Vasai Do. 
II Bank of Baroda @ Do. Do. 
23 Vysya Banic Ltd. Do. Do. 
24 Vijaya Bank Bhayauder (East) Thane 

, 25 Corporation Bank @ Do. Do. 
26 Do. Do. 00. 
27 Vysya Bank Ltd. Mira Road Do. 
28 Bank ofBVoda Bhayander (East) Do. 

@Branches have been opened. 

STATEMENT·ill 

S. N'ame of the bank Centre & Locality District 
No. 

Corporation Bank @New Bombay-APMC Thane 
phasen 
Market I 

2 State Bank of India . @ Do. Thane 
3 State Bank of Mysore @New Bombay-ClDCO 

Bhavan, Plot No.6, Sector I, 
Bolapur 

4 CanaraBank New Bombay-APMC 
Pbuell 
Market II 

S State :Bank of Saurashtra @New Bombay-APMC 
Phasen 
Markctn 
Sector 19 

6 Putijab National Bank New Bombay-APMC 
Phasell 
Market I 

7 Indian 0veiIeaI Bank New Bombay-APMC 
RPMC Fruits and Veaetable 
Market 
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STATBMENI·m-cont4. 
,,;;*,'1' 

S. Name of the bank 
No. 

Centte & Locality District 

8 DeaaBallk . New Bombay-APMC 
Phasen 
Marketn 

9 BalIk of Baroda . @NewBombay-APMC 
phasen 
Market I 

10 State Bank of India . New Bombay'::"_Devgiri Com. 
plex, Phase n, Market n 

11 CauaraBank New Bombay, Nerul 

12 Corporation Bank New Bombay-Airoli " 13 Dena Bank @New Bombay, KaJamboli Raigad 
14 Central Bank of India New Bombay-CBD Thane 

K.onkan Bhavan 
IS VijayaBank New Bombay-New Panval Raipd 
16 Dena Bank New Bombay-Airoll Thane 
17 Indian Bank New Bombay-Sector 29, 14, 

11 and 12 
Vashi 

18 Bank of India . New Bombay-Kalamboli Raigad 
19 Syndicate Bank New Bombay-Nerol 

(luinagar) 
1'hane 

20 Bank of Maharashtra Ahmednagar Kalanagar, 
Gulmohar Road 

21 State Bank of India @Ahmednagar Burdpon 
Road 

22 Bank of Maharashtra Akola-Dapki Road Alcola 
23 State Bank of India . Akola-- Alsi Plot Radha 

Kisan Layout 
24 State Bank of India . Amravati Co-operative 

Industrial Estate 
Amranti 

2S Central Bank of India @Amravati Shivajinagar 
26 State Bank oflndia . Amravati MIDC, Ward S6 
27 State Bank of Mysore Aurangabad Institute of A1IlIIJI8Ilbad 

Technology 
28 State BalIk of India . Aurangabad Dashmeshnagar ,. 
29 Bank of Maharashtra Aurangabad, Saylijipur 
30 Central Bank of India @Aurangabad Bajaj Residen· 

tial Area 
31 State Bank of India . Gondia-MIDC Bhandara 
32 Canara Bank Gondia, Jhulelal Colony 
33 State Bank of India . OIandrapur, Shastri Nagar Cbandrapur 
34 Bank of Maharashtra ClJandrapur, Shastri Nagar 
3S Canara Bank ClJandrapur, Pathanpura 
36 State Bank of India • ClJandrapur, Ramnagar 
37 Central Bank of India Dhule, BadlllUar Plot, Market Dhule 

Yard 
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STATBMBNT.ID-contd. 

S. Name of the bank 
No. 

Centre &; Locality DisU'ict 

38 State Bank of India . @Dhule-Deopur/Pramod Dhu1e 
Nagar 

39 State Bank of India . ®Dhule (MIDC Mukundnagar) 

40 Vijaya Bank Bombay-Girla Hostel Bldg., Greater Bombay 
Babubbai Chinoy Road 

41 Syndicate Bank Bombay-Worli Sea Face 
42 Bank of Baroda Bombay-Hiranandani Marg, 

Powai 
43 Vijaya Bank Bombay-Borivili (W), 

Govindnagar 
44 Bank of Baroda @Bombay,lacobCircle " 
45 VijayaBank Bombay-Borivili (W) 

Govindnagar 
46 Bank of Baroda Bombay, lacob Circle 
47 Syndicate Bank Bombay, Kamathipura 
48 Bank of Baroda Bombay, Hiranandani Mara. 

Powai 
49 Vijaya Bank Bombay-Borivili (W), 

Govindnagar 
SO Bank of Baroda Bombay, lacob Circle 
51 Syndicate Bank Bombay, Kamathipura 
52 Central Bank of India Bombay,logeshwari, Millat 

Road 
53 Corporation Bank Bombay-Dadar Maniah Market 
S4 State Bank of Indore Bombay-Dadar GokhaIe 

Road 
'5 United Bank of India Bombay-Dadar, Bhavani 

Shankar Road 
56 State Bank of Travancore @Bombay-Dadar, N.C. 

Kelkar Road " 

" Indian Bank Bombay-Bandra Kala Nagar " 
58 Punjab National Bank Bombay-Bandra Vidya ,. 

Vihar 
S9 Union Bank of India Bombay-Bandra Kurla .. 

Complex 
60 Canara Bank Bombay-luhu, Ville Parle .. 

Development Scheme 
61 Dena Bank Bombay-Malad (E) Raheja 

Township 
62 Bank of India Bombay-Malad (W) Ever-

shine Nagar 
63 State Bank of Hyderabad . @Bombay-Marve Road " 
64 Oriental Bank of Commerce @Bombay-Kandivli (E) to 

Thakar Complex 
6S Indian Overseas Bank Bombay-Borivli (E) .. 

Shantivan 
66 AndhraBank Bombay-Dahisar Avdhoot-

nagar, ShiVPji Road 
.. 
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STATEMENT·m--9Plltd. 

s. Name of the bank Centre & Locality District 
No. 

67 UCO'Bank @Bombay-Dabisar (E) Greater Bombay 
Miskita Nagar 

68 State Bank of Patiala Bombay-Antop Hill .. 
69 Bank of Maharashtra Bombay-Ghatkopar 

Jagdeshnagar 
70 State Bank 

Jaipur 
of Bikaner and @Bombay-Bhandup (E) .. 

71 State Bnak of India Bombay-Mulund (E) 
Neelam Nagar, Gavanpada 

72 Vijaya Bank @Bombay-Mulund (E) 

73 PwUab National Bank Bhusaval-Tapinagar Jalgaon 
74 CanaraBank Bhusaval, Shivajinagar 
7S Dena Bank @Bhusaval-OrdiDance 

Factory 
76 Unic:t1l Bank of InCtia Jalgaon-Sindhi Colony 
77 Central Bank of India Jalgaon-Shivajinagar 
78 Central Bank of India @Jalna Industrial Area Jalna 
79 Bank of Maharashtra Jalna Nutan Vasahat Jalna 

AmbadRoad 
80 UDion Bank or India Jalna New Mondha Area 
III State Bank of India . @Jchalkaranji Parvati Kolhapur 

Industrial Estate 
82 Bank of Maharashtra Kolhapur Salokhenagar 
83 State Bank of India . Kolhapur Baba Jarag Nagar 
84 Bank of Maharashtra Kolhapur, Rajendranagar 
85 Bank of India . Kolhapur, Gokul Shirgaon " 86 Bank or India . Latur MIDC Latur 
87 State Bank of India . @Latur Adarsha Colony 

AusgRoad 
88 Bank of Maharashtra Latur, Vivekanandnagar 

Nanded Road 
89 CanamBank Latur Yeshwantnagar 
90 Punjab National Bank @Nagpur, Across the Road 

of Electronic Zone 
Nagpur 

91 State Bank of Indore @Nagpur, Timki North side .. 
of Central Avenue Road 

92 Central Bank of India @Nagpur-Lalganj Area 
93 State Bank of India . Nagpur, Friends Colony 

KatolRoad 
M UDion Bank of India Nagpur-APMC Kalmana 
95 State Bank of India Nagpur-Subhash Road Near 

Shivaji Litho Works 
.. 

96 State Bank of Hyderabad . Puno-Sangvi Punc 
97 Allahabad Bank @Pune-Nilakh Phata " 98 Bank of India Pune-Kalawadi 
!19 ~Bank @PuDc-Hinjawadi .. 
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STATEMBNT·DI-ccmtd. 

S. Name of the bank Centre & LocalitY Dilt1'ict 
No. 

100 Dena Bank @Pune-Akurdi Pun. 
101 Bank of Maharashtra Pune-Yamunanagar 
102 Central Bank of India @Pune-Pradhikaran 

(New Township) 
103 Punjab Natlonal Bank Pune-Kudalwadi " 104 State Bank of India . Pune-Tanjajinagar " 105 Corporation Bank Pune-Premlok Chowk " 106 Union Bank of India @Pune-Pauo Phata 
107 Corporation Bank Pune-Bopdi/Dapodi " 108 State Bank of India . Pune-Premnagri 
109 State Bank of India . Pune--Viman Nagar 
110 Central Bank ofIndia @Pune-Koregaon Park 

Kapila Dairy 
111 Bank of Baroda Pune--Hadapsar Vaiduwadi 
112 Union Bank of India PUI1e-Hadapsar 
113 UCOBank Pune-Sangamwadi .. 
114 State Bank of India . Pune-Dhankawadi 
115 Bank of India . @Pune-Dothrud Shastrinagar 
116 Bank of Maharashtra Pune-Warji, Malwadi 
117 Dena Bank Pune-Banur, National " Insurance Academy 
118 Punjab National Bank Pune-Ambenagar, Dattanapr . ' 
119 State Bank of India . Pane-Yerwada, Kalyaninapr If 

120 Dena Bank Pune-Parmar Nagar .. 
121 State Bank of Hyderabad @Pune-Kothrud, Gandhi 

Bhavan 
122 Canara Bank Pune-Salisbury Park 
123 Syndicate Bank Sangli-Sahyadri Nagar Sangli 
124 Bank of Maharashtra Sangli-Abhaynagar 
125 State Bank of India . @Sangli-MIDC 
126 Central Bank of India @Sangli-Kolhapur Road 
127 Bank of Maharashtra @Solapur-TwinSolapur area Solapur. 
128 State Bank of India Solapur (Modi Area) 
129 Canara Bank Bhiwandi-Vanjrapatti Nake, Thane 

AgraRoad 
130 Punjab National Bank Bhiwandi Temgha 
131 State Bank of Indore Dombivli (Gopalnagar) 
132 State Bank of Travancore Ambernath, Near Vandana 

Talkies 
133 State Bank of India . (ii'Dornbivli Tilaknagar .. 
134 State Bank of Indore Thane- -Kharigaon 
135 Canara Bank Ulhasnagar -Khemani 
136 Oriental Bank of Commerce @Ulhasnagar-Mulkhi Meaaion 
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STATBMBNT m-concld. 
SI. Name of the bank Centre ., I..1IIIIIIIty District 
No. 

137 Now Bank of India . @Ulhamagar, Ncar Railway 'I'haue 
Station 

131 Bank of India . CBD, Belapur, New Bombay .. 
139 Bareilly Corporation Bank Ltd .. Fort. Bombay Greater Bombay 
140 Bank of India (Specialised branch Bandra-Kurla Complex. 

for Diamond Business) Bombay 
141 Oriental Bank of Commerce Dr. Ambcdkar Road. Naapur 
142 Bank of India (Specialised Agri Pune Pune 

Finance Branch) 
143 Bank of India . Jam Mills, Solapur Solapur 

@branches have been opened. 

[EnlILfh) 

DeIIt SenIciag Paymmls 

191. SHRIMATI MALINI BHATTA-
CHARYA : Will the Minister of FINANCE 
be pleased to state : 

(a) tho latest calculations regarding debt 
.viciDa payments to be made this year; 

(b) tho likely c1l"cct on tho Balance of Pay-
meotsituation; and 

(c) tho measures being contemplated by the 
Governmnt for reducing the gap botwecD 
impartsaudRpOfts performance ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTBR OF STATE IN THB MINISTRY 
OF PARLIAMENTARY AFFAIRS : (a) and 
(b) : Latest indications are that while debt 
aervice payments fot 1993·94 may be marginally 
highet than tbat of US $ 8.1 billion during 
1992-93. debt service as pet cent of cuneot 
receipts will be lower tban the 1992·93 level of 
30.4 per cent. The balance of payments situat. 
don in 1993-94 is expected to be substantially 
bcttetthanin 1992-93. 

(c) The Government have taken several 
measures to narrow the trade gap which 
include the unification of the exchange rate and 
floating of the Rupee, modification of the EXIM 
policy to give a new thrust to exports of 
1I8ricu1tura1 and allied sectors and services; 
JNDiDg of the oeptive list of exports; specific 
inaIioaI to baDIII to increase. a-.ailabilib' or 

credit to the export sector. introduction of pre-
shipment credit in foreign currency at globally 
comparable rates. and strengthening infra-
structural facilities through greater involve-
ment of State Governments. As a result, tho 
trade gap in 1993-94 is expected to be l..,wcr 
than in the previous year. 

Low Cost, No-FrIlls FIigbts 

198. PROF. UMMARBDDY VENKA· 
TBSWARLU : Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state : 

(a) whether the Indian Airlines propose to 
offer Iow-cost, no-Crills ftigJlta to attract 
passenaers; and 

(b) if so. the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRJ GHULAM NAB! 
AZAD) : (a) Apart from the exist/n, Econo-
my Class, Busine~s Oass and EAel:utive Oass, 
no other class is propoSC>dat present. 

(b) Docsnotarise. 

Payment of Salary to TTCI Employees 

199. SHRI JITBNDRA NATH DASS : 
Will the Minister of COMMERCE be pleased 
to state ; 

(a) whother the employees of tho Tea 
Trading Corporation of India DIIlJI8ging tea 
prden, Luksan are not acttiDa their aiJariaI ftIIUIarly; and . . .. 
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(b) if so, the rEason, therefor and ·the steps 

being taken by the Government in this regard? 

THE MINISTER OF COMMERCE (SHRT 
PRANAB MUKHERJEE) : ta) and (b) 
Therehave been marginal delays in disburse-
ment of salary to the workers of Luksan 
Tea Garden in the recent Past on aCCount of 
some problems of the Tea Trading Corporation 
of India Ltd. The Corporation i~ making all 
attempts for ti~IY aistribution of Salary to the 
garden wOlkers. . 

State-'s Fundiog Corporation 

200. SHRr SHANKERSINGH VAGHELA: 
SHRT ATAL BIHARI BAJPAYEE ; 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have taken 
any initiative for the formation of "States' 
Funding Corporatio..t" to raise funds for the 
States as per the proposal mooted by the 
Reserve Bank of India; 

(b) if so, the details of the proposals in this 
regard; and 

(c) the re~poase of the State Governments 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY 
(a) There i. a mention about the setting up of 
States Funding Corporation in para 7.62 
(page 115) of the Annual Report 1992-93 of the' 
Reserv, Bank of India (RBn. The Ministry 
of Finance however, have not received any 
formal proposal in this regard from the RBI 
so far. There is, therefore, no such proposal 
under consideration of the Ministry of Finance 
for the present. 

(b) and (c) Does not arise. 

International Operations by Air Taxi 
Operators 

201. SHRT MULLAPPALLY RAMA. 
CHANDRAN : Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) the air taxi operators operating domestic 
ftilbts; 

(b) whether some air taxi operators propose 
te CIPOl'ate interaatioaal ttiahts; 
~L/S 2S91oSS-6 

(C) if so,th<;detailsthereof; and 
(d) the total revenue earned frum the air 

taxi operators during tile first th{ee quarters of 
1993 ? 

THE MINlSTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) As on 3O·11·9~, seventeen air 
taxi operators are authorised to provide 
domestic services. 

(b) and (C) Yes Sir. Mis East West 
Airlines had sougbt permission to start inter· 
national operations. Under the existing air taxi 
guidelines, operation of only domestic services is 
allowed. 

(d) Jnformation is being collected and 
"ill belaidohthetableoftheHouse. 

Settin& up of Airports at Amreli &Ild Surat 

202. SHRl KASHIRAM RANA : Will 
tbe Miniroter of CIVIL AVIATION AND 
TOUR ISM be pleased to state: 

(a) whether the ccnstruction of airport 
terminal building, runway and taxi·tIlM:k 
havt'. been completed at Amleli aud Surat in 
Gujatat; 

(b) ifso, the details thereof; 
(c) whether there is ar..y proposal to establisk 

fulkledged civil airports there; 
(J) ifso, thedetai!sthel~of; and 
(e) ifuot, thereasoIlS thetefor ? 

THE MINISTER OF CIVIL AVJATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) to (e) The airstrips at Amreli 
and Surat belong to the Government of 
Gujarat. National Airports Authority has no 
plan at pr.,sent to upgrade facilities at these 
airstrips. 

Drug Trafficking ill Mizoram 

203. SHRI PARASRAM BHARDWAJ: 
Will the MINISTER OF FINANCE bepleased 
tostate: 

(a) whether Mizoram is emerging as one of 
the main centres for drug trafficking in the 
North·East part of the country; 

(b) if so, the details of the drugs seized 
during the last six months; and 

(c) the steps taken by the GOvtl'llllM&t te 
check the druI traftickinJ in the Mizoram ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl M.V. 
CHANDRASHEKHARA MURTHY: (a) & 
(b) Drug trafficking being a clandestine acti-
vity, it cannot be said definitely whether it is 
increasing in Mizoram or otherwise. How-
ever, available information about the quantity 
of drugs seized and number of cases in Mizo-
ram during the last six months and the cor 
responding period of 1992 are given below : 

(I) Drug 
Heroin 
Ganja 
Opium 
Morphine 

(Quantity in Kgs.) 
1993 1992 (June 
(June to to Nov.) 

Nov.) 

0.45 0.461 
52.530 99.501 
2.500 2.255 

41 Ampoules-

(D) No. of cases 34 87 

(c) Besides, general legislative, enforcements 
administrative and other measures taken in 
this direction, the following particular steps 
have been taken in the North-Eastern Sector to 
check drug trafficking :-

(i) Instructions have been issued to all 
enforcement agencies to maintain the 
utmost vigil and step up enforcement 
efforts under the stringent provision, 
contained in the NDPS Act. Train-
ing is being imparted to officers. 
Vehicles and communication equip-
ment have been provided. 

(ii) Under the chairmanship of State 
Home Secretary (Mizoram), a co-
ordination Committee has been con-
stituted for periodical meeting with 
local Senior-most officers of the 
Central and the State agencies for 
implementation of the NDPS Act. 

(m) For the purpose of coordination, 
nodal officers have been identified in 
all North-Eastern States. 

(iv) Trafficking routes identified have 
been circulated to all agencies. 

(v) A bilateral agreement with Myanmar 
bas been signed in March, 1993 to 
provide for exchange of intelligence, 
etc., to combat illicit trafficking in 
drup. 

[7ranslationj 

Export of Spices 

204. SHRl PRABHU DAYAL KATHE-
RIA: Will the Minister of COMMERCE be 
pleased to state : 

(a) the extent to which the export of spices 
has increased during 1992-93 as compared to 
1991-92; and 

(b) the foreign exchange earned there from 
during the above period, year-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONSU-
MERS AFFAIRS AND PUBLIC DISTRIBU-
nON AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
K KAMALUDDIN AHMED) : (a) and (b) 
The details of export of spices (quantity and 
value) for the year 1991-92 and 1992-93 are 
given below : 

Year 

1991-92(P) 
1992-93(E) 

(P) Provisional. 
(£) Estimate. 

(Quantity in MTs) 

Value- Rs. Crs. 

Quantity 

1,30,567 
1,23,265 

Value 

362.04 
382.06 

Source : DGCI & S, Calcutta/Shipping-
Bills/Exporters' Returns. 

NTC Mills in MAdbya Pradesh 

205. DR. LAXMINARAYANPANDEYA: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the number and names of those sick 
mills functioning under Notional Textile Cor-
poration in Madhya Pradesh which are propo-
sed to be closed by the Government; 

(b) the number of the labourers working in 
each of the above mills and the loss suffered by 
each mill; 

(c) whether the Government have also 
decided to revive any of the above mills, and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) : (a) to (d) NTC(MP) 
Ltd .• which has 7 rmlls under its fold, has been 
declared to be sick by the Board for Industrial 
and Financial Reconstruction (BIFR) under 
the provisions of the Sick Industrial Compa-
nies (Special Provisions) Act, -1985. The Turn 
Around Strategy for NrC identified Hira Mills, 
Ujjain to be unviable whose officers, staff and 
workers were to be'rationalised under the 

Voluntary Retirement Scheme while three 
mills viz., Indore Malva. Kaiyanmal and 
Swadeshi Textile at Indore were proposed to 
be merged into one resultant viable unit. The 
future disposition of the mills of NTC (MP) 
Ltd. shall be determined by BIFR in consulta-
tion with all parties concerned. A statement 
indicating the number of workers and net loss 
suffered by the mills of NTC(MP) in 1992-93 
is given below. 

STATEMENT 

S.No. Name of the Mill 

I Hira Mills, Uiiain 
2 Swadeshi Cotton Mills 
3 New Bhopal Textile Mills 
4 Burhanpur Tapti Mills 
5 Bengal Nagpur cotton Mills 
6 Indore Malwa Mills 
7 Kalyanmal Mills 

Modernisation of Powerloom in u.P. 

206. SHRI BRIJ BHUSHAN SHARAN 
SINGH: SHRI SATYA DBO SINGH: 

Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the Union Government have 
received any pro:,osal from the Uttar Pradesh 
Government for providing financial assistance 
to modernise powerlooms in the Stat.:; and 

(b) if so, the details thereof and the action 
taken by the Government thereon 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VlONKAT SWAMYj : (a) No Sir. 

(b) Does not arise. 
[English] 

:\ ir Services Agreements 

207. SHRI Al~.vIND TULSHIRAM KAM-
BLE : Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Union Government have 
signed air services 8gPeeffients with Kazakha-
stan, Kyrghisthan and Turkmenistan with a 
view to promote closer bilateral exchanges; 

No. of workers Net loss 
on roll as on (Rs. Crores) 

30-9-93 1992-93 

1,622 -11.20 
887 -9.68 
965 -8.29 

1,312 -4.40 
1,924 -9.12 
2,450 -15.25 
1,929 -10.30 

(b) if so, the details thereof; and 
(c) the time by which these services are 

likely to operate ? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) ; (a) and (b) Yes, Sir. The Bilateral 
agreements provide for designation of one or 
more airlines by each of the Contracting Parties 
fo, operating air services on specified routes. 

(c) No dates have been firmed up for actual 
operation of air services. 

[Translation] 

Poverty ABeviation Programme 

208. SHRI RAJENDRA AGNIHOTRI: 
SHRISATYADEOSINGH : 

Will the Minister of FINANCE be pleased 
to state; 

(a) the total amount received by th e Govern-
ment from World Bank for Poverty AHevation 
Programme during 1991-92 and 1992-93. 
respectively; 

(b) the a mount spent out ofthe total amount 
received b) the Government on this account; 
and 
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(c) the reasons for not spending the remain-
ing amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR_ 
LIAMENTARY AFFAIRS (SHRI ABRAR 
AHMED) : (a) No specific amount has been 
received from World Bank for Poverty Allevia-
tion Programme during last two years. 

(b) and (c) Does not arise. 

[English] 

Special Central Assistance to West Bengal 

209. SHRI TARIT BARAN TOPDAR: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether a special Central assistance in 
terms ofloan to the tune of Rs. 215 crores was 
promised by the Government in 1991-92 to the 
Government of West Bengal; 

(b) whether the above fund has been relea-
sed to the State; 

(c) if not, the reasons therefor; and 
(d) the time by which it is likely to be re-

leased ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ M.V. 
CHANDRASHEKHARA MURTHY) : (a) to 
(e) The State Government had requested for a 
medium term loan of Rs. 200 crores in 1991-92 
for funding its annual plan for that year. As 
the Centre itself was passing through a serious, 
financial crisis during 1991-92, the request of 
the State Government could not be acceded to 
by the Centre. 

(d) As the request of the State Government 
for a medium term loan of Rs. 200 crores was 
for funding the annual Plan of the State for 
1991-92, there is no question of considering 
the same after the end of the financial year 
1991-92. 

[Translation] 

PeodiDg cases before brancb of Customs, Excise 
and Gold (Control) Appellate Tribunal, DeIbi 

210. SHRI LAL BADU RAI: Will the 
Minister of FINANCE be pleased to state: 

<a> the number of such cases before the 

Delhi Branch of Customs, Excise and Gold 
(Contrlll) Appellate Tribunal upto October 30, 
1993 in regard to which final hearing has been 
completed but are pending for decision for 
more than last three months; 

(b) the reasons for delay in deciding such 
cases after, the completion of hearing; and 

(c) the steps proposed to be taken by the 
Government to ensure early decision in such 
cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (M.V. CHAND-
RASHEKHARA MURTHY) : (a) The num-
ber of such cases is fifteen. 

(b) and (c) The Tribunal, which is a quasi-
judicial body, has to pass speaking orders 
after a study of the technical literature and 
the issues of law and fact raised by the parties 
in the cases coming up before it. Some delay 
in a few complicated cases is unavoidatle. 

[EI/glish] 

Pigmy Deposit Collectors 

211. DR. A.K. PATEL : 
SHRI ATALBIHARI VAJPAYEE 

Will the Minister of FINAl"CE be pleased 
to state: 

(a) the number of Pigmy Deposit Collectors 
working in the various nationalised banks as 
on September 30, 1993 and the total deposits 
mobilised by them during 1991-92, 1992-93 
and 1993-94 so far; 

(b) whether the Government have made any 
assessment regarding the financial viability of 
the deposit Collection Scheme: 

(c) if so, the outcome thereof; 

Cd) whether any modifications in the scheme 
is under consideration; and 

(e) ifso, the details there of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) to (e) The informa-
tion is being collected and to the extent avail-
able will be laid on the Table of the House. 
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Violatloo of Inter-State Miatant Act 

212. SHRlRAM TAHAL€HOUDHURY: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether the Government are aware of 
the violation of Inter-State Migrant Workmen 
(Regulation of Employment and Conditions of 
Service) Act, 1979; 

I 
(b) if so, the details thereof during each of 

the last two years, State-wise; and 
(c) the steps taken by the Government in 

this regard ? 

THE MINISTER OF STATE OF THE 
MINIcTRY OF LABOUR (SHRI P.A 
SANGM \) : (a) to (c) : Information is being 
collec:te1 and wilt b~ laid on the Table of the 
House. 

Secrecy Laws of Foreign Banks 

213. SHR[ MOHAMMAD ALI ASHRAF 
FATMI : Will the Minister of FINANCE be 
please to state. 

(a) whether the Government have instruc-
ted/propose to instruct foreign banks to slack 
the secrecy rules for having a transparent global 
banking system; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) and (b) Foreign 
banks operating in India are governed by the 
provisions of the Banking Regulation Act, 
Reserve Bank of India Act and other statutes. 
Their operations abroad are governed by the 
regulatory authorities of the country concer-
ned. There is no scope for Government of 
India to interfere in the operations of foreign 
banks in other countries. 

Regional Rural Banks in Madhya Pradesh 

214. SHRI KHELAN RAM JANGDE: 
WiU the Minister of FINANCE be pleased to 
state : 

(a) whether the Government propose to 
open more number of branches of Regional 
Rural Banks in Madhya Pradesh during the 
current financial year; and 

(b) if 10, the detalls thereof and the loa-
tiolll of ~h banks ? 

THE MINISTER OF STATE IN 'I'HE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR 
ABRAR AHMED) : (a) and (b) Government 
do not have any proposal of establishing more 
Regional Rural Banks (RRBs) in the country 
including Madhya Pradesh. The proposals 
for opening of branches of RRBs will emanate 
from them according to the extent branch 
licensing policy of Reserve Bank of India 
National Bank for Agriculture and Rural 
Development (NABARD) has reported that 
they have not received any proposal for open-
ing of branches ofRRBs in Madhya Pradesh. 

[English] 

Cultivation of Rubber iD Aslam 

215. SHRI PROBIN DEKA : Will the 
Minister of COMMERCE be pleased to state : 

(a) whether the Government have prepared 
any scheme to cultivate rubber in Assam; 

(b) if so, the details thereof; and 
(c) the time by which this scheme is likely to 

be implemented ? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE) : (a)Yes, Sir. Un-
der the Rubber Plantation Development 
Scheme Phase IV being implemented in the 
8th Plan period, the Board proposes to bring 
under cultivation 5650 hectares of land. 

(b) The details are given below: 

1993-94 
1994-95 
1995-96 
1996-97 
1997-98 

Year 

Total 

Area in 
Hectare 

1,000 
1,100 
1,100 
1,200 
I,2S0 

5,6S0 
-------_._-----------

(c) The Scheme is already under implemen-
ati9TI. 
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[Translation) 
Separate Board f(.r Banks and Finalle-hl 

lastitutlom 

216. SHRI BALRAJ PASS! 
SHRI MAHESH KANODIA : 

\\ ill the Minister of FINANCE be pleased 
to state : 

(a) whether the Government propose to 
constitute a sqJ2.rate board to monitor the 
functioning of banks and financial in.ti tutions 
in the country; 

(b) if so. the delails thereof; and 
(c) the time by which the proposed board 

is likely to b.; constituted ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR 
ARBAR AHMED) . (a) to (c) It has bee~ 
decided t6 sel up a Supervisory Body under 
the aegis of Resenc Bank of In;lia. The struc-
ture and fU:1ctions of thi~ body are under 
fon, ulation. 

[En!!lish] 

IDvestmcnt through EdU!:lltional aull Scientific 
Reser.r"h llI'ititutious 

217. SHRT SHANTARAM POTDUKHE: 
Will the Minister of FiNANCE be p,eased to 
Statf' : 

(a) whether the !.Cherne workd out by the 
Government to attract inve,tme'lts throu!<h 
educational and scientific res~arch institutions 

has received a positive response from the 
industric,;'c 

(b) if not, the reasons therefor: and 
(c) the step. being taken by the Government 

to o,;'ercome the bureaucratic hurdles in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENATRY AFFAIRS (DR. 
ABRAR AHMED) : (a) to (c): The in-
formation is being collected. 

f).A. to Governmept Employees 

218, SHRI BIRSINGH MAHATO : Will 
the 1I;finister of FINANCE be pleased to state: 

(a) details of Dearness Allowance instal-
ment~ granted to the Cent.al Government and 
Public Sector undertakings employees during 
the last three years. period-wise; and 

(h) the extra burden on the Central Govern-
ment induding public sector undertaking as a 
resu It thereof ? 

THE .i\HNISTER OF STATE IN THE 
MINISTRY (.IF ~INANCr: (SHRI M,V 
CHANDRAS!-IEKHARA MURTHy) . (a) 
and (b) The details of inst:limen(s of Dearness 
Allo'¥ance sanctioned to Centrl!1 Government 
emplOFCS dU"iog the la~t t!,r0e years and 
adlli;ional. financial im;Jlkatioll5 thereon are 
!;iVeI~ below in the Sta' "n~l1t. 

TIle informat.ion irt respect of Public Sector 
employees is being co:lected and will be laid 
on the Tabl:! ofille HO;lse as eally as possible. 

STATEMENT 

Date of sanction of 
additional instalment of 
DA 

1-1-1991 
1-7-1991 
1-1-1992 
1-7-1992 
1-1-1993 
1-7-1993 

------------ ---------

Employees 
drawing pay 
upto 
Rs. 3,500 p.m. 

2 
8% 
9% 

1l'6? 
12% 
9% 
5% 

Quantum of additional Additional 
instalment of DA financial 

Employees 
drawing pay 
above 
Rs. 3,500 and 
upto 
Rs. 6,000 p.m, 

3 
6% 
7% 
8% 
9% 
7% 
4% 

implications 
-_ .. .., (per annum 

in crores) 
Employee, 
drawir,g pay 
above 
Rs. 6,000 p,m. 

4 5 
5% 566 
6% 780 
7°/ 10 910 
8% 996 
5% 750 
4% 416 
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Air Taxi Opentors 

219. SHRT MOHAN RAWALE ; Will the 
Minister of CIVIL AVIATION AND TOC-
RISM be pleased to state: 

(a) the numher and names of the air ta~i 
operators whfch are ope:',; 'jag or! all the major 
trunk mlltes in comp=tition with the Indian 
Airlines; 

(b) whether it ft; proposed to allow more 
air taxi operators to operate; 

(c) if so, the details thereof; 

(d) whether the,,, private air taxi operators 
der loy vintage aircraft, which are not safe and 
which are fuel gF7lers; 

(e) the e:ctent to which Jndia's fuel import 
bill is likely to be ad verscly aff~cted on this 
account; 

(n whether the Government propose to set 
up an independent statutory authority, to 
regulate private air taxi operators, resnoTlsible 
for ro,,'e Iicendng, aircrafT maintenance and 
safety; 

(g) ifso. the detail, thereof; anrl 

(h} ifn0t, the reasons therefor 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAJ) ; (a) to (h) The information is 
bein~ collected and will be laid on the table of 
the House. 

Labour laws 

22,). SHRI MAHESH KANODIA; Will 
the Minister of LABOUR be pleased to state : 

(a) whether recently there ha" been an eva-
luation of the implementation of labour law. 
in the country; 

(b) if so, the reasons thereof; and 
(c) the remedial steps taken by the Govern. 

ment in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) (a) to (cl ; The information is 
being colle .. ted and will be laid on the Table 
orthe House. 

Free Air 1 ickets to KVle 
22!. SHRIMATI SHEELA GAulAM . 

Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Air India has issued some 
free air tickets to the Khadi and Village 
Industries Commission (KVIC) for exhibition 
in London 

(b) if so, the number and the total value of 
these free air tickets and the criteria adopted 
for giving these tiekets ; 

(c) whether the Air India has received any 
complaints in this regard; and 

(d) irso. the action taken thereon ? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) and (b) No Sil. Air India 
has, however, signed a Transportation Service 
Contract with KVIC for a value of Rs. 10 
lakhs to be ;Jtilised by the latter for trans_ 
portation of P1S~~":2:"rs and cargo on Air 
India Ser. h.s in return for p:iblicity offered to 
Air India by KVIC as its official carrier. 

(c) No, Sir. 
(d) : Does not arise. 

[Ellklish) 

PecformallCl!' of export of Industrial IUId 
Agr:.cultural Pr?ducts 

222. SHRIMATT SUSHEELAGOPALAN: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the export performance for the months of 
April-September, 199\ item-wise; 

(b) whether the performance of the Industrial 
Sector has sho\~n a decline dn;ing the above 
period: 

(c) if so, the reasons therefor and the steps 
being taken in this regard; 

(d) whether the export performance has 
shown the increase in the export of agricultural 
products; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE) : (a) The export 
performance in dollar terms of principal 
commodities for the period April-August 93. 
the latest period for wbidt such data' aN awil. 
ableisaiwn below. 
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(b) and (c) The index of Industrial 

Production for the period April-July 93, the 

latest period for which such data are available 

bave shown an increase of 1 2% over the 

corresponding period last year. Exports of 

manufactured, products have grown at 20% 

during April-August 93 over the corresponding 
period in the previous year. 

(d) and (e) The e11:port of agricultural
and alli9l,products during the period April· 
August, 93 have n.gistcrcd an increase of 3So,i(, 
in dollar terms over the corresponding period 
last yea.. The main agricultural products 
which ha\e registered increases, in dollar 
terms, are Cereals (21 %). Nuts and Seed 
(41 %), Oil Meals (65%), Castor Oil (191 %), 
Sugar and Mollases (180), Processed Foods 
(22%) etc. 

STATEMENT 

Eq,ort of Principal Comll!Oditierl • April-Au,ust. 1993-!>4 

I. Plantalions

l. Tea.
2. Coffee

Commodities 

II. Avi & Allied Prdts

1. Cereal

(a) Rice
(b) Wheat
(c) Others

2. Pulses
3. Tobacro 

(a) Unmanufactured
(b) Manufactured

4. Spices
S. Nm & Seeds

(a) Cashe11,· incl. CNSL
(b) Sesame &. Niger seed
(c) Groundnut

6. Oil Meals
7. Gucrgam meal 
8. Caster Oil
9. Shellac

10. Sugar & Mollasses
11. �ued Foods

(a) Fruits &. Vegetables
(b) Processed Fruits & Juices
(c) Misc. Procesml items

12. Meat & Meat Products

13. Ploric:alture products

14'. IDirit & :e.v.q..

Apr-Aug 
1992 

2 

145.58 
103.70 
41.87 

727.40 

147.01 
142.70 

2.05 
2.26 
7.23 

75.11 

64.27 
10.84 
60.70 

118.62 
106.72 
11. 71
0.19

159.18 
13.40 
12.81 
3.94 

16.18 
75.83 
44.85 
17.39 
13.59 
30.73 

2.27 
4.!9 

Apr-Aug 
1993 

3 

184.54 
136.39 
48.15 

1,002.92 

177.79 
176.39 

1.40 
5.94 

62.94 
47.92 
15.03 
71.90 

167.43 
138.40 

7.24 
21.79 

262.13 
19.05 
37.22 
11.29 
45.32 
92.�
54.82
20.16
17.56
42.12

UIS 
S.2' 

(USS Million) 

% Growth 

4 

26.8 
31. 5
15.0

37.9 

20.9 
23.6 

-37.9
-17.9
-16.2
-25.4

38.6
18.4
41.2
29.7

-38.l
11,647.6 

64.7 
42.2 

190.6 
186.3 
180.0 
22.0 
22.2 
15.9 
29.2 
37.I

-14.1
20.S 
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STATEMENT-canid.

1 i 4

III. Marine Products 00.0 >44.7*
1

UK*

IV. Ores Minerals.................................... 71.8 J54.8 30.6

1. Iron ..................................................... 146.0 187.*9

. Mica .................................... 3.04 4.49 .47,9

3. Processed Mineials   * 54.4 73.76

4. Other Ores  Minerals 66.05 84.4

5. Coal   i I 76 3.71 H>.9

K leather  M/rf  •  / • 504.41 50.6 i.

1 Footwear . . . Ib3.0l 177.93 9.1

. Leather  M*is.   .  ... 331.39 34.69

VI. Gems  Jewelle> v   .  / . 1,093.46 1,507.3 »*

VII Sporh Goods 14.66 15. U

VIII. Chemicals A. related product* * 708.68 913.79  8.9

1. Basic cheir Is., Pharma. A cosmetic 458.31 531.43  15.S

Mastics A Linoleum < 50.67 11.75 1.5,

3. Rubber, glass  other products 164.4 3.38 1*5

4. Residual chemls.  allied products* 35.7 37 3 5.

/ X. Engineering Good* 845 37 1,035 V .5

X. hleitronus Hoods  . . . . 95 49 11 70 18 0

i
XI. Projh t Goods . .  . 10 63 .67 -74.9 .

XU. textiles 1,785.63 1,97.6

1. Readymade garments ' 963.1 1,046.71 8.6

. Cotton, yarn, fabncs, made-ups, etc 5.59 603.CW 15 4

3. Manmade textiles made-ups, etc. 165.83 19.8 16.3

4. Natural silk, textiles . 57.8 43.00 4.9

5. Woo)  wooUco mSn.  .  . 1.39 19.14 54.5

6. Coir  ci ir mfi s, 1.48 16.76 34.3

7. lute mfis . . . 51.15 51.10 -0.1

XIU. Handicrafts   '• 105 0 J6.65 0 4

XIV Carped 05.07 10.6 it

1. Hand-made exd. Silk 16.5 164.30 1.1

,. Mill-made excl. Silk . 

3. Silk Carpels

3.4.79
 7.8

40.93
5.40

17.6
30.-9-

XVi 4-dttdn Raw inti, waste 6.31 148.07 ,56.3I

XVI. Petroleum Products . 193.30 1.04

XVII. Urn lamfied fjpprts .*7.40 130.6 9iS

r Grand Totai, 6,583.08 8,93.03 4/5

Source : DGCIS.'Cfecutta 

94-1 /S59LSS 7
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BankingRnudatioa Act,, 194V

223. SHRI RABl RAY ; Will the Miniate' 
of FINANCF belease-> u> state

(a) whether the Reserve Bank of India has 
asked the Government to amend’the Banking 
Regulation Act, 1949;

(h) if so. the detail* thereof; a/id

(c)  whether  the Housing  Developmcn 
f inance Corporation, the Unit Trust of Indm 
and the Industrial Credit and Investment 
Corporation ol India have also petitioned the
R R in 'his regard ,

THE  MINISTER OH STATE IN THI* 
MINISTRY OF FINANCE AND THF 
MINISTER OF STArF IN THEJMINISTR'i 
OF PARI lAMhNTAR'V AFFAIRS IDK 
ABRAR AHMED) . (a) to u) With a view to 
ensure that the banks being set up in the private 
sector in terms of the recent policy guidelines 
of the Reserve Bank of India (RBI) are well 
n anaged and also to enable RBI to c>ercise 
its regulating powers more effectively certain 
amendments have been suggested in the Bank • 
ing Regulation Act, 1949 b, the RBI to the 
Government. These amendments have been 
proposed after taking into consideration the 
suggesrions received from the Housing Dcvel 
opment Finance Corporation; (HDFO, Uni 
Trust of INDIA (UTI) and the Industnat 
Credit and Investment Corporation of India 
(ICICI)

Income T«> Raids

22*. SHRI  S.B. SIDNAL   Wi'l the 
Minister of FINANCE he pleased to -jtate

(a) whether the Income U\ department 
conducted a nationwide raids in Octobcr. 1991
(b) if so, the amount recovered dnrinu these 
raids. State-wise; and

(c) the action being contemplated again .t 
those found responsible during these raids0

THE  MINISTER Ol- STATE IN THI 
MINISTRY OF FINANCE (SHRI M.V 
CHANDRASHEKH AR A  MURTHV)-(a) 
to <c> In thrcourse nf the searhos conducted 
in October 1993, unaccounted assets worth 
Rs. 3,591.11 lakhs  were seîcd.fStJte-wise 
break up is given below in the Statement,

Necessary follow-up actions as Milled lo> 
under the Direct Taxes Acts have beecn taken 
tip on the basis or the se?icd materials.

STATEMENT

.No State Seiure 
(Rt. in 
lakhs)

1. Assam (NER) 16.48
2. Andhra Pradesh 404.78

3. Bihar 10,36

4. Chandigarh 84.87
5. \Uu 153.47

6. Gujarat 523.83

7. Karnataka 224.81
. Madhya Pradesh 38.65
9. Maharashtra 1131.90

10. Punjab 272.11

11. Rajasthan 38.58

12. Tamil Nadu 257.04J
13, Uttar Pradesh 82.05
14. Went Bengal 352.18

TOTAL 3591.11

I'nised Mrports

225.  SHRI HARADHAN  ROY : Will 
the Minister of CIVLI  AVIATION AND 
TOURISM be pleased to state

(a) whethei a number of airports/air sttips 
m the country arc lvinp unused for a long time;

(b)if so, the names of each of sjch jJrpori 
nr strip alongwith the period for which these 
ire lying unused. State-wise;

(c) the reasons fur non-nfi:sation of these 
airports/air strips,

(d) whether there is any plan to use these 
airports/air stiips; and

(e) if so, the details thereof ?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAkil 
A AD) . (a) and (bl A statement indicating 
details of airports presently lyin̂ unused is 
annexed

it) . For uant of demand from'operatoi s 
the airports listed in the Annexure are lyinu 
unused

<d) ani (e.  There is no plan, at present, 
to use these airporK
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STATEMENT UTTAR PRADESH

Name ot Airport

ANDHRA PRADESH

1.  Cuddapab 
?. Donakonda 
3  Warrangal

Period since lying 
unused

September, 1989 
Rarely used 
February, 198

ARUNACHAL PRADLSH

4. Passigha   N a ember. 1990

ASSAM

Rupsi 
6  Sliella

BIHAR

7 
R.
9 

10 
II

Gay <t
Jogbani
Mussafarpur
Chakulia
Raxaiil

Raielyju:>cd 
Rarely u->ed

November, 1990 
Rarely used 
Rarely used 
Rarely ued 
Rarely used

GUJARAI 

12.  Dce->a

KARNATAKA

13  Hassan 
1 i  Mysore

MADHYA PRADESH

15  Bilaspui
16  Khandw.i
17  Pauna 
tS. Satna

M AHARAS1 11 K \

19  AkoU 
20. Sholapui

ORISSA

21  Jharbuguda

RAJASTHAN 

22. Kota 

1AMII NADU 

JX VrUaw 

TRIPURA

24. Kaitashr
25. Kamalpur
2ft  Khov.ai

August, 1991

Rarely ûed 
September, 19X9

Novembei, 1990 
August, 1991 
August, 1991 
November, 1990

December, 1988 
July, W1

Rarely used

November, 1990 

JlaitJy used

September, 1990 
September, 1990 
Rarelv used

27.

28.

Jlmnsi 

Lalitpur

WEST BtNOAI

29.
30.

Balurghat
Malda

RatcI) used 

Rarely used

RrfrcJy used 
Rarely used

I TranslationJ

Dffidt ol Regional Rural Bunks

226. SHRI CHHfcDI PASWAN : Will the 
Minister of FINANCF be pleased to state

(a) whethei a detailed inquiry of Unancial/ 
administrative expenditure has been conducted 
by NABARD to narrow down the deficit of 
Regional Rural Banks;
(b) ifco, the outcome theieof: and

<c) the action takes by the Government with 
regard to the irregularities found during the 
inquiry ?

THE MINISTER Oh STATE IN THIr 
MINISTRY OF FINANCE AND THfc 
MINISTI R OF STATE INTHT MINISTRY 
OF   PARLIAMENTARY   AFFAIRS 
(DR ABRAR AHMED)  (a) and (b) 
Under Section 5̂ of Banking Regu'ation 
Act,  1949  statuton  inspections  of 
the Regional Rural  Banks (PRBs) j»ie 
conducted by National Bank for Agriculture 
and Ruml Development (NABARD) anil 
in regard to irregularities relating to admin­
istrative/  financial expenditure and other 
operational matters noticed, the banks  are 
aked to rectify the situation immediately 
and the matter is followed up. In addition, 
the  opemtions of the RRBs  as  well 
as their Financial and Administrative expendi­
ture are monitored based on their annual 
accounts submitted every 'ear  as well a< 
through the quarterly operational data which 
aie completed for analysts at NABARD. 
Based on these data a number of performance 
parameters are worked out and banks are 
auvised accordingly

(c)  In caw the inspection Repott of 
NABARD or the performance monitoring 
brings about any irregularities, action is ini­
tiated forthwith. Furthei, whenever'complaint 
are icceived from members of public, loanees 
etc., the matter is got examined immediately 
for neoesarv action
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.. . . . . 
227. SHRI BOLLA BUW R.t\MAIAH: 

Will the Minister of FINANOE be :Pleas-
~tostate: _., 

(a) w~, Jbe, Jileserw Babt' ~f India 
haa lately cut the lending rates as also 
tbe rates on deposits, incll!ding small 
savin.; . , .. 

(b) if 10, .' e~ ''10 Wtlfeh the cut 
pas ~ made;·,. \' .. 
~) ·whether it hal; 'advetiely aft'ecied:the 

sayiqas. ~:v lIIIall :savinp, through 
~$ 'Ild. ,1ia~cl~ :i~tituliOlll; . . 
(~ 1he -extent ,to wt1h:!h. it has belpejJ 

the Industry, the ~:'entrePfeneun, the 
farmen and otber 'fOWs srouPs by wa: 
of.c~~.aJ!:d ' 
, -(e).!tba· eihml OJ' \¥bleb it 'has' aitected 

the common depositors of banks' and 
financai.l il1ftitutions? ", 

" .1'~.~. OF', STATE IN 'THE 
~Y OF F,~E ~ THE 
~J8r.ER OF sT'/t'ro'1N THE" MlNlS· 
TJ:Y,RF,' . P PA~MEm'ARY AFFAlltS 
Q)R, ~ AHMED)~' ~a) alii, (b) Yes, 
Sic. WiIb- -effect· &11m 'September '2, 1999 
tIl6,~ l'atlesiOll-lidniJeet and 'd~ 
~ : tbe 1dtedukId' CCIIIDDiIerclal banks at 
~, oa .JHlJt. oIk:e >1ime,' aad< recutting de-
.... and 6·.,..,.. montily illoome scbeme 
have beea redUcec1 by 1 ·to 1;' percentage 
poiIIt8.: . ,.Iaftstmant In ·Wira· Vikas· Patra 
(lW,) 'Ud. KiIan 'Vb' Patra (KVp) will 
doable 110W in 5t )1ftrs 'fnste"ad Of.5 years 
e~- " ',' :,' ')"'1 

. (~j ~ (0) The r~ in .iatecest< 
""" 011 ,but ~ . .". made' in ,COD-
s~ . With .. t¥'. _,decelf!ratkm.'in< tbe 
~. ialatioa . _ "JatdreIt :rates' . 0Iil 
~ . .mce deposit, ':1IIOJlthly . iru:ome' 
ICbeme, IVP and KVP ~ _. reiducecl! 
ill line. with the, fall in. tlie rate of inh· 
ti~,~'d~ward -UU8~~ in, ... t· 
~ ~.:dIe.bWa. ~ banlutopellJit.:a.Illi. 
~!, ..... ~ on nomillll int~' 
.. .iPftat,ip,o. .ra"" iocomI" ' ~ other 
f,-::;_~,_ u· _.~ to,." any .... 
verse etfoct on the ftow..of Jheae .Aeppsits. 

and small savini{. 'Depositors have also 
benefited from the fall in the rate of 
inft~ ~. to last -year. . , , 

(d) 1lhe;·_uction in interest rate was 
primarily . aimed at helping the industria-
lists, small entrepl'Otleiirs, 'farmers ' and 
other focus groups through .lower cost 
of credit;. 'l'Jeai~s; - special" pac~ge of 
measur,?s have ·al~o·· been jnitiatec( by the 
Reserve Bank of India to boost' the flow 
of credit to fal1S\Ol'4, IQia]I scale . iBdus-
tries, artisans etc, such as. stip~ion of 
10 per cent net bank credit as target for 
credit to small scale industries by foreign 
banks operating in India annual credit 
plan 10 be' dra'Wn. at bank branch level 
in consultation ~itb SSl units, clubbing of 
direct and indirect advances for agricul· 
ture within the target of 18. Per cent, 
increase in tbe Umits under Ge~~ral Line 
of a'edit r 'to N~tional Bank fpr Agricul-
ture and Rural. Development. (NABARD) 
from the Reserve ,Bank of India :for short· 
term seasonal ~gricultural operations and 
40 per cent of the credit sanctioned for 
SSI units to be earmarked for village, 
cottage. khadi amt tiny industries as also 
m1isans. 

Clotb for, Lower Income Group 
228. DR. KARTlKESWAR PAlRA 

Will tbe Minister of TEXTILES' be pleas. 
ed to state: 

~ a) the 'percentage of total production 
of cloth in lndian ·telttiles for income group 
of people: 

~b) whethel' there is any rnlK:hinery 'to 
ensure this petcentage: 

(c) the steps taken/proposd to be taken 
to enhance the percentage of production 
for lower income, -group people; . 

(d) whether any subsidy is' being pro-
vided fO.r the production of this type of 
cloths; and 

(e) if so, the, <le~~i1s tbereQf 1: 

THE MINISTER OF SI'ATE OF THE 
MINIST&Y .Of TEXTn.ES, (SHRI-O. 
VENUT.SYI;'-\MY},: (a) t(Ho,) :rhe.,Haacl· 
loom Sector,.p~ Janata Cl-oth' and 
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NTC produces Controlled Cloth for the 
weaker sections' of society. 450 million 
Sq. MtJII. ot Jallata Clo&h. aQd 50.4 mil-
lion Sq. Mtrs. of Controlled Cloth were 
produced during 1992-93 which amount 
to 2.01"'" of the total cloth production. 
There il\> .no proposal tl) onhance the pro-
duction of Janata/Controiled .:Ioth. 

(do) and (e) Oov\,rnment provides subsidy 
on Janala/Controlled cloth :'IS follows: 

JANATA CLOTH 
I. CottQ1l cloth 
2. Woollen cloth 

Rs. 3.40persq.mtr. 
Rs. J3. (j() per sq. mtr. 

CONTROLLED CLOTH 
I. Cotton Dhoti Rs. 2.00 per sq. mtr. 

2. Cotton Saree Rs. 2.00 per sq. mtr. 
3. CottOn long cloth Rs. J .50 per sq. mtr. 
4. ~ shirting Rs. 2.50 p.:r sq. mtr. 

.-ringe Benefits into Tal( Nets 

22~. SHRI A. JA Y AMOHAN: Will 
the Minister of FINANCE be pleased to 
state: 

t a) whether tbere is any proposal for 
bringing the fringe benefits such as com-
pany cars, living accommodation and pro-
vision of travel, educational, medical and 
transport expenses into the tax nets; 

(b) if so, the details thereof; and 
.Ie) if not, the reasoll~ therefor? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF FINANCE (SHRI M. V. 
CKANDRASHEKHARA MURTHY): (a) 
to (c) Fringe benefits such as perquisites 

in reflpect of company cars, living aCcom-
modation and any other expenses which 
would otherwise IJave becin met by the 
e'inployee himself are taxed as perquisites 
under the head salary income in the hands 
of ,the employee. Expenses incurred by 
tltr employer in respect of medical facili-
!if'S for employees to the extent laid down 
in section 17 of the Income-tax Act are 
also exempt. 

IlIVestmeat ia Gujarat by UC 

230. SHRI HARISINH CHAVDA: 
Will the Minister of FINANCE be pleased 
to sta~e: 

(a) the nwnber of bram:hcli of the 
Lltc Ins.urancc Corporation of India at 
pre5ent in Oujarat; 

(b) the extellt of annual average and 
ac~ual transactions made and the amount 
invested by LIe in the State during each 
of the last two financial years aDd propose 
to invest during the current year; and 

\ c) tlle steps proposed to be taken by 
the Government to cover more persons 
under varioUl! insurance schemes and to 
increase j,nvestment of the Corporation 
in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FlNANCE AND THE 
MINISTEt OF STATE IN TIlE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
!DR. ABRAR AHMAD) : (a) As on 
31-3-1993 there are 135 branche& of Life 
Insurance Corporation of India in Ou;.-
rat. 

(b) The actual and average business 
transacted by LIC in Oujarat is as fol-
lows:-

Actual Average for the two years 
Year 

---- -_ .•.. _. _ .. _ 
19i)"92 : 

1992-93 

r--- .. --'____"____~------~ 
Policies Sum 

Assured 
(Rs . .in ermes) 

r-----A -----
P"licies Sum 

Assured 
(Rs. in croref» .-------------_._-- _._--------

7,20,811 

7,46,597 

2,516.10 1 
2,762.77 J 7,13,739 2.639.44 
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The investments made by the LIC in 
Gujarat during the ye81'S 1991·92 and 
1992·93; and proposed to be made in 
1993·94; exclucIinB investments in sbares/ 
debentures of the Companies, are lls. 
130.43 crores, Rs. 129.79 crores and 
Rs. 130.12 crores respectively. In ajddition 
1991·92 and 1992·93. tho LICI had in· 
vested Rs. 12B.17 crores and Rs. 113.21 
crores l'espectively in shares and deben· 
tures of the Companies in Gujarat. Such 
investment in shares/debentures for the 
year 1993·94 would depend upon the 
investment proposals forthcoming from 
the Companies in Gujarat during this 
period. 

(c) LIe proposes to cover more per. 
sons under various insurance schemes 
through opening of more branches, publi· 
city of its policies and extending Group 
Insurance Schemes in the State of Quja· 
rat. 

Free Sale Quota for Colfee 

231. SHRI V. DHANANJAYA 
KUMAR: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the Coffee Board has made 
recommen'dation for introduction of free 
sale quota upto 50% of the Coffee pro-
duced giving right of sale to the growers 
directly; 

(b) jf so, the reaction of the Govern· 
ment thereto; 

{Troll$/at;on] 

Sick Textile MIlls 

232. SHR.IMATI SUMlTRA MAHA-
IAN: 

SHRI JEEWAN SHARMA: 

Wi1J tlIe Minister of TEXTILES be 
pleased to state: 

(a) the number of sick textile mills in 
the country; 

(b) the reaSOns for the sickness of these 
mills; 

(c) whether there is any proposal to 
merge the sick textile mills 'with profit 
making ones; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE 01' THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) As on 12-7·93, 
247 mills were reported to be registere~ 
with Board for Industrial and l·inancial 
Reconstruction (BIFR), as sick. 

(b) The main reasons for si.ckness are 
competition from powerlooms in the de-
centralised sector on account of cost 
effectiveness, low productivity of both 
machine & Labour, lack of modernisations 
and excess labour compliment, increase 
in cost of inputs, excess capacity etc. 

(e) No, Sir. 
(d) Does not arise. 

[!."Ilglish] 

Vehicle at Main Runway in Bombay Air. 
port 

(c) whetlIer tlIe Government are con· 233. SHRI LOKANATH CHOU-
templating amendments to the Coffee Act, DHURY: Will the Minister of CIVIL 
1942 to incorporate tbis provision; and AVIATION AND TOURISM be pleased 

(d) if so, the time by which this pro-
posal is likely to be implemented? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): <a) Yes, 

to state: -
(a) whether a vehicle crossed the main 

runway at Bombay airport on October 11, 
1993 when an Indian Airlines Trivandrum-
bound flight was making off; 

(b) if so, the details thereof; and 
Sir. (c) the action taken in the matter and 

(b) to (d) The Government is yet to also to check recurrence of such incijdent 
lake a final view on the proposal. in future? 
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THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) Yes, Sir. 

(b) On 1I-1()"93, Indian Airlines flight 
No. IC-167 was taking off from Runway 
27 lit Bombay Aiorpol1. During the take-
off roll, the commander sishted a Maruti 
Car crossing the runway from right to 
lefl. The commander reported the matter 
to ATe. Or reOl'ipt of information Apron 
Security Supervi5er of IAAI intercepted 
Ihe vehicle and handed over the occapants 
10 the Police. 

(c) Occupants of the car were arrested 
by the Police and later released on bail. 
Cases have been registered against 3 per-
sons. 

Disciplinary action against the police 
pel1lOnnel manning the perimeter has been 
initialed. 

I n order to pI'event recurrence of such 
incidents in future, checking of vehicles 
has been made stricter and checks of ope-
rational area have been intensified. 

Full Convertibility of Rnpee 

234. SHRI INDRAJIT GUPTA: Will 
lhe Minister of FINANCE be pleased to 
slate: 

Sl. 
No. 

2 

3 

Type of Machinery 

Cigarette making machinery (illclud-
ing machine equipped with auxiliary 
packaging de"ice) 
Others 

Parts of Tobacco making machinery . 

(a) whether the Government propose to 
make the rupee fully convertible on capi-
lal account. and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) No, Sir. 

ibJ Does not arise. 

Import of Machines for Tobacc:o Industry 

235_ SHRI K. H. MUNIYAPPA: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether the Government have im-
ported machines for the Tobacco industry 
during the last three years; and 

(b) if so, I he details thereof ~ 

THE MINISTER OF COMMERCE 
:SHRI PRANAB MUKHERJEE): (a) Yes, 
Sir. 

(b) Government have permitted during 
the last three years import of "machinery 
for preparing or making up tobacco" as 
under:-

Value: Rs.lakh 
----------- -

Years 
r------____.A._------., 1992-93 

1990-91 1991-92 

146.01 1,561.05 
(I No.) (4No.) 

1.64 346.4S 
(990 Kgs.) (32 No) 

61.43 107.77 297.44 
(14616 Kp.) (12308 Kgs.) (350111 Kg.) 

------------ -------- ----- ---------;: 
P_nger Capac:ity In Airbus A-300 

236. SHRI DHARMANNA MON-
DA YY A SADUL: Will the Minister of 
CIVlL AVIATION AND TOURISM be 
Jlleued . to state : 

(a) whether the Indian Airlines prop06e 

to reduce the passenger capacity in .'\ir-
bus A-300 in both the classes; 

(b) if so, details thereaf and the reasons 
therefor: -ond 

(c) the likely impact thereof on tlie 
corni. af the Indian Airlines? 
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THE MINISTER OF CIVIL AVIATION 

AND TOUR.ISM -(SHR.I <iHULAM NABI 
AZAD): (a) IllId {b} Indian Airlines has 
provided more leg space fo£ the comfort 
of passengen in the Economy Class of 
Airbus A-300 aircraft by reducing the 
number of ,seats to 215 as against 238 
earlier. There is no change in the HUOlber 
of 'Seats in the Executive Class. 

Fund has set up to cater to modernisation 
requirelJlllltlS' of the mill. 

(~) As the seat factors OR Airbus A-300 
have bee&! less than 70 per cent, no loss 
of passenger revenUe is envisaged. 

Ih_larion] 

Oosed Textile Mills in U.P. 

[£lIglis!Jj 

International Finlmce Corpora.ion 

23l1. DR. VASANT PAWAR: Will the 
MiBister of FINANCE be pleased to state: 

(a), whether the Inte$atiOllaI: f'iDlUlCe 
Corporation intends to invest in an Indian 
Mu-Iulil Fund Unit "Taurus"; 

(b) if so, whether the Union' Govern-
Olent have given their consent to such 
investment by the International Finance 
Corporation; and 

237_ SHRI RAM BADAN: Wilt the Ie) the delails of benefits likely to be 
Minister of TEXTILES be pleased to derived from such investment, 
state: 

(a) the mUDber of textile mills/hand-
loom units fuDl;tioning in Uttar Pradesh 
at present and the number of textile mills 
which are lying closed; 

\b) the IelIsona for their closure; and 
\e) the steps taken to reopen these 

mills? 

THE. MINISTER OF STATE JF THE 
MINISTRY OF TEXTILES ~SHR' G, 
VENKAT SWAMY): (a) and (b) The 
textile mil1s/handloom units in the Stote 
of Uttar Pradesh are as follows: 

No. of Tatile Mills . 55 
No. of Primary Haodloom Wea-

vers Co-operatives. 4470 
No. of Apex-Handloom Weavers' 

Co-opcrative Society. ' 
No. of State Handloom Develop-

ment ~rporation 

No JDill is reported to be closed under 
In~ Dispute Act, and under Sec. 
56 of Companies Act in the State. 

(c) Steps taken by Govt. to reopen 
these miU& iaelu4e crcatioo of Nodal 
Apncy/Board for Industrial and finan-
cial RecOJlltruction (BIFR). to evolve aad 
maoap rehabilitation packase in ,.Pect 
of. viable ~ unit.. Textile "Modemisation 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. Al'IltAR AHMED): (a) and .. b) The 
Government accorded its 'no objection' 
to the proposal of International Finance 
Corporation to invest Rs. 225 million in 
the first scheme of the Mutual Fund to 
be managed by Credit capital Asset Mana-
gement Company (CAMC). 

(c) Apart from increasing the liquidity 
in the market place, the launching of pri-
vate sector mutual funds will help in the 
development of Indian capital market. 

Loss Sulfereel by STC 

239. SHRIMATI BIBHU KUMARI 
DEVI: Will the Minisoter of COM-
MERCE be pleased to state: 

(a) whelher the State Tramng C.A)rpora-
lion of India Limited (STC) has last 
Rupees Nine Crores in the edible oil deal 
with Malaysia; 

(b) whether the Government bave in-
quired into the reasons for' ~Ileb loss~s; 
and 

(c) if 50, the outwme t~~i' ~:.;tbe 
action taken thereon, 
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THE MINISTER OF COMM'ERCE 
(SHIt! J>RANAB MUKHERJEE): (a) to 
(c) Our attenticn has been drawn to some 
news items which have appeared in the 
newspapers. The Central Vigilance Com-
mission has also made a reference on this 
issue to the STC for an early enquiry and 
report. The enquiry is in progress. 

[Translation] 

Unemployed Penou in tbe Country 

240. DR. MUMTAZ ANSARI: Will 
the Minister of LABOUR be pleased to 
state: 

la) the number of unemployed persons 
registered with variolls employment ex-
changes in the country. category-wise and 
State-wise: and 

fb) the st·cps taken/proposed to be taken 
by the Government to generate more 
employment opportunitie~ for th"m '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) The number of job-see-
kers, not all of whom were necessarily 
unemployed, on the Live Register of tbe 
Employment Exchanges ion the country, 
category-wise and State-wise, as on 30th 
June, 1992 Oatest available) is given in 
the Statement annexed. 

(b) Employment is a thrust area of tbe 
Eighth Five Yer.r Plan. Tbe Plan empha-
sises the need for a high rate of econo-
mic growth, combined with faster growth 
of sectors. sub-sectors and areas which 
have relatively high employment potential 
for enhancing the pace of employment 
generation. Geographically and crop-wise 
diversified agricultural growth, develop-
ment of wastelands' and forestry, develop-
ment of rural non-farm sector and rural 
infrastructure, faster growth of small and 
decentralised manufacturinw and expan-
sion of housing. arc the basic clements 
of the employment oriented growth stra-
tegy envisaged in the Plan. 

STATEMENT 

No. on the Uve Register as on 30-6-92 

(In Thousand) 
------~ --- '.---~-- ---- .. _-_. ~--- ----------

State!! Inion Territor." 

--.. ---- ._--- ~.----

States 

I. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Goa 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu & Kashmir 
10. Karnataka 
11. Kerala 
12. Madhya Pradesh 
13. Mnharashtra I 

94-M/S259LS8-10 

Total (Ail 
Categories) 

Women 
(Included 
in Total) 

Schedaled 
Castes 

(induded 
in Total) 

Scheduled 
Tribes 
(ircluded 
in Total) 

-------.-------
2 3 4 5 

3,296.9 522.1 402.0 81.5 
5.4 1.5 

1,347.3 280.6 74.5 140.3 
3,597.0 231.3 380.0 223.9 

102.6 31.5 1.1 @ 
987.3 128.7 169.4 90.2 
632.6 101.1 104.9 
470.9 106.7 83.9 14.3 
138.2 21.5 7.0 0.2 

1,475.8 299.5 165.2 21.8 
3,898.3 1,928.3 320.0 17.5 
1,996.7 ~83A 263.~ 171.6 
3.247.3 515.1 50L! 106.5 

---_._. .. ____ . __ 
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ST ATEMENT-contd . 
. J/.,. 

2 3 4 S 
~----.. --- .. ~ ----------

14. Manipur 200.6 54.2 1.5 50.5 
15. Meghalaya 24.7 9.2 0.2 16.1 
16. Mizoram 36.4 8.9 36.4 

17. Nagaland 22.9 6.5 1.2 20.3 

18. Orissa 907.2 121.1 113.5 70.8 

19. Punjab 739.2 161.5 205.1 @ 

20. Rajasthan 891.8 85.0 128.2 57.1 

21. Sikkim* 

22. Tamil Nadu 3,665.7 I ,0') ~: 737.8 14.8 

23. Tripura 175.3 5~.O 10.8 12.4 

24. U tlar Prauesh ~)6R2.5 211.0 504.4 10.7 

25. \\ est Bengal 5,]6).3 l,ilXI.8 429.7 gU.5 

Ullioll Territo'·i!'.\' 
26. Andaman & Nicobar Islands 17.:! ),2 0.7 
27. Chandigarh 160.9 32.6 42.2 0.1 
28. Dadra & Nagar Haveli 2.5 o 7 0.2 0.9 
29. Delhi 904.24 191.4 128.6 14.7 
30. Daman & Diu 2.4 0.1 0.2 0.3 
31. Lakshadweep 6.5 1.4 6.4 
32. Pondicherry 125.1 37.6 9.5 0.1 

------~-.- -----
Total 36,921.1 7.613.6 4,7H9.3 1,260.6 

NOTE :-*No Employment Exchange is functioning in this Slale. 
@Figures less than 50. 
Figures may not add up to total due to rounding off. 

[English] 

Advances to Small and Tiny Sectors 

241. PROF. P.J. KURIEN: Will the 
Minister of FlNANCE be pleased to state: 

(a) the amount advanced to the indust-
ries during the first six months <)f the 
cun'ent financial year by the public sector 
and other commercial banks and fi!lancial 
institutions; 

(b) the percentage of it advancoo to 
small and tiny sectors; and 

(c) the ~teps taken by the Government 
to streamline the proceduft! br grant of 
the: advances to small and tiny sectors? 

THE }'lINISTER OF STATE IN THE 
\UNISTRY OF FINANCE AND THE 
ivlINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (il) The Indus-
triai Development Bank of India (lOBI) 
has reported that the assistance dlsb'lrsed 
,0 the industries by All India Financial 
I.lstitll~ion" during the fiT';! ~il( mnnths of 
the current year (April-September, 1993) 
;, Rs. 8961.80 crores (provisional data). 
As pCI' the latest data available with the 
Reserve Bank of India (RBIl, the gross 
banI: credit oulslanding to ~ndustry as on 
l\,l~rch, 1993 was Rs. 7X,(.j·l crore,. 
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(b) Small Industrie-:; Developm~nt Bank 
of India (SIDBl)'s entire .lssistance goes 
for the small and tiny sector.' The total 
assistance given by it during the fir't six 
months of the current year was Rs. 1073.49 
crores. The gross bank credit outstanding 
to small scale industries as on March, 1993 
was Rs. 20,027 crores which works out to 
25.46% of the total out~t~ndill!~ to II~dus· 

try. 

(c) In the credit policy annonnced by 
the RBI in October, 1993. steps have been 
taken to improve the flow of bank cfI.:dit 
to the Industry. As far as the small and 
tiny sector is concerned, bao;ed on the re-
commendations of the P. R. Nayak Com-
mittee, RBI has advised the commcrcinl 
banks to give preference to vilJa~e in-
dustries, tiny industries and other small 
scale units in meeting their credit require-
ments. 

(A) Lelld;lI!! Rates 

Size of credit limit 

---- ----- ------ -- - -- - - --- - -

(i) Over Rs. 25,000 and uplo Rs. 2 lakhs 
(ii) Over Rs. ~ laKhs 

(B) ileposit Rate 
46 days to 3 years and above 

The changes in the lending and deno,it 
rates prescribed for banks in the recent 
period have ensured a reasonable ;pread 
to banks between the interest earn:!d 0;1 

the deployment of their reSOllrces and the 
interest paid on the deposits. As such the 
changes in interest rates :lrl! not likdy to 
have any major impact on the rrofitnbility 
of banks. 

(b) to (d) In terms of the advice of 
Reserve Bank, All Indin Fnancial Institu-
tions have also revised their term le!1din_g 
rates. Accordingly. the minimum term land-
ing rate was reduced to 15.5% per annum 
from 16.5% per annum (both inclusive of 
interest tax). Similarly, National Bank for 
Aariculture and Rural Development 

Reduction in Lending Rates 

242. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of FINANCE 
be pleased to state : 

Ca) the impact of reduction in the in-
terest rate on the profitability of the public 
sector and the scheduled commercial 
banks: 

(b) whether the financial institutions 
have aho reduced their lending rates? 

(c) if so, the details thereof; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE 

WNISTRY OF FINANCE AND THE 
\f[N1STER OF STATE IN THE MINIS-
TRY OF PARIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) Reserve 
Bll'1);; of India has revised tile lending and 
deposit rales of schedulcu commercial 
i:>ank, with eft'ect from September 2, 1993 
;:s inJ;cated below: 

E·,i<;ting Rates 
Pcr'~ent per annum 

New Rates 
(Effective September 
2, 1993) 

1 r,_r) (Fixed) 15 _ 0 (Fixed) 
!(j () (minimum) 15.0 (minimum) 

N,'t.cxcce<iin!',II_0 Not ,,'ccedin? 10.(; 

(NABARD) has also revised rate of 
inter~st chargeable by banks to ultimate 
borro,,·ers effective from 2nd September 
1993. According to the revised rate, in 
respect of term loans for agriculture, 
snlnll scale industries, etc. supported 
by N A BARD for thrust areas in the 
farm sector, the rate of interest to the ulti-
mnte borrower is retained at the exi~ting 
rate of 15 % per annum for loans exceed-
"Ig Rs_ 2 lakhs while for other farm sec-
h)r Illans in this category the rate ·A in-
terest has been brought dow!) to 16% per 
annum from 16.5 o/r per .mnum. For non 
farm sector lendings a reduction of 2% 
has been effected over the earlier rate of 
18 % in respect of advances over Rs. 10 
bkhs to the ultimate borrowers. 
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[Tralls/oeWn] 

Production ef SUIf. 

243. SHRI RAM LAKHAN SINGH 
Y ADA V : Will the Minister of TEXTILES 
be pleased to state : 

(a) whether the silk production is de-
creasing; 

(b) if so, the reasons therefor: 
(c) the efforts made by the Govern-

ment to increase the production of raw 
silk; and 

(d) the quantity of the !'aw silk produced 
during the last three years, Statewise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) and (b) No. 
Sir. The production of .aw silk in the 
country has increased from a level ot 

12560 metric tonnes in the year 1990-91 
to 1~ metric tonnes in the year 1992-
93. 

( c) In order to increase the production 
of silk in the country, the Central silk 
Board is supplementing the efforts of the 
State Governments by providing necessary 
Research, Extension, Training & Infrastruc-
ture support through its country-wide net-
work of units. Besides, a World Bank/ 
Swiss Development Cooperation assisted 
National Sericulture Project is being im-
plemented in 5 traditional States (Kama-
taka, Andlua Pradesh, Tamil Nadu, West 
Bengal and Jammu & Kashmir) and 12 
non-traditional sericulture States (Bihar, 
Assam, Kerala, Rajasthan, Orissa, Gujarat, 
Maharashtra, Madhya Pradesh, Uttar Pra-
desh, Punjab, Haryana & Himachal Pra-
desh). 

Cd) A statement is given below :-

STATEMENT 

Statewise Production of Raw Silk (In Metril' Tonne~) durin!! 19911-91 to 1992-93 

.------------.. .. -------
Stal.: Year 

------------"- --. 
1990-91 1991-92 I 992-93(Prov. ) 

---------------- -.--- .. 

2 3 4 
---_.-. 

Andhra Pradesh ,3,195 2,847 3,140 
Assam 421 465 469 
Arunachal Pradesh 7 5 ti 
Bihar 370 289 339 
Gujarat. . Neg. Ne!!. 1 
HimaChal Pradesh 5 4 9 
Jammu &- Kashmir 18 27 23 
Kamataka 6,214 5,489 7,285 
Kerala 1 I Neg. 
MaAfhya Pradesh 22 21 24 
Maharashtra 9 6 4 
M,mipur. 132 163 179 
Mi7.oram I I 2 
Mci",halaya 116 128 138 
Nagalaad 22 35 19 
Orissa 72 74 76 
Punjab Neg. Neg. Neg. 
Rajasthan I 1 Neg. 
Sikim 
Tamil Nadu 1,072 1,188 1,342 
Tripura . 2 3 2 
Uttar Pradesh 23 21 21 
West klgal 856 995 1,090 

Total 12,S6e ~ 1,763 14.169 
--.-
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Cl'edit,Deposit Ratio of Public Sedor Banks 

in Uttar Pradesh . 

244. SHRI SURENDRA PAL PATHAK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Credit-Deposit ratio of 
public sector banks in Uttar Prndesh is 
dcclining constantly; 

(b) if so, the (ease-ns ther~for; 
(c) whether a meeting \'Ia,; held with 

Union Govoernment in this regard in Sep-
tember, 1993, and 

(d) if so. the decision iak,:n therein? . 

THE MINISTER DF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS· 
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (a) to (d) The 
Credit deposit ratio of public sector banks 
in Uttar Pradesh and all India position as 
on the last Friday of June 1991, 1992 and 
1993 were as follows: 

Jl:nc 'oil JG.llC l)2 JUIOC 93 
_ • .., "'7 44.5 42.4 <,1. I 

All India 65.~ 62.~ 61.8 

Thus the C: D Ratio of public sector 
banks in U.l'. as on the la':, Fi'idny of 
June 1991. 1992 and 1993 show a declin-
ing trend. This trend, however. is consis-
tent with that obtaining at the all-India 
level. In this connection, it may be stated 
that the Credit Deposit Ratio is not the sole 
indicator of role being played by banks-in 
the economic development of a p~rticular 

State/Region. The actual level 0f credit in 
relation to locally mobilised deposits in a 
particular state or region depends uron the 
credit absorption capacity of the State! 
Region, which in turn is determined and 
influenced by factors such as development 
of infra structural facilities like irrigation, 
power, rail, road, transport, basic and 
technical education, entrepreneurship and 
availability of required inputs and mar-
keting outlets for agricultural, industrial 
production, tourism, etc. In the case of 
U. P. the main reasons for low C : D Ratio 

illclude lack of adequate infrastmctural 
facilities leading to low credit absorptive 
capacity, poor recovery etc. A meeting of 
Retonal Consultative Committee of the 
Nationalised Banks for Central Region 
comprising the states of U. P. and 1\1. P. 
was held on 15th September 1993 at Luck-
now under the Chairmanship of the Union 
Minister of Finance. It was inter alia, decid-
e_{ in the above meeting that efforts should 
be made to improve the C: D Ratio in 
tbe region under reference. 

[ellglish] 

Loss Suffered by Indian Airlines 

245. SHRI GURUDAS KAMAT: Will 
the Mini,ter of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Indian Airlines has suf-
fered loss during the first half of the cur-
rent financial year; 

(b) if so, the details thereof; and 
(c) the remedial steps taken or propos-

ed to be taken in this regard? 

THE MINISTER OF CIVIL AVIA nON 
AND TOURISM (SHRI GHULAM NABl 
AIAD) : (a) Yes, Sir. 

(b) During the period April to Septem-
ber. 1993. Indian Airlines suffered a loss 
of Rs. 169.09 crofes. 

( c) To reduce losses, the following steps 
have been taken by Ind1an Airlines :--

( i) Improvement in customer services 
both on ground and on board the 
aircraft. 

Iii) Introduction of schemes like Fly 
More and Fly Free, Point to Point 
Fares Domestic Tour Packages etc. 

(iii) Close monitoring of 'On Time Per-
formance'. 

(iv) Changes in marketing strategy in-
duding productiv:ty linked incenth'e 
for agents. 

(v) Providing convenient schedules. 
(vi) Stepping up utilisation of existing 

fieet. 
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(vii) Increased international operations, 
and 

(viii) Control of unproductive expendi-
ture. 

[Translation] 

NTC Units i'n Rajasthan 

246. PROF. RASA SINGH RAWAT: 
DR. LAXMINARAYAN PAN-
DEY: 

Will the Minister of TEXTILES be 
pleased to state : 

(a) the number of textile units operat-
ing under the National Textile Corporation 
in Rajasthan; 

(b) the number of labourers working 
therein and the capacity of each unit: 

(c) the details of the production of cloth 
by these textile units and the variety of 
cloth produced therein during the last three 
years; 

(d) the names of the units running in loss 
vis-a-vis and names of those which are 
earning profit and the units !,roposed to 
be closed; 

(e) the number of labourers "'ho sought 
retirement on voluntary basis or who ere 
found surplus and were relieved or retrench-
ed during the last two years; 

(f) the efforts made to improve the work-
ing of units running in loss and the funds 
provided therefor; 

(g) whether Government have formu-
lated any special scheme to bring the work-
ing of these units at suitable level ; and 

(h) if so, details thereof? 

THE MINISTER OF STATE OF THE 
MINIST&N OF TEXTILES (SHRI G. 
VENKAT SWAMY) : (a) There are four 
textile units of NTC in Rajasthan. 

(b) The number of workers and the 
capacity of each of these units is given in 
Statement attached. 

(c) Two units v:? .. Mahalaxmi Mills and 
Edward Mills at Beawar are composite 
units and basically produce !!rey val'ieties 
of cloth. The other two units viz., Sri Bijay 
Cotton Mills, Bijaynagar and Udaipur 
Cotton Mills, Udaipur are spinning units. 
The details of production of cloth during 
the last three years by these units are given 
in statement attached. 

(d) All the four units are incurring 
losses. The Turn Around Strategy for NTC 
envisages merger of Mahalaxmi Mills and 
Edward ]\1i1ls at Beawar into one viable 
unit. 

(e) The Turn Around Strategy of NTC 
has identified 1504 workers of these mills 
as surplus. of whom 1160 workers have 
availed of voluntary retir~ment during the 
last two years. No worker ha<; been re-
trenched in these mills. 

(f) to (h) Government ha"e approved 
a Turn Around Strategy for NTC. includ-
ing the mi)]s of NTC in Rajasth:m, involv-
ing selective modernisation, financial and 
managerial re,tructuring and rehabilitation 
of surplus workforce under the Voluntary 
Retirement Scheme. An investment of 
Rs. 12.32 crores ha" been envisaged for 
the modernisation of the unit resulting on 
the merger of Mahalaxmi and Edward 
Mills in Beawar; Rs. 4.50 croreS for the 
modernisation of Sri Bijay Cotton Mills 
and Rs. 10.42 crores for the modernisation 
of tJdaipur Cotton Mills. 

ANNEXURE-J 
STKfElviENT 

S. Name or the Mills 
No. 

1 Mahalaxmi Mills 
2 Edward Mills 

No. of InstallP.d capacity Production Cloth (Lac. Mtrs.) 
workers as 011 ~()..9-93 ,..---.--- -.-----"-.-- ----.. ------, 
on roll as (---- ......A. __ . __ . ____ , 19') 1-92 19c"c-')3 ; 9')1-94 
on 30-9-93 "r:r"l!'~' I_ooms 

56 
R4 

89.7:\ 
9.J.9R 

26.09 
:14.90 

3.91 
7.94 

3 Sri Dijay COllon Mill . 
4 Udaipur Cotton Mill> . 

802 
681 
6(1() 
681 

11,160 
J4.~2P. 
12.172 
25,180 _-_._-- ._------_ ... --~-------.--------------
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BaDk Robberies in Gujltat 

247. SHRI N. J. RATHVA: Will the 
Minister of FINANCE be pleased to state: 

(a) the assistance/employment provided 
to the dependents of the bank employees 
killed or injured during robberies in public 
sector banks in Gujarat during the last 
three years; and 

(b) the details ,hereof, bank-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) and (b) 
Reserve Bank of India has reported that in 
one of the incidents of robberie~/dacoities 
which took place in public sector banks in 
the State of Gujarat during the period 
1-1-1991 to 30-6-1993, a Chowkidar of 
State Bank of Saurashtra, Mahuva Branch 
in District Bhavnagar was reportedly killed 
on 2-6-1991. State Bank of Saurashtra bas 
reported that the son of the deceas('.d Chow-
kidar bas been given employment in the 
bank. 

[English] 

Indian Handicrafts and GiflS Fair 

248. SHRI R. SURENDER REDDY: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether fir~t lndian Handicrafts and 
Gifts Fair is proposed to be organised by 
the Export Promotion COllnci) for Handi-
crafts under the auspices of his Ministry: 

(b) if so, when and the objectives there-
of; 

(c) the number of <!xporters likely to 
participate; and 

(d) the details of the handicrafts items 
likely to be di'played at the fair ~ 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) : (a) and (b) Yes. 
Sir. The first ever Indian Handicrafts and 
Gifts Fair is to be organised w.e.f 21 sf to 
23rd January, 1994 at New Delhi. The main 
objective of the Fair is to benefit the small 

exporters who do not have the means to 
participate in handicrafts exhibitions held 
abroad by providing them an opportunity 
to exhibit their entu'e range of handicrafts 
items before foreign buyers at one place. 

(c) About 300 handicrafts exporters are 
likely to participate in this fair. 

(d) The handicrafts items likely to be 
di~played at the fair include: Metalcrafts. 
Electroplated nickeling silver wares, Wood_ 
crafts, Zari handicrafts, Laces and Embroi-
dery, Fa~hion Jewellery, Marble, Alabas· 
ler and crafted stones, Papier machie, Iron 
craft Jute products etc. 

Loan Disbursed by Scheduled Banks 

249. SHRI MANORANJAN BHAKTA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether loan disbursed by scheduled 
bank during the CWTent financial year was 
lower in the first quarter as compared to 
the corresponding period of last year; and 

(b) if so, the reasons therefor and the 
details thereof? 

MINISTER OF STATE IN THE MINI-
STRY OF FINANCE AND THE MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) and (b) Yes, Sir. 
During the first quarter of the financial 
year 1993-94 (April-June), the expension 
of bank credit of scheduled commercial 
banks was lower at Rs. 3,534 crores 
(2.3%) than that of Rs. 8,179 crores 
(6.5 qc ) of the previous corresponding 
period. The subdued growth in bank credit 
is attributable to the perceptable slowdown 
in the expansion of non-food credit during 
the period on account of the following fac-
tors. 

(i) Banks have been exercising caution 
regard to lending in view of stricter 
provtsloning norms and Ihe intro-
duction of a capital to risk-assets 
ratio. 

(ii) Banks have undertaken a larger 
amount of write-offs in march 1993. 

(iii) A number of large borrowers have 
increased their recourse to Commer-
cial Paper. 
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(iv) A number of companies having 
raised large amounts from the capi-
tal market in 1992-93 are flush with 
funds and have reduced their borrow-
ings from banks. 

(v) Some of the large public sector 
units, particularly in trading acti-
vity, have reduced their borrow-
ings from banks. 

Committee on Industrial Sickness and Cor-
..,orate Restructnring 

25{). SHRl RAMCHANDRA VEER-
APP A: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government have con-
sidered tbe recommendations of the Com-
mittee on Industrial Sickness and Corpo-
rate Restructuring; and 

(b) if so. the steps taken to implement 
the recommendations '! 

nIE MINISTER OF STATE IN THE 
M1NISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (a) and (b) The 
recommendations of the Committee on 
Industrial Sickness and Corporate Restruc-
t1!ring are under consideration of Govern-
ment. 

BIIIaace of Payments Position 

251. SHRI VIJAY NAVAL PATIL: Will 
the Minister of FINANCE be i'leased to 
state: 

(a) whether the positIOn of the balance 
of payments has improved during the period 
April to October, 1993 as compared to the 
corresponding period last year; 

(b) if so. the factors responsible there-
for; and 

(c) th~ ~1t'Jls heing tal;en to imp·,we 
fUl1her the balance of payments position? 

TH~,..MINISTER OF STATE IN THE 
MINJSTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAfRS 
(DR. ABRAR AHMED): (a) Yes, Sir. 

(b) The improvement h~s been largely 
contributed by a sharp reduction in the 
trade deficit. indications of increased invisi-
ble receipts. anld substantial inflows in cer-
tain componen'ts of the capital account. 
Full Balance of l'aymenls data are not 
available for the period April--October • 
) 993. However. provisional DOCI&S data 
on trade for the period April--September 
) 993 show that exports increased by 21.1 
percent in US $ terms over those during the 
corresponding period of the preceding year. 
Imports. l'n the pliler hand. declined by 3.4 
percent from those during April--Septem-
be'-_ 1992. As a result. the trade deficit 
narr(;w.::d sharply 10 US $ -~40 million 
dl,,·i~g April-September. 1993 from that~f 
US $ ~!i22 million fluring April--Septem-
bcr_ j 99~_ While firm, data on the invisibles 
account ar~ not yet avaiJable, there are 
indications of larger inflows of private 
transfers over those in the corresponding 
period last year. Under the capital account, 
there has been a substantial inflow of direct 
and portfolio foreign investments. All these 
and other transactions in the current account 
as well as the capital account have resulted 
in an increase in the foreign currency 
assets held by the Reserve Bank of India 
from US $ 6.4 billion as on 31st March. 
1993 to US $ 7,9 billion as on 31st October. 
j 993. 

Ic) The balance of payments is kept 
under constant ,watch and measures are 
taken to ensure that the external payments 
position remain stable. Additional steps 
being taken hy the Government to improve 
the balance of payments position include 
further fiscal consolidation to keep inflation 
down, maintenance of competitive exchange 
rate. improvement of export infra-structure. 
removal of export constraints especially for 
agnl-products. furiher streamlining of trade 
policy and procedures. ensuring of an 
increase in domestic production of crude oil, 
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encouragement of non-debt creating capital 
in.owl and also mobilisation of exceptional 
financing from multi-lateral and hi-lateral 
.ourees. 

Production and Elport of "fea 

252~ SHRI SYED 
Will the Minister of 
pleased to state: 

SHAHABUDDIN: 
COMMERCE be 

(a) the world production and export of 
tea by weight with break-up by major 
producers and exporters and latest estimates 
of production; 

(b) the position of India as the producer 
and exporter during the last three years for 
which statistics are available; and 

(c) the steps taken by the Government 
and the tea industry to increase production 
and to secure a larger share of world 
market? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) A 
statement in'3icating world production and 
.export of tea with break-up of major tea 
producing and exporting countries during 
1992 is given below. 

(b) During the last three years viz., 1990 
to 1992 India's share in the world produc-
tion has been around 2R to 30% ~nd the 
share of Indian tea in the world exports 
during this period has been between 17 
to 19%. 

(c) Tea Board hOls prepared a perspec-
tive plan to increase the production of tea 
to 1000 million kgs by the year :!OOO AD 
so as to secure a large share of world tea 
market. The plan includes short term 
measures such as optimisation of inputs 
and improved cultural practices. medium 
term measures such as irrigation. drainage. 
rejuvenation pruning and infilling as well 
as long term measures, such as replanting 
and extension planting. The plan also envi-
sages modernisation of le~ fa,lories and 
setting ur of new factories for processing 
the additional crop. 

94'M/S259LSS-9 

STATEMENT 

World production lind export of tea during 
1992 

S. Countries 
No. 
------------

2 

1. India 
2. Sri Lanka 
3. Indonesia 
4. Bangladesh 
5. China. 
6. Russia & CIS 
7. Turkey 
8. Kenya 
9. Malawi 

10. Argentina 
11. Others 

(Figures in M. Kgs.) 
1992 (Estimated) 

Pro- Exports 
duction 

3 4 

703.93 170.82 
178.87 177.80 
136.43 121.24 
48.27 27.16 

530.00 175.52 
55.00 

135.00 5.05 
188.07 166.52 
28.14 37.98 
44.00 38.91 

341.39 66.00 

World .2,389.10 987.00 

Settlement of Matured Insuram:e Policies 

253. SHRI V. SREENIVASA PRASAD: 
Will the Minister of FINANCE be pleased 
1<) stale: 

(a) whether the Salary Saving Scheme 
Department of the Life Insurance C.orpora-
lion of India, Bomhay has been withholding 
settlement of matured insurance policies for 
a long time; 

10) if so, whether policies matured more 
Ihan two years before hav.e not yet been 
settled despite representations; and 

(c) if so. the details of such cases and 
I he sleps proposed to be taken for their 
expeditiolls settlement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF HATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (a) to (c) No. 
Sir. Normally tbe discharge v<mchers are 
5ent to the policyholders two months IB 
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advance so that the claims could be settled 
by the Life Insurance Corporation of India 
(LICl) in time. However, as on 30th Sep-
tember, 1993, the LICI could not send the 
discharge vouchers to about 52 policyholers 
as their addresses were not readily available 
on account of theic frequent transfers from 
place to place. In such cases, the concerned 
Branch Offices of the LICI are deputing the 
officials to contact the employers of the 
policyholders to get their latest addresses 
in or:der to enable the LICI to obtain all 
the relevant documents and settle these 
claims. 

Gratuity Limit 

254. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether the Government have enhanc-
ed the gratuity limit from Rs. 50.000 to 
Rs. 1 lakh for the Government employees 
and other workers; 

('b) if so, since when and its impact on 
financial exchequer; 

(c) whether the decision has been imple-
mented; and 

(d) if so, the number of workers likely 
to be be lefited therefrom ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (d) In respect of the 
workers covered/coverable under the Pay-
ment of Gratuity Act, 1972, the Gove.n-
ment has since decided to mise the ceiling 
on the maximum amount of gratuity from 
Rs. 50,000 to Rs. 1 lakh. The Government 
employees under thei.r service rules arc 
alrea,dy entitled to payment of gratuity upto 
the maximum of Rs. 1 lakh. Therefore, the 
decision to enhance the maximum amount 
of gratuity under the payment of Gratuity 
Act has no financial implications for the 
exchequer. The i.nlplementation of the 
decision about the proposed enhancement 
requires suitable amendments in the Pay-
ment of Gratuity Act. Necessary action 
to introduce an Amendment Bill in Parlia-
ment has since been initiated. 

~.4Ill of Duty Free W ..... R~ 
255. SHRI GEORGE FERNANDES, 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Government have decided 
to allow the pri.vate companies to set up 
duty free ware-houses to stock and sell 
raw materials as well as componc::nts to t;nd 
users engaged in export-oriented produc-
tion: 

(b) whether the modalities have been 
worke'p out in this regard; and 

(c) if so, the details thereof and the idea 
behind this scheme? 

THE MINISTER OF COMMIlRCE 
(SHRI PRANAB MUKHERJEE): (a) to 
(c) The matter is under consideration of the 
Government. 

Development of Monuments 
256. SHRI SHRAVAN KUMAR PATEL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Union Government have 
asked the State Governments to identify 
atleast one monument in their State which 
can be developed as a world class tourism 
attraction; and 

(b) if so, the response of each State 
:::;overnment thereto? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULA[1I1 NABI 
AZr\Dl: (a) Yes, Sir. 

(b) On the basis of information received 
from some of the States and in consultation 
with Archaeological Survey uf India, a list 
of monuments has been drawn up. 
ADD Loan for Popnlation Control Pro-

grammes 
257. SHRI DATTATRAYA BAN-

DARU: 
SHRI N. K. BALlY AN: 
SHRI CHETAN P. S. CHAU-

HAN: 
SHRI RAMPAL SINGH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Asian Development Bank 
is providing loan to the poor and deveJop-
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ing countries tor implementing the pOpu-
lation control programmes; 

{b) if so, whether the Government have 
also applied for the loan from the Asian 
Development Bank for thi6 purpose; 

(c) if so, the details thereof incl~ding 
the amount of the loan applied for; 

(d) the time by which this loan is likely 
to be received; and . , 

(e) the terms and conditions laid down 
by ADB to provide this loan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) Yes, Sir. 

(b) No, Sir. 
(c) to (e) Do not arise. 

Narrotic Drug Trafficking 

258. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Minister of FINANCE 
be pleased to state : 

~) whether any agreement has been 
signed to check illegal movement of narcotic 
drugs at the time of visit of Zambian 
President to India in October 1993; and 

(d) if so. the details thereof" 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHy): (a) 
Yes, Sir. 

(b) The agreement provides for exchang-
ing information and undertaking measures 
in order to identify, supress and prevent 
the criminal acti:vities of International drug 
syndicates. 

regarding malnutrition' and increasing 
diseases in child labourers in unorganised 
~ector ; 

(b) if so, the findings thereof; and 

(c) tl:e remedial steps taken/proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) and (b) Yes, Sir. A Survey 
of child labourers in four different locations 
i.e. Delhi, Bhopal, Sonbhadra & Aligarh 
was done by Centre of Concern for Child 
Labour. The survey revealed that child 
Labour as in general suffer from malnutri-
tion, eye problems, fatigue and loss of 
anpctite. 

(c) A number of projects for the welfare 
and rehabilitation of working children are 
h~:l1g implemented under the National Child 
!_ahour Policy as also under the Grant-in-
Aid scheme of the Central Government. 
Besides, an International Programme for the 
Elimination of Child Labour has been taken 
up with help from ILO, for welfare of 
children w;thdrawn from work. Realising 
! h:'.~ children are affected adversely both 
: lcnlally and physi.cally when they work, 
1 he provision of nutrition and health care 
,0. children, has been included as an impor-
tant input. in all these projects. 

[E"~lish] 

Public Sector Banks 

26(1. SHRI PRAKASH V. PATIL: 
SHRI CHITTA BASU: 

Will the Minister of FINANCE be 
fTranslation] p!eased to state: 

MIihI_ifion and Dilleases in Child Labou- (a) whether a number of hranches of 
ren public seclor hanks have become unviable; 

259. SHRI PANKAJ CHOWDHRY: (h) if so, Ihe number of such branches, 
WiII the Minister of LABOUR be pleased b~1Jk-wise; and 
to state: 

(8) whether the Centre 'of Concern for 
LUaur has recently conducted any survey 

(c) the remedial steps taken to make 
them viable? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (a) and (b) Infor-
mation received from Reserve Bank of India 
indicates that 9336 branches of public sector 
banks (as on 31-3-1992) had not made 
profits. Bank -wise details are given in the 
statement. 

(c) To improve the viability of the public 
sector banks, the Reserve Bauk of India 
have issued instructions allowing oaub to 
swap their unremunerative Branches with 
other banks. Banks have also been advised 
that Reserve Bank of India would consider 
sympathetically proposals for closing down 
loss making branches in urban. metro-
politan and rural centres which are also 
served by existing profit making banks. 

SI. 
No. 

STATEMENT 

Name of the Bank No. of 
Branches 

3 

State Bank of India 2511 
2 State Bank of Bikancr & 

Jaipur . 107 
3 StateBankofHyderabad 45 
4 State Bank of Indore 56 
5 StateBankofMysore 147 
6 State Bank of Patiala 29 
7 State Bank of Saurashtra 22 
8 State Bank ofTravencore 38 
9 Allahabad Bank 

10 Andhra Bank 
11 Bank of Baroda 
12 Bank of India 
J3 Bank of Maharashtra 
14 Caflara Bank 
15 Central Bank ofIndia 
16 Corporation Bank 
17 Dena Bank. 
18 Indian Bank 
19 Indian Overseas Bank 

159 
102 
418 
276 
587 
99 

833 
106 

92 
171 
309 

ST ATEMENT --COn/d. 

2 3 

20 New Bank of India 109 
21 Oriental Bank of Com-

merce . 47 
22 Punjab National Bank . 559 
23 Punjab and Sind Bank 116 
24 Syndicate Bank 939 
25 Union Bank of India 286 
26 UCO Bank. 739 
27 United Bank of India 304 
28 Vijaya Bank 130 

Total 9336 

Indian Tea 

261. SHRI P. C. THOMAS: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the Government have any 
proposal to participate in the International 
fea Fair to be held in Pakistan; 

(b) if so, the details thereof; 

(c) whether there is any demand of 
lodic1n tea in PaKist"l:'-~; 

(d) if so, the steps being taken by the 
Government to tap the market in that 
country; and 

( e) the total quantity of tea expOJ1ed 
and the foreign exchange earned there-
from during each of the last three years, 
country-wise ? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) 
and (b) Pakistan Tea Association have in-
vited Chairman, Tea Board to participate 
in the International Tea Convention being 
organised in Pakistan during February, 
1994. No decision has been taken so far on 
participation of the Indian delegation in the 
said convention .. 

(c) and (d) Pakistan is a major'imror-
ter of tea and there is good potentia) for 
increa~ing exports of Indian tea to Pakistan. 
With a view to improve Indian tea exports 
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to Pakistan, Indian exporters have bee II re-
quested to establish contacts with the im-
porters of tea in Pakistan. A list of tea 
importers of Pakistan as received from the 
Consulate General of Indin, Karachi has 

been circulated, amoogst the Indian tea 
trade and industry. 

(e) A statement indicating exports of 
I ndian tea to major countries in' the "orld 
during the last three years, is given be-
low:-

STATEMENT 
Export of Tea from India 

(Provisional figures) 
Quantity in Mn. Kgs. 
Value-Rs. in crores 

_._----- --------_. 
1990-91 1991-92 1992-93 

Countries -, r------"'-------, ...... 
Qual'tity Value Quantity Value Quantity Value. 

-----"------"-----
CIS countries 112.85 597.33 107.59 574.25 60.04 322.19 
U.I<. .. 21.85 113.42 24.16 135.51 27.39 156.47 
Netherland . 1.54 10.79 4.65 24.96 3.15 22.82 
Ireland 1.97 10.21 2.64 15.85 2.37 14.76 
Germany 4.23 41.18 5.15 60.09 5.67 60.87 
Poland 9.08 40.79 11.62 46.17 15.97 71.04 
U.S.A. 1.48 8.39 3.17 20.72 4.10 31.40 
Canada 0.60 2.52 0.47 3.52 0.86 5.09 
L'.A.E. 5.56 30.24 6.94 46.32 5.30 39.28 
Iran t 1.05 62.89 17.56 105.66 17.91 94.27 
Saudi Arabia 4.36 27.80 3.91 27.94 4.30 34.50 
A.R.F. 7.78 31.99 8.12 36.62 12.54 54.14 
Morocco 0.80 3.24 0.54 3.75 
Afghanistan 0.74 ~.13 1.93 9.28 0.67 2.74 
Japan 2.65 22.15 1.82 19.43 2.74 28.10 
Pakistan 0.25 0.97 0.40 1.63 1.83 7.10 
Australia 0.45 ~ 12 0.82 3.84 0.68 3.55 
Other'; 11.81 66.18 14.70 77.30 11.83 41.33 

Grand Total 198.25 1,071.10 216.45 1,212.27 177.89 993.40 
--- ---_.- -------- . ------

Air India 

262. SHRI MOHAN SINGH (Deoria) : 
SHRI SANAT KU:\!AR MAN-

DAL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Air India had paid 
Rs. 80 lakhs to the Registrar of Companies, 
for forming a new company, namely the 
Air India Ltd.; 

(b) whether a huge amount was lost by 
w~y of interest as a result of long delay 
~11 coming into being of the company as 

reported in the Indian Express dated Sep-
tember 3. 1993; 

(c) if so, the details thereof; and 
(d) the action taken by the Government 

to expedite the setting up of the new 
company and also to fix responsibility for 
unwarranted blocking of the Air 'India 
funds? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) Yes, S:r. 

(b) to (d) The fee paid is in accordance 
with the scale of fees laid down by Govern-
ment for registration of companies. Since 
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the plll]lOSe of tho JiacorporatiQo was to 
create a company to take o»er the under 
~ng 'of Air India. on repeal of the Air 
Corporations Act, 19,5,3, the loss is only 
nOlional. 

[Translation] 

Tourist CeDlres in Uttar Pradesh 

263. SHRI RAJ VEER SINGH: 

DR. LAL BAHADUR RA WAL : 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) Whether the Union Government had 
received some proposals from the Gf;lVern-
ment of Uttar Pradesh during 1992-93 for 
development of existing tourist centres and 
setting up some more centres in the State; 

(b) if so, the number of proposals clear-
ed; 

(c) the names of the districts where 
these tourist centres are being set up; and 

(d) the amount sanctioned for each of 
these tourist centres and the target date for 
their completion. 

THE MINISTER FOR CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM 
NABI AZAD): (a) and (b) The State 
Government of Uttar Pradesh had sent 8 
complete proposals during 1992-93 which 
were sanctioned by the Central Department 
of Tourism. 

(c) and (d) The following projects were 
cleared by the Union Government : 

(a) Tourist fllcilities at Nandprayag, 
August Muni & Helang. 

(b) Yatri shet at Haridwar. 
(c) Public conveniences at Haridwar. 
(d) Improvement of Keshighat at Vrin-

dawn. 
(e) Floodlighting at Fatebpur Sikri and 

ioallCial assistance for celeberat-
ing Taj Mahotsav II: Nodghat festi-
val. 

Rs. 97.3. lakhs was sanctioned to the 
State 60wrnment of Uttar Pradesh for 
these projects. Completion of the projects 

is the responsibility of the State Govern-
ment. 

Vaisboo Devi PilgriIM 

264. SHRIMATI KRISHNENDRA 
KAUR (DEEPA) : 

DR. RAM KRISHNA KUSMARIA: 

SHRI RAJENDRA AGNIHOTRI: 

SHRI MAHESH KANODIA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pJe2sed to state: 

(a) whether the Government propose to 
launch an insurance scheme for the pilgrims 
visting Vaishno Devi ; 

(b) if so, the details thereof: and 
(c) the time by which it is likely to be 

introduced? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRT GHULAM NABI 
AZAD) : (a) No, Sir. 

(b) and (e) Do not arise. 

[EnRlish] 

Gujarat Development Bonds 

265. SHRT CHANDRESH PATEL: 
SHRI HARIN PATHAK: 

Will the Minister of FINANCE be 
pleased to ~tate : 

(a) whether the Government of Gujarat 
has submitted any scheme for introduction 
of Gujarat Development Bonds to the 
Union Government; 

(b) if so, the broad deti!.iIs thereof; and 
(c) the re~ction of Ire Government 

thereto? 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF FINANCE AND THE 
MIN1STER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAliS 
(DR. ABRAR AHf\,1ED) : (a) to (CI The 
Government of Gujarat had in November, 
1992 proposed the issue of bonds to finance 
the Sardar Sarovar Project, relying on 
Government of India to absorb tbe foreign 
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eXetnmse risk. The proposal was, however, 
,sUfi'sequently modiIied as a domestic pub-
lic issue and the issue has recently been 
completed. 

(TNi'll/at ion) 

'Jyada Udo Mult Udo' Sebeme 

266. SHRI CHINMAYANAND SWAMI: 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Indian '<\'irlines propose 
to introduce 'Jyada Udo Muft Udo" 
Schemes; 

(b) if so, the details in this regard ; 

(c) the date from which the scheme is 
likely to be implemented; and 

(d) the likely impact on the profit of 
the Airlines as a result of the introduction 
of the scheme? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) Indian Airlines has introduc-
ed a short term sales promotion scheme 
"Fly More and Fly Free". 

(b) and (c) The scheme aliows issuar.ce 
of one free round-trip ticket on any domes-
tic sector 'to an adult passenger who has 
travelled against full rupee/dollar fare 
on any 18 domestic sectors of Indi:in Air-
lines during the period 1-11-1993 to 
31-1-1994. 

(d) This is a scheme to retain traffic in 
the competitive market by promoting brand 
loyalty: no direct pmfit ~s e'1v'saged from 

, the scheme. 

Refinance by NABARD 

267., SHRI VILASRAO NAGNATH-
RAO GUNDEWAR : Will the Minister of 
FI1;lANCE be pieased to ~\ate : 

(a) the amount of reJlnance disbursed 
by the National Bank for Agricultllre and 
Rural Development (NABARD) under 
schematic lending during each of th.: last 
tw,Q y.ears in" ~aharashtra; and 

(b) the rate of interest chm-ged there" 
on? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINI$-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) and (b) 
The information asked for is being collect-
ed and will be laid on the Table of the 
House to the extent available. 

Trade with Myanmar 

268. SHRI RAM PRASAD SINGH: 
Will the Minister of COMMERCE be 
pleased to sta te : 

(a) whether the Union Government 
have formulated any action plan for import 
and export trade with Myanmar; 

(b) if so, the details of items being 
imported from and exported to Myanmar 
and the names of commodities likely to be 
included in such trade during the current 
year; and 

(c) the volume of trade with Myanmar 
during each of the, last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND THE MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN 
AHMED) : (a) The Government of India 
have not formulated any specific Action 
Plan for the import 'iDa export with 
Myanmar. However, India has a Trade 
Agreement with Myanmar, signed in March 
1970 which, inter-alia; pr01;ides for acCord-
ing the 'Most Favoured Nation' treatment 
to their mutual benefit subject to. their 
rights and obligations under the GATT and 
UNCTAD. ' 

(b) The major commodities exported to 
~mni.r: arll"joon an4,stGGl btw& aIULrods, 
primary and semi-finished, iron and steel, 
jute manufactures and lIliSC4Uanef'US pro-
ces,ed items. The major commcditie~ im-
ported' fronr Myamnar a~Wood and' wood 
products and pulses. 
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(c) The tletails of exports and imports 
with Myanmar in the last three years were 
as follows :-

Value in US$ Million 

Year Ex- Im- Total 
ports ports 

1989-90 0.80 50.36 51.16 
1990-91 1.87 85.53 87.40 
1991-92 3.81 50.92 54.73 

.. -----

[English] 

Export of Cigarettes 

269. PROF. UMMAREDDY VEN-
KATESWARLU: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether there is an increase in the 
demand for Indian-made cigarettes in the 
overseas market; 

(b) if sO, the quantity of cigarettes ex-
ported and tbe foreign excbange earned 
there from during 1992-93; and 

. (c) the steps being taken to '. encourage 
exports of tobacco products including ciga-
rettes'1 

THE MINISTER OF STATE IN 'THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFF AlRS AND PUBLIC DIS-
TRIBUTION AND THE ~HNISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN AHMED): 
(a) Yes Sir. There was an increase in 1992-
93 over 1991-92. 

(b) Quantity-2644 tons 
Vah~-Rs. 39.72 crores. 

(c) Steps taken to boost exports include: 

StaDiting trade deleptions to identi-
fied markets of FeV tobacco and its 
producta. 

parlkipation in bltel1llltiODBl exhi-
bitioas. 

Publidty in cmneu JDIIl'bta. 

Pursuing with Governments 
through Joint Committee Meetings 
etc. to import Indian tobacco pro-
ducts. 
Promoing export oriented units for 
export of cigarettes and cut tobacco. 
Permitting foreign investment in 
cigarette industry mainly for export 
of cigarettes and value added pro-
ducts. 
Permitting cigarette manufacturers 
to i.mport various items with a view 
to enable them to unlertake product 
development. 
Undertaking packaging development 
for products like bidis, hookah 
tobacoo paste with the help of 
lndian institute of Packagings. 

A viation Sector 
270. SHRl HAPU HARE CHAURE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

ia) wbether the Government have invited 
foreign investment in the dviation sector 
for developing its infra structural facilities 
at the first Joint International Civil Avia-
tion Organisation Airports Council Inter-
national Facilitation Meeting for the Asia 
Pacific; 

(b) whether the Government have also 
offered attractive returns particularly due 
to vast tourism potential in the country and 
liberalisation measures initiated during the 
P,lst two years; and 

(c) if so, the details regarding sugge('tions 
made in this regard alongwith the response 
of the delegates as weIl as the countries 
which attended the meeting on reducing 
the surface access to the airports? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (c) The information is 
being collected and will be laid on the 
table of the House. 

Condition of Luksan Tea Garden 
271. SHRI JITENDRA NATH DAS: 

Will the Minister of COMMERCE be plea-
sed to state : 

(a) whether the Tea Trading Corpora-
tion of India Limited managing Tea Garden 
Luksan is in a very. deplorable condition; 
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(b) if so, the re8SOOS therefor; and 
(c) the steps being takon by the Govern-

ment to improve tho condition; 

THE MINISTER OF COMMERCE 
(SHill PRANAB MUKHERJEE): (a) No, 
Sir. 

(b) and (c) Do not arise. 

[Translation] 

Recovery of Excise Duty from Tobacco 
CompBDla 

274. SHRI KASHIRAM RANA: Will 
the Minister of FINANCE be pleased to 
state: 

~a) the amount of Central Excise duty 
collected from the Tobacco companies 
during the last three years; 

(b) the defaulting companies and the 
gmount outstanding against each such 
company; 

(c) whether the Government propose to 
take stringent measures against the default-
ing companies to recover outstanding 
amount; and 

(d) if so, the details thereof and the 
time. limit fixed therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): (a) 
The amount of Central Excise duty col-
lected from the tobacco companies, in-
cluding manufacturers of biris, during the 
last three years is as under:-

1991)-91 
1991-92 
1992-93 

Rs. 2342. 60 crores 
Rs. 2690.81 crores 
Rs, 3104.84 erores 

(provisional) 

(b) The information is being collected 
and will be laid on the Table of the 
House. 

(ie) and (d) Action IS invariably taken 
agaiDlt the defaultin. companies, as pr0-
vided for ill die CemraI &ciaes A Salt Act, 
1944 ud die Jl.uIes madt therouOder. 
Hawver. it ill not p~ to fix a 
time limit ·for qch pUJ'fOllL 

94-L/2591S5-JO 

EPF of Ridi Workers I. M~a PndesIa 

275. SHRI ANAND AHIRWAR: Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether tho inspection work under-
taken by the Employees Provident Fund 
Organisation for covering all tbe . Bidi 
workers of the Madhya Pradesh under 
the Employees Provident Fund Scheme, 
1952 has been completed; 

(b) if so, the details thereof; and 
(c) the number of workers likely to be 

benefited therefrom? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) to (c) The inspection of 
fac-tories i establisiJments and enrolment of 
their workers as EPF subscribers is an 
ongoing process. From 1-4-93, about 260 
inspections/surveys have been conducted 
a<i:l R new establishments and 16000 Radi-
(i.onal Bidi Workers have been brought 
under the purview of the EPF & MP Act. 

[English] 

Disinvestment in Hotel Sector 

276. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased TO state: 

(a) whether the Government have taken 
any decision regarding disinvestment in 
hotel sector: 

~b) if so, the details thereof; and 
(c) the amount likely to be realised 

thereby? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) No, Sr, 

(b) Does not arise. 
(c) Does DOt ariIIe. 

Wodd BIIIIk Sageadoas ....... Tu 
SbIIriIII 

277, PROF. RAM KAPSE: Will the 
Minister of FINANCE be p~ 10 
state : 

(a) whether the World Ban1t IIu lUg-
gesled certaIa DIeUIU'et ill regard to 'tho 
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tu thariDg by the Union Govermneot with 
lire .... ; 

(b) if 10. the details thereof; 
(c) whether the Government have agreed 

with tbeIe 1IIJ8geItioDs; and. 

<d) if not, the reasons therefor" 

nm MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND THE 
MINISTElt OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(SHlU ABRAll AHMED>: <a> No Sir. 

(b) to ~ Docs not arise. 

ITralllltlllollJ 

NIIIIIouI RanI Buk of ludia 

178. DR. LAXMINARAYAN PAN-
DEYA: 

SHRI BRAHMANAND MAN-
DAL: 

SHRI SHANKERSINH VA 
GHELA: 

SHRI ATAL BIHARI VAJ-
PAYEE: 

SHRI RAM LAKHAN SINGH 
YADAV: 

wm the Minister of FINANCE be 
pleased to state: 

<a> whether the Government have taken 
a final decision to establish a National 
Rural Bank of India; 

(b) if 10, the detail. thereof; 
(c) if not, the reasons for the delay; 
(d) whether views of some organisations/ 

parties were also taken in this regard; and 
(e) if so, the details thereof? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MlNI5-
TRY OF PARLIAMENTARY AFFAIRS 
(OIL ABRAll AHMED): <a) No, Sir. 

.(b) Does DOt arise. 
(c> to (e) Government initiated a 

pnJC:ea of consultation for restructuring 
of. IleJionai Rura,J,Banb (.R.RBJ). A Dum-
ber of alternative models, includina the 

proposal for establishment of a NatiODal 
Rural Bank of India (NRBI), have been 
considered in consultation with National 
BaDt for Agriculture and Rural Develop-
ment (NABARD)/Reserve BanI.; of Jndia 
(RBJ). Members of Parliament and _RRB 
employees' Association etc. have also ex-
pressed their views. Finance Minister held 
a meeting on 1-10-1993 in New Delhi 
with Members of Parliament from diffe-
rent political parties to 80licit their opi-
nion. The valuable auggestions made by 
them are under active examination by 
Government. No decision, however, has 
been taken in this regard so far. 

EKpOI't of Flowers 

279. SHRI BRU SHUSHAN SHARAN 
SINGH: 

SHRI SA IT A DED SINGH: 

Will the. Minister of COMMERCE be 
pleased to state: 

(a) the quantity and value of flowers 
exported by the country during each of 
the last two years, country-wise; 

(hI whether any 5urvey has been car-
ried OUt regarding non-use of modern 
techniques in preservation of flowers; and 

(c) if so, the action taken by the Gov-
ernment to preserve flowers during transit 
10 that maximum foreign exchange can 
be earned '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRmUTION AND THE MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN AHMED): 
<a> The value of floriculture products ex-
ported during 1991-'2 and 1992-93 are 
given below:-

1991-92 
1992-93 

1480 (Rs. lakh) 
1320 

Figures of the total quantity of ftori-
culture products exported duriDg 1991-92 
and 1992-93, as well lIS country-wise ex-
pom during 1992-93 are not aV8I1able.. 
Country-wise export . of ftowers' duriDt 
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1991.92 are Jiven in the ~ontbly Statit-
Uta of Foreign Trade of India Annual 
Number 1991·92). The publication is avail-
able in the Parliament I.ibrary. 

(b) In the 'Report on Infraatructunt for 
Export of Agricultural Commoclitiel and 
PI'OCCIIOd Foocf, pubWlbed by the Plan-
niDI CommiIaion\ in May, 1992, lack of 
adequate post harvest infrastructure cover-
ing the areas of refriaeratecl trlUllpOrt, 
storage and packing baa been identified 
as ODe of the major COII5traints in the 
development of an export baaed ftoricul-
ture induItry. 

(c) To ensure easy availability of capi· 
tal JOOCIa and inputs r"'luired for poat 
harvest infrastructure, exportel'l of flowers 
are now elisible to import them under 
concessional duty. Besides, Government il 
providing assistance to floriculture projects 
for setting up facilities for pre-cooling and 
cold storage, as well as for refrigendcH/ 
insulated vans. Walk-in-type cold storage 
have also been set up at international air-
ports. 

[English] 

WorkiDg Condiliollll of Uaorgulsed Sed_ 

280. SHRI ARVIND TULSHIRAM 
KAMBLE : Will the Minister of LABOUR 
be pleased to state: 

(a) whether the Task Force appointed 
by his Ministry for improving the work-
ing conditions of the unorganised sector 
has submitted its report; and 

(b) if 50, the malin recolIlluendati,on. 
of the· Taak Force ~d the steps taken 
by the Government to implement those 
recommendations particularly relating tD 
Beedi workers? 

THE MINISTER OF SfATB OF THE 
MINIsrRY OF LABOUR (SHRI P. A. 
SANGMA): (a) A Task Force was ap-
pointed to study the existing welfare 
diemea udder the Welfare Funds set up 
for Beedi. mines and cine workers and 
to recommend suitable chaqII. The Task 
Force hu IUbmittecl ita revort:-

(b) The main recommendations of the 
Taak Force pertain to increase in the 
income ceiling of the workers covered f 

under the welfare funds, railing the quan-
tum of assistance under the housing sche-
mes, scholarshiP assistance, health IC:hemea 
and schemes on sports and recreation. 

It has been decided to increase the in-
come ceiling and the quantum of assis-
tance under scholarship IChemeI, houIin& 
schemes aDd to enhance the ceiling cI 
expedditure for medic:inel in the deIpea-
sarles run by the Labour Welfare Organi-
sation. 

SeaiDc up of BeIIda a-t CoIIIpIeJ:~ ........ 
281. DR. KRUPASINDHU BHOI: 

SHRI K. PRADHANI: 

SHRI GOPI NATH GAJAPATHI: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Government of Orissa 
has submitted a proposal to the Union 
Government regarding setting up of some 
beach resort complex/luxury hotels on the 
Purl-Konark coast line; 

(b) whether some other beachel in Orissa 
have also been identified for the PUl'JlOlC; 

(c) if so, the details thereof; and 

(d) the present status of the proposals 1 

THE MINISfER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) The State Government of. 
Oriasa have agreed. in principle to declare 
Puri-Konark Beach Area as Special Tourism 
Area. Tho approval of the Ministry of 
Touriam, ,Government of India for decIar· 
ing Puri-Konark Area as Special Tourism 
Area was conveyed to the State G0vern-
ment on 14th December, 1992. 

(c) No, Sir. 

(c) aDd (d) DOlI not aria 
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ImplemeDtation of Cblld Labour Act 

282. SHRI R. DHANUSKODI 
ATHITHAN: 

SHRIMATI SHEELA GAUTAM 

Will the Minister of LABOl.'R be plea-
sed to state; 

(a) whether the Government are aware 
that some State Governments are not imple-
menting the Child Labour (Prohibition 
:!nd Regulation) Act, 1986 effectively; and 

(h) if so. the steps taken/ proposed to 
be taken by the Government to ensure 
proper implementation of the said Act 
effectively in all the States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA); (a) and ib) State Govts.! 
UT, Uie responsi;,l e fll,- enforcement of 
the Child ) a!:>our '-Prohibition & Regula-
t;on) AcL 1986. (iO\ernment are aware 
,hat there ;s scc;:e fn;' 'mpr<)\in~ the 
quaiily of enforcement. Stare (iovts./UTs 
are addressed from time to time to fur-
nish information on enforcement on a 
quarterly basis. Review meetings He held 
with State GOVlS. regarding enforcement 
of laws relating to child labour. The matter 
was re .·iewed in the Labour Ministers' 
Conference on 8-7-93. For better enforce· 
ment, training of enforcement officer~ is 
taken up periodically. 

Regional Rural Banks in Orissa 

283. SHRI K. PRADHANI: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of Regional Rural Banks 
set up in Orissa and the location thereof; 

(b) the main objectives of those banks 
and the extent to which these objectives 
have been achieved during the last two 
years ; 

(c) whether some of those banks are 
facing severe financial crisis; 

(d) if so, the reasons therefor; and 

(e) the steps taken to improve the per-
formance of those banks '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MIN ISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) There are 
nine Regional Rural Banks (RRBs) operat-
ing in the State of Orissa having a network 
of 819 branches as at the end of Ml1rch, 
1993 with headquarters located at Pipl~ 
Bolangir. Cuttack, Koraput, BhawanJpatna. 
Baripada, Balasore. Berhampur, and Dhen-
kanaI. 

:bl The main objectives of the RRBs 
are:-

ti) to take the banking services to 
the door steps of rural masses 
particularly in hither!o unbanked 
areas; 

fii) to ma"e available institutional 
credit to the weak.:r sections of 
the society; 

(iii) to mobilise rural savings and 
cllcmneiise them for supporting 
rroducti·:e activities in the rural 
areas; 

(iv) to create supplementary channel 
for flow of credit from the cen-
tral money market to the rural 
areas through refinance; 

Iv) to generate employment oppor-
tunities in rural areas; and 

(vi) to bring down the cost of purvey-
ing credit in rural areas. 

As of March, 1993, as much as Rs. 
28522 lacs were mobilised by RRBs in 
18.32 lac accounts in Orissa. The credit 
support provided by these banks amounted 
to Rs. 23928 lacs (outstanding) in 10.54 
lacs accounts. They had disbursed R8. 3258 
lacs during the year ended March, 1993 
to 75189 beneficiaries of the weaker IIOC-
tions. Thus over a period of time, the 
RRBs have achieved significant growth in 

. taking banking services to the door 8tepII 
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of the rural poor, providing them with 
institutional credit support and mopping 
up of hither to untapped rural savings. 

(c) In the process of reaching to the 
weaker sections and fulfilling the broad 
socio-economic objectives, these RRBs have 
suffered financially. All the banks put to-
gether in Orissa' have incurreld a loss of 
Rs. 2690 lakhs during 1992-93 and their 
accumulated losses stood at Rs. 8300 lakhs, 
as at the end of March. 1993. Out I'f the 
nine banks, eight have completely erod-
ed their share capital and ,eserves, lead-
ing to problems of liquidity and conse-
quent reduction in lending lI:tivities. Poor 
recovery performance of the RRBs in the 
State has compounded the problem of 
liquidity. 

(d) The reasons for incurring losses by 
RRBs are attributable to several factcrs 
like restriction on the choice of clientele. 
limited area of operation. low interest 
margins, mounting establishment costs 
particularly afrer implementation of the 
award of the National Industrial Tribunal 
etc. 

(e) The following steps have been taken 
to improve the performance ,If the RRBs: 

(i) with effect from September, ',992, 
RRBs have been allowed to fin-
ance non-target "!roup horro\' ers 
to an extent not ,,'(ceeding '1'1 
per cent of their fr.:sh loans: 

(ii) all sponsor bank~ have "een ins-
trucl'et: ~o pay a minimum of 
13.5 per cent interest on SLR 
term deposits and short term de-
posits of RRBs k.ept with them; 

(iii) with effect from April, 1993, all 
commercial banks have been 
advised by Reserve Bank of India 
to revise upward the interest 
rates on current accounts balance 
maintained by RRBs from 6.S 
per cent to 7.S per cent; 

(iv) lleJional llural Banks have been 
~ allowed to draw cent per cent 
refinance upto RI. 10 lalths for 

their loans to 
dustrial units 
exceeding Rs. 

small . and tiny in-
with outlay not 

15 lakhs. 

(v) Cent pee cent refinance is also 
available to the RRBs for finan-
cing of small road transport ope-
rators. 

[Translation] 

Black Money 

284. SHRI MOHAMMED ALI ASHRAF 
FATMI: WilJ the Minister of FINANCE 
be pleased to state: 

(a) whether the Government have taken 
,,'me concrete sIers to che:k black money 
in circulation; 

(b) if so. the details thereof and achieve-
ments made in thi, regard: 

(c) whether the Government Pic:po'e to 
take more tough administrative, legal and 
fiscal measure, to curb the generat'on of 
black money: and 

(d) if so, the details thereof? 

THE MINISTER 01= STATE IN THE 
MINISTRY OF FINANCE (SHR! 11.1. V. 
CHANDRASHEKHARA MURTHY I : (a) 
to (d) Combating tax evasion and curbing 
the generation of black money are conti-
j,UllU' proces,es. The Government takes 
nece,s:,:ry legislative, fiscal and administra-
tive measures .• 10, ueemed aI'PI0p.;de, from 
time to time to curb the generation and 
growth of black money. The Income-tax 
Act. 1961 contains a number of provis;ons 
aimed at curbing the generation of black 
money. These include, inter-alia. provi-
sions regarding compulsory maintenance 
and audit of accounts in appropriate cases 
under section 44AA and 44AB, prohibition 
of cash transactions uls 40A(3), 269SS 
and 269T, pre-emptive purchase of pro-
perties under Chapter XXC and provisions 
regarding penalties and prosecutions for 
punishing tax defaulters. The Act also con-
tains provisions regarding summons, sur-
veys, searches and other investigations to 
detect tax evasion. 
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2. The results achieved in searches, sur-
veys and prosecutions by the Income-tax 

Department during the Jast two fiDaDCial 
-year are detailed below: 

SEARCHES SURVEYS 
,.------- --- -__j",,_---- ------,,.---- --~------, 

_Financial Year No. of 
seltrches 

Value of Amount of No. of No. of new 
assets seiled concealed premises a.ssessees 
(Rs. in income surveyed added 
crores) surrendered 

(Rs. in 
croresl 

-------- ------------------------
1991-92 

1992-93 

3.468 

4.7T! 

179.85 

383.02 
188.35 
501.05 

9,98,176 

10,94,397 

4,75,487 

9,03.106 

PROSBCUTIONS 

Financial year No. of pro- No. of cases No. of cases No. of CIISC'I No. of cases 
secutions decided resulting in compoun- of actIuittaJ 
launched conviction ded 

1991-9:! 

1992-93 . 

~nglish] 

-_.-_.-

FiKaI De&cit 

----~-

2,m 
675 

285. DR. VENKATESWARA RAO: 
SHRI B. N. REDDY: 
SHRI JEEWAN SHARMA: 

Will the Minister of FINANCE be 
pleased to state: 

<a) whether the RBI annual report has 
pointed out towards. the alarming rise in 
budgetary deficit of the Union Government 
and State Governments; 

(b) if so, the details thereof; 
(c) the position of fiscal deficit in the 

first six months of the current financial 
year; and 

(d) the steps being taken by the Govern-
ment to narrow down the budgetary deficit 
as weD as fiscal deficit during the remain-
ing months of the current year" 

TIlE MINISI'ER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): <a) 

. -_----- ---- --------- ----

487 16S 153 169 

949 94 176 679 

and (b) RBI's Annual Report for 1992-93 
contains a chapter on "Assessment and 
Prospects" which inter alia deals with the 
increase in the deficits of Central and 
State Governments. Copies of the report 
have already been sent by RBI for use of 
Hon'ble Members of Parliament. 

IC) and (d) BE 1993-94 assumed a m-
eal deficit of Rs. 36959 crors. The figure 
at the end of September, 1993 was 
Rs. 29,832 cr. There is no synchronisation 
between the receipts and expenditure. The 
gap between expenditure and receipts tends 
to be higher in the initial months of the 
year. Towards the end of the financial 
year when receipts normally go up, the 
deficit shows a declining trend. Hence de-
ficit at any particular point of time is not 
a definite indicator of the year-end deficit. 
Government however, is continuously m~ 
nitoring the deficit position. The Reviled 
Estimates for 1993-94 are UDder prepara-
tion and wiD be presented alonswith the 
budget estimates for 1994-95. 
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NOlI Payme'IIt of Tu .. by PO_ 

Z86 SHRI SHANTARAM POIDUKHB: 
WiD the Minister of FINANCB be pleased 
to state: 

(a) whether the attention of the Govern-
1DCIIlt has been.. drawn to the news items 
published in the Indian Express on August 
25, 1993 regarding non-paymt'llt of Income 
Tax by the pilots of Air India and Indian 
Airlinee ; 

(b) if so, whether the Government have 
taken any action for the recovery of the 
tax arrears in this regard; 

(c) it so, the details thereof; and 
(d) if not, the reasons therefor '1 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): (a) 
Yes, Sir. 

(b) to (d) The Government have al-
ready communicated to the management of 
Air India and Indian Airlines regarding the 
taxability of allowances as per the exist-
ing provisions of laws and have requested 
them to deduct taxes and pay to the Govern-
ment The management has also been told 
to make good the tax due on the allow-
ances for the earlier years. The concerned 
Commissioners of Income tax have also 
been suitably advised to take necessary 
follow-up action for the collection of tax. 

Interest Paymeat ObJlptioa 

287. SHRI BIRSINGH MAHATO: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether the stupendous rise in the 
interest payment obligation by the Union 
Government will alarm the plan budget: 

(b) if so, wether any task force under 
his ministry is proposed to be set up to 
study in depth; and 

(c) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHE'KHARA MURTHY): <a> 
The increase in interest payment obligation 

is due to increase in borrowings which in 
turn had to be made to finance inc:reuin, 
expenditure over the years. Hence there is 
a nexus between plan expenditure and tho 
interest burden. 

(b) and (c) Government have accepted 
a recommendation to this effect made b, 
the Standing Committee of p....rliament on 
Finance and have entrusted the Rererve 
Bank of India to undtrtake the study and 
advilC the Government in the matter. 

Villt by LG_ of GA 1T to 'lIIIIa 

288. SHRI CHl'IT A BASU: 
SHRI LOKANATH CHOU-
DHURY: 

SHRI INDAJIT OUPTA: 
Will the Minister of COMMERCE be 

pleased to state : 
(a) wbether tbe Director General of the 

GATT visited India recently; 
(b) if so, the purpose of the visit; and 
(c) tbe Outcome thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHEIUBE): (a> 
to (c) Director General (GATT) visited 
India in October 1993 at the invitation of 
Commerce Mini~tcr for an exchange of 
views on Uruguay Round Issues. 

DG GATT clarified, inter-alia, that tho 
draft agreement 00 agriculture dicf"oOt 
oblige India to : 

(a> undertake any reduction commit-
meot on subsidies to agriculture al 
these were below the de-minimis 
level of 10 per ceot; 

(b> provide minimum martet access for 
agricultural produce as India was 
maintaining quantitative restrictions 
for balance of payments reasons; 
and 

(c) make any changes in the Public Dis-
tribution System in view of the fact 
tbat consumer aubsiclies are outside 
the purview of restricdOQl envilaaed 
in the DFA. 
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DG GAIT also clarified that an effec-
tive sui-generis system of plant variety pro-
tection would not affect the farmer's rights 
to use protected seed saved from one crop 
for plantation in future crops and for ex-
changing improved seed 'across the fence' 
with other farmers on a non-commercial 
basis. 

Regarding India's concerns in other areas, 
he clarified that instruments of price 
control and compnlsory licensing would be 
available for controlling the apprehended 
,'verpricing of medicines in the country. 
In textiles, he indicated that while it would 
be difficult to reopen the main text on the 
subject, India could improve it, market 
access to the deveioped countries through 
the bilateral route. 

It was conveyed to DG GAIT that while 
India supported an early and successful 
conclusion of the Uruguay Round, a wav 
had to be found of taking care of India's 
ge'1uine C(lncerns. 

Port COlJIKil Vleetiol! 

289. SHRI RABI RAY: Will the Minis-
fer (If ClVIL AVIATION AND TOIJRISM 
r~ pleased to state: 

la) whether the third Port Council meet-
ing was held for the first time at New 
Delhi on November 9, 1993: 

. b) if so. the details thereof: 

IC) the decision taken at the conference 
in view of the sweeping econumic changes 
taking place in the aviation industry'! 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHlJLAM NABI 
AZAD): (a to (c) The World Assembly 
and Conference of Airports Council 
International (ACn was held on 9 and 
10 November, 1993 at New Delhi. The 
theme of the conference was 'Airport 
Economics in the Turbulent t 990s and 
beyond', Higher than world average growth 
in the Aaia-Paciftc Region, and COIIIIq1IeI1t 
expansion PfOII1lIIlIDeII and airport finan-
cing were among the prominent issues 
dilculied and debated at the conference. 

ACI headquarters at Geneva are likely to 
publish the conclusions of the conference 
in due course. 

Growtb of Ai .. Traffic 

290. SHRI S. B. SIDNAL: Will the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to stale. 

(a) whether the Government have set 
up an Inter-Ministerial Committee to con-
duct a stuldy on growth of air tramc in 
t he country; 

Ib) if so. the composition of the Com-
mittee alongwith the terms of reference 
lherelCl : and 

(c) the time by which the Committee is 
likely to submit its report? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (c) In order to make a 
realistic estimate of growth in domestic 
air i'Hssenger traffic urto the year 2000. 
,1 Committee has been constituted aR 
under :-

I. Shri V. A. Valiaparampil, Chairman 
Advisor (Transportl. 
Planning Commission. 

2, Shri A. K. Gupta. Member 
Joint Secretary, 
Department of Tourism. 

3. Shri P. K. Banerji, Member 
Joint Secretary, Department 
of Civil Aviation . 

4. Shri Ashok Vaish, Member 
Director (Planningl, 
Air Tnd:a. 

5. Shri G. K. Agarwal, Member! 
Director (Planning). Secy. 
Indian Airlines. 

The Committee is expected to submit 
its report by the end of this year. 

Export Promotion ZoIII!II 

291.SHRI ANANDRATNA MAURYA: 
Will the Minister of COMME.RCE. be 
pleased to state: 

(a) whether the Government have de-
cided in free the Export Promotion Zones 
from proceclural hurdlea 110 that the)' CUI 
contribulB their mite to the apart ... 
of the COlIDlr)'; 
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(b) if 50, tho detail. of the prOpoaall in 
thit regard; and 

~c) the steps proposed to be taken to 
prevent the misuse of these freedoms in 
future? 

- THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (il) to 
(c) On the basis of suggestions received 
from time to time, procedures regarding 
Export Processing Zones are under cons-
tant review. Some changes made in this 
regard include grant for speedier approvals, 
uelegation of powers to Development Com-
missioners of EPZs and simplification of 
export import, customs and excise proce-
dures. As the EPZ units would function 
under customs bond, procedural simpli-
fication is not likely to lead to mis-use of 
imported capital good or raw materials. 

Project aDd Service Exports 

292. PROF (SMT.) SAVITHRI LAKSH-
MANAN: Will the Minister of COM-
MERCE be pleased to state: 

( a) whether the crports are not increas-
ing as per expectations due to certain am-
biguities in the provisions of the Income 
Tax Law: 

(b) if so. whether the Government propOSe 
to treat project exports and service ex-
ports at par with merchant exports and 
p-ovide 100 per cent tax exemptions on 
the ;ncofTIe earned therefrom; and 

(c) if not, the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE); (8) Ex-
ports have registered an increase of over 
2.0% during April-Ocfober, 1993 in US$ 
terms as against the target growth rate 
of about 20% for the year 1993-94. 

(b) and (c) Do not arise. 

Fi naucial Resb'octuring 

293. SHRI BOLLA BULLI RAMAIAH : 
\ViII the Minister of FINANCE be pleased 
to stale; 

(a) whether he has expretSCd the need 
for drastic financial reltructurina including 
the tax lyatem; 

94-LJS259-·11 

(h) if 10, whether any concrete propoal. 
in this regard have been formulated; 

(c) if so, the details thereof; aDd 

(d) the time by which thete are 1itely 
to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THB 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED); (a) The Govern-
ment is determined to carry on the procell 
of financial, fiscal and other economic re-
forms to help full flowering of initiative 
and enterprise, raising productivity of capi-
tal, land and labour contisuously and im-
proving the living standatds of the popula-
tion. 

(b) to (d) A good number of reform mea-
sures seeking re-~tructuring of financial sec-
tor has already been initiated. Directions for 
further reforms in the financial sector over 
~he next 3 years have been outlined in the 
Discussion Paper on Economic Reforms 
brought out by the Ministry of Finance. 
They include. inter alia, (a) institution of 
speedy and effective loan recovery process 
(b) a phased reduction in Statutory Liqui-
dity Ration to 25 per cent and in the Cash 
Reserve Ratio to 10 per cent, (c) phasing 
out of ceilings and floors on bank deposit 
and lending rates and (d) strengthening 
institutions and procedures for bank amper-
'ision. 

Issues relating to various aspects of re-
forms in the insurance sector are being 
examined by a High Powered Committee 
headed by Shri R. N. Malhotra, former 
Governor of the Reserve Bank of lodia. 

Govelllfllent have already accepted the 
broad thrust of the recommendations made 
by the Tax Reforms Committee with regard 
to deforms in the tax system of our country. 
Based on these recommendations the struc-
ture of personal income tax~ excise and 
customs duties has been rationalised and 
simplified. Further reforms of the tax lye-
tem will be undertaken keeping in view 
emorgina lilUatioJa. 
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r T rllnlliltion 1 

No ... for FiDaDdal 1l1Stituticms 

294. SHRl MRUTYUNJAYA NAYAl(: 
Will the Minister of FINANCE he pleased 
to .. tate: 

(a) whether the Reserve Bank of India 
h8li fiDaJiliCd any norms for proper function-
ing of the financial institutions in the coun-
try recently; 

tb) if so, the details thereof; 
(c) whether the Government have receiv-

ed any representations from the financial 
institutions against these norms: 

(d) if so, the details thereof; and 
(e) the stt"ps taken by the Government 

thereon '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) and (b) The 
PTUdential accounting norms for financial 
i!llltitutions are under consideration of the 
Reserve Bank of India. 

Ic) No, Sir. However. the views of the 
Financial Inlltitutions with regard to these 
norms will be taken into account while 
finalising these norms. 

(d) and te) Do not arise. 

[English] 

Relief uDder ARDRS in Orilla 

295. DR. KARTlKESWAR PATRA: 
Will the Minister of FINANCE be pleased 
to Itate: 

(a) the nwnber of farmers and land-
I_ agricultural labourers benefited under 
the Agricultural and Rural Debt Relief 
Scheme, ) 990 in Orissa; and 

(b) the amount of relief provided under 
the above Scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAiRS 

(DR. ABRAR AHMED): (a) and (b) Under 
the Agricultural and Rural Debt Relief 
(ARDR) Scheme, 1990, the Public Sector 
Commercial Banks. Cooperatives and 
Regional Rural Banks have provided debt 
relief to ) 8.37 lakh farmers and landless 
~gricultural labourers in the State of 
Or:ssa to the extent of Rs. 338.i5 crore •. 

L011D for Construction of Well 

296. SHRI RAM NArK: Will the Minis-
:er of FINANCE be pleased to st~te : 

(a) the guidelines for the minimum and 
the maximum ~mount of loan being sanc-
t;oned by the NABARD for construction 
of a well : 

(b) whether the schedule of rates was 
anproved during 1983-84: 

(c) if so, whether the Gove!'!'ment pro-
pose to revise the schedule on the recent 
level of cv';! : 

(d) wbether the size of the well varies 
:c~('ording to the areas irrigated by that 
weli: and 

(e) if so, whether the Government pro-
pose by varv the amount of loan as per 
tile s,ze of ihe well and the area irrigated 
by it? 

THE MINISTER OF STATE IN THE 
'1INfSTRY OF FINANCE A~D THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (a) to (e) The 
National Bank for Agriculture and Rural 
Development (NABARD) has issued 
guidelines from time to time on the fixa-
:ion/rev;s~('·n of unit costs for constructon 
of wells. While fixing/revising the unit costs 
for Minor Irrigation (MI) investments, 
the latest ltvailable schedule of rates is to 
be taken into account. The State level unit 
cost committee constituted by NABARD in 
each State takes care of these aspects. The 
size of the wells and the unit costs vary 
according to the command area-proposed 
to be irrigated and the design of well 

approved. 
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LOIID to Farmers iD Gujarat 
297. SHRI HARlSlNH ClIA VDA: Will 

the Mini~ter of FINANCE be pleased to 
state : 

(a) the amount of loan providcii to th. 
fanners by dilIerent nationalised banks in 
Gujarat during 1992-93; 

(b) the number of farmers benefited 
therefrom; \ 

(c) whether the farmers have to face a 
lot of difficulties for getting the loan in 
tme; and 

(d) H so, the action proposed to b.: 
taker. by the Government in this regard'~ 

THE lIHN:STER OF STATE IN THE 
MINiSTRY OF FINANCE Al\D THE 
MINISTER OF STATE IN TAE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) and (b I 
Infolmat!O'l is beiug obtained from various 
b.mks and will be laid OU tile Table of 
the House to the extent available. 

(c) and (d) A number of steps have 
been t,,-ken with a view to increase How 
of credit to fal'tners particularly small and 
margindl farmers. The important ones are: 

(i) Banks have been instructed that all 
loan applications upto 11 credit limit 
of Rs. 25,000/ - are to be disposed 
of within a fortnight and those over 
Rs. 25,000/- within 8 to 9 weeks. 

(ii) To faciLtate speedy disposal of 
applications the application forms 
are made available in regional langu-
ages. Terms and condWons regardinl,: 
margin/security should be printed on 
the reverse of the application form 
itself. 

(iii) All branch managers of banks are 
to be vested with discretionary 
powers to sanction loan proposals 
received from weaker seetion with-
out reference to any higher autho-
rity. 

(iv) If there are any complaints regarad-
ing delay in disbursement of loan 
the same are taken up with the con-
cerned bank. 

Puble Sector BaDks in Runt Are_ 
298. DR. AMRIT LAL KAUDAS 

PATEL: Wiil the Minister of FINANCE 
be plea!jC(f to state the details of &be 
branches of public sector banks opened in 
rural areas of the country dur~ the last 
two years and propOled to be opened dur-
ing the current financial year, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OJ:; PARLIAMENTARY AffAIRS 
(DR. ABRAR AHMED) : The Slale-wise 
details of branches of public sector banks 
opened in rural areas of the country duro 
ing 1991-92 and 1992-93 are given below 
in the statement. Under Branch Expansion 
P;ogramme 1990--95, Reserve Bank of 
India has not fixed any year-wille and 
Slate-wise target for opening of bank 
branches. The opening of bank branches is 
an on-going process and the banks are ex-
pec:ed to open branches at centres allotted 
to :hem in a phased manner durin: 1998---
95. 

STATEMENT 
---------------,.,,----=--. 

1991-92 1992-93 
Name of State 

.--~--- -----
April- ApriI-
March March 

---.------ --_]_- L 
Aadaman Nicobar 
Andhra Pradesh 
Assam 
Gujarat . 
Maharashtra 
Manipur . 
Punjab 
Tamilnadu 
Uttar Pradesh . 
Bihar 
Haryana . 
Himachal Pradesh 
Jammu & Kashmir 
Kamataka 
Kerala 
Madhya Pradesh 
Meghalaya 
Miloram . 
Orissa 
Rajasthan 
Sikkim 
WeAt Bengal 
Tripura 

Total 

3 
2 
3 
1 
5 
1 

2 
8 
3 

2 

5 
2 
6 
9 
2 
7 
2 

69 

17 

19 
8 

i3 
3 
7 
1 
6 
o 
1 
2 
2 
2 
II 
2 
1 
II 
9 
7 
8 

149 
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ESlD.-
199. SHRI LOKANATH CHOU-

DHURY: Will the Minister of LABOUR 
be pleased to state: 

(a) whether a huge amount is outstand-
ing from various employers as ESI dues; 

(b) if so the details and reasons there· 
for; and 

(e) the steps taken by the Govetnment 
to recover the outstanding amount from 
the employers? 

mE MINISTER OF STATE OF lHB 
MINISTRY OF LABOUR (SHRI P. A. 

. SANGMA): (a) and (b) As on 
31-3-1993, an amount of Rs. 178.16 crores 
was outstanding on account of ESI dues 
against various employers. The ESI dues 
have increased generally because of the 
Court's stay on their recovery, liquidation! 
closure of establishments, "ickness of 
establishments and delay in collection of 
tile duel through District Collectol'll. 

(c) The ESI Act was amended in 1989 
and for expediting the recovery of the 
ESI dues, a provision was made to set up 
the Corporation's own revenue recovery 
machinery which has since started function-
ing w.e.£. 1-1-1991. The legal and penal 
provi.ions in the Act were also made more 
.ariDpDl 

Villa 01 ILO Chief to ladl. 

3110. DR. R. MALLU: Will the Minis-
W 01 LABOUR be pleased to state : 

<a) whether the Chief of the Inter-
Il&tional Labour Organilation visited India 
recently and had detailed meetings with the 
Government and other bodies; and 

(b) if so, the details and the outcome 
thereof ? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a> The DG ILO is schedul-
ed to .. it India from 6th to J 2th Dec. 
1993. 

(b) Doe. !lOt will. 

Import 01 Tobacco 

301. SHRI K. H. MUNIYAPPA: Will 
the Minister of COMMERCE be pleased te 
state : 

<a) whether India is importing tobacco; 
and 

(b) if so, the total quantity of various 
types of tobacco imported during each of 
the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND THE MINISTER OF 
STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN 
AHMED): (a> and (b) The total quantity 
of various types of tobacco imported 
during each of the last three years are as 
under: 

Year 

1990-91 
1991-92 
1992-93 

Quantity 

1,07,850 
1,30,355 
1,23,189 

Employment to TraiDed Pilots 

302. SHRI DHARMANNA MONDAY-
YA SADUL: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased 
to state: 

<a> whether, even after adoption of the 
open sky policy by the Government, the 
unemployment amongst the trained pilots is 
on the hIgh side in recent years; 

(b) if so, the assessment made by tbe 
Government in this regard during the laIt 
two years; and 

(c) the action taken or proposed to be 
taken to reduce unemployment in the 
field? 

THE MINISTER OF CML AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (c) Director General of 
Civil Aviation (DGCA) issues licences and 
ratings to pilots. During the last two yeara, 
890 Commercial Licences have been issued 
to pilots. DGCA does sot maintain record 
of their employment. Employment of pilotl 
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is linked with demand for the services of 
pilots. 17 Air Taxi operators have. been 
given permit to operate services in the 
country. They as well as the airlines need 
services of pilots to aerate service. 

Rubber Research lastltute of lodia 

303. SH~ RAMESH CHENNITHALA: 
Will the Minister of COMMERCE be pleas-
ed to state: 

(a) whether the Government have any 
proposal to improve the function of the 
Research Institute of India at Kottayam; 
and 

(b) if so. the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) 
and (b) Yes, Sir. 

Rubber Research Institute of India is a 
well recognised reputed institute with In-
ternational standing. The International 
Rubber Research and Development Board 
has entrusted the RRlI to coordinate an in-
ternational Research progrmme on tap-
ping panal dryness of rubber, an un-
resolved malady inspite of eight decades of 
international research. The institute is con-
ducting various studies on this aspect, in-
cluding Genetic Engineering for develop-
ment of various clones. The proposals to 
improve the Research 'Uld Development 
Scheme of the RRII during the VDIth Plan 
include :-

I. Strengthening the existing Research 
facilities and establishment of new 
research stations. 

2. Establishment of a Germ Plasm 
Garden. 

3. Improvement of bio-technology Re-
search and tissue culture. 

4. Strengthening the existing facilities 
in respect of supporting services of 
economic research. 

5. Establishment of the Divisions for 
Soil and Agriculture Chemistry, on 
farm evaluation I:.demonstration for 
product developmm. 

[Translation] 

Loan to Educated Unemployed YoutIIa 

304. SHRI RAM BADAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have issued 
certain instructions to the public sector and 
other banks to encourage self employment 
for the educated unemployed youths; 

(b) if so, the details thereof; 

( c) whether the educated unemployed 
youths have to face many difficulties in 
getting loan from the above banks; and 

(d) if so, the efforts being made by the 
Government to ease the procedure in this 
regard? 

THE MINISTER OF STATE IN THE 
~nNISTRY OF FINANCE AND THE 
MI: ... I~Tf.R OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) and (b) 
Since 1983-84 the scheme for providing 
self employment to the educat~ unemploy-
ed youth (SEEUY) is being implemented 
by the scheduled commercial banks. Ob-
jective of the scheme is to encourage the 
educated unemployed youth to undeitake 
self-employment ventures in industry. ser-
\'ice and business through the provisions 
of a package of assistance. Further, Prime 
Minister's Rozgar Yojana (PMRy) 
for the Educated Unemployed Youth has 
been launched throughout the country on 
2nd October, 1993. The objective of the 
scheme is to provide sustained employ-
ment to the educated unemployed urban 
youth in m;cro enterprises during Vill 
Five Year Plan in manufacturing, service 
and business ventures. The scheme will be 
implemented in urban areas during .993-94 
and from lst April, 1994 throughout the 
country. The Self Employment Scheme for 
Educated Unemployed Youth (SEEuy) will 
be subsumed with PMRY 1I-ith effect from 
1st April, 1994. Reserve Bank of India 
(RBI) haa issued instructions to the Indie 
scheduled commercial banks on the buia of 
the detailed ecbe_ framed by the GGnn-
mellt. 
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Salient features of both the SEEUr and 
PMRY ~chemes are as under :-

l. Sell Employment Scheme jor EdU(UIl'd 
Unemployed Youth (SEEUY): 

SEEUY was introduced by GovernmC'lt 
in 1983-84 and is being continued on 
yearly basis. The scheme extends to the 
whole of India excluding cities having popu-
lation of more than 1 million as per 1981 
census. Educated unemployed youth (Matri-
culate and above) within the age group of 
18-35 years and whose family income does 
not exceed Rs. 10,000 per annum are eligi-
ble for assistance under the scheme. Com-
posite loan not exceeding Rs. 35,000 for 
industrial ventures, Rs. 25,000 for service 
units and Rs. 15,000 for business enter-
prises are given. ITI passed youth in the 
prescribed age group are eligible for under-
taking industrial and service ventures. 
Capital subsidy at the rate of 25 % of the 
project cost is provided by the Government. 
30% of the loans sanctioned are reserveu 
for SC/STs. 

II. Prime Minisler's ROZ;,'O{Jr Yoju'la for 
Educated Unemployed Youth (PMRY) 

neurs ~preparation of the project under 
the scheme. A reservation of 22.:5 % for 
SC/Sf and 27% for other backward castes 
(ODCs) have been prOVided. Women should 
be given preference. The beneficiary should 
have been a pennanen! resident of the 
urban area for 3 years. 

(c) & (d) Eligible applicants, whose 
applications are sponsored by the sponsor-
ing agency and whose projects are found 
v:able and bankable, are granted loans by 
the concerned bank branches. Complaints 
as and when receivea are referred to the 
banks for taking remedial action by the 
Government and RBI. 

[English] 

Tourism Promotion in KeraJa 
305. PROF. P. J. KURIEN : Will the 

Minister of CIVIL AVIATION AND 
TOURISM be pleased to state : 

(a) the details of the tourism schemes 
being implemented by the Union Govern-
ment of Kera!a; 

(b) the proposals from the Government 
of KeraJa regarding tourism promotion in 
the State pending with the Union Govern-
ment; and 

(c) the present status of each of these 
proposal? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (c) No complete proposals 
have been received from the State Govern-
ment of Kerala for sanction during the 
cnrrent financial year so far. 

Import of ToDel'll 

306. SHRI JEEWAN SHARMA: Will 
the Minister of COMMERCE be pleased 
to state: 

Youth between the age of 18 & 35 be-
longing to families having incomes less 
than RIO. 24,000 per annum would be eligi-
ble for assistance under the scheme. The 
educated unemployed entrepreneurs would 
be given a subsidy of 15% subject to a 
ceiling of Rs. 7500 each for for starting the 
micro enterprises. They would be required 
to bring in 5% of the project cost as mar-
gin money. Each entrepreneur will b.: 
eligible for a loan upto a ceiling of Rs. 1 
lakh. The entrepreneurs selected under the 
scheme would be provided training, before 
the loan is disbursed. Not more than 30% 
of the micro enterprises would be from 
the business sector. Besides matdc passed 
or failed stndents and m passed youth, 
all the persons Who have undergone 
Government sponsored technical COurscs for 
a minimum duration of 6 months will be 
eligible for assistance under the scheme. 
R.epilted NbOs would .a1so be associated 
i. the implementation of the scheme eepeci_ 
ally in the selection, traiAiDg of eatrepre-

(a) whether Toners are being imported 
as Carbon Black; 

(b) if so, the quantity of Toners imported 
during the current year so far and the 
amount of customs duty loss suffered by 
the Government on account of under-invoic-
ing and clearing of Toners as Carbon Black; 
and 

(e) the steps taken to ehedc. .uel! ill.pl 
import? 
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THE MINISTER OF STATE IN THE 
MINlSTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF &'TATE IN 
THE MINISTRY OF COMMERCE (SHRI 

. KAMALUDDIN AHMED): (a) to (c) As 
per the latest statistics available, the import 
of 'Toners, Photographic' during 1992-93 
has been to the tune of 3SS MT valued at 
Rs. 9.36 crores. The Government have no 
information on the alleged clearance of 
Toners as Carbon Black and under-invoicing 
in the matter of imports thereof. 

[Translation] 

Prot .-tion of InteresfIJ of Securities 

307. SHRI RAM LAKHAN SINGH 
Y ADA V: Will the Minister of FINANCE 
pleased to state: 

(a) whether the SEBI has received a 
l:lf:;e number of complaints from il'!\'estors; 

(b) if so. the details thereof since its 
ineeption, year-wise; 

(c) whether the Government have taken 
fresh initiatives to protect the interest of 
investors in shar~ market; 

Cd) if so. the details thereof; and 
(e) if not, the reasons therefor '! 

THE M!NISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 

MlNISI'RY OF STATE IN· THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) and (b) 
Yes, Sir. The details of complaints of in_ 
ton; against companies received by SEB] 
are given below in statement. 

(c) and (d) SEBI has been established 
on 21 st February, 1992 to protect the inter-
es!s of investors in securities and the 
promote the development of, and to reill-
late the securities market and for related 
matters, pursuant to the SEBI Ordinance 
of January 1992. SEBI has fully compu-
I erised the work relating to investor 
complaints with effect from lst March, 
1993 for ensuring more effective redressal 
of investor complaints. SEllI has also 
raised the minimum application amount for 
pUblic issue of capital to Rs. 5000 with a 
view to reducing levels of oversubscription, 
aJid thereby increasing the chances of allot-
m~nt to the applicants. Rules and Regula-
tions under the SEBI Act for Merchant 
Bankers, and Registrar to an Issue and 
Share Transfer Agent have already been 
notified. 

The Department of Company Affairs 
which is administering the Companies Aet 
has in the recent past selected S8 companies 
for initiating penal action on the basis of 
investor complaints. 

(e) Does not arise. 

STATEMENT 
Year ending Desember Type I 

1990 (from Aur,. Hi) . 1.579 
1991 27.944 

(9.572) 
19n :!.1P- ~3!! 

(29.440) 
1993 (Till Nov. 15) 3,10.800 

O,56.R:S) 

Type II 

1.456 
14.228 
(3,608) 
21.502 
(4.671) 
32.114 

(11.028) 

Type III Tyoe IV 

1,436 51)2 
21,190 6.120 
(5.7611) (1.421) 
67.443 17,33:! 

(13.425) (3,319) 
1.05.161 18,518 

_..:..(3_6.:..:..6.;,_;61c:._} __ (6.958) 
Total 5,59.161 69,300 1.95.230 42,532 

(11,698) __ .:.:(I..::.9:.:.5:_:.8=-'27:..:.) __ !~307) _._. i?5,S54) 
Non·recdpt of refund order./allotment advice/3txk inv~st. 

Total 

5,033 
69,482 

(20.369) 
3.:!5.ttS 
(50,855) 
4.66,593 

(2,11,462) 
8,66.223 

(2,8?,686) 
Tyoe I 
Type II Non-receip~ of ,jHJend!i,'tere~t on sl;3res/dcbelltllres/fixe~ depo~it" ncn-re,~ipt 

o~ rede"'lpti('ln am·Tl,lt Of de!'enture~ and IWllturity amouN of fixed deposit~. 
Type III Non·recei!,! of shares/debef!t"r('s ccrtifkatcs after transfer/transmission/ 

conversion/endorsc:nent/coosolidation/sp!itting. 
Type IV Non·receipt of annm! re!'lo~ts!ri!Ihts application fOf(,l/bonlls share-/interest for 

overdue period in case of delayed refund etc. . 
N. B. :-Figures in brackets indic.ote number of complaints resolved by the co.npanies. 

Pecord of redressal of complaints for the yenr 1990 is not available with SEBf. 
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Reti~ by N.... for ParclaMe of 
SecoRd I11III4 TractOJ'l 

308. SHRI SURENDRA PAL PATHAK; 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether a suitable package and 
support for refinance facility for purchase 
of second hand tractors has been evolved 
by the National Bank for Agriculture and 
Rural Development; 

,(b) if 10, the !details thereof; and 
(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) to (c) The 
banks are free to finance purchase Gf old 
tractors Gut of their Gwn resources. As 
regards availability of NABARD's re-
finance facility for such financing, NABARD 
is finalising a scheme in consultation with 
the Reserve Bank of India with a view to 
evolving a suitable package and support for 
introducing the scheme in socme selected 
lIreas in the country. 

[Ellglish] 

BalIk of Karad Ltd 

309. SHRI R. SURENDER REDDY: 
Will the Ministe. of FINANCE be pleased 
to' state: 

(a) whether SGme public sectGr banks 
have shGwn their interest in purchasing the 
assets Gf Bank of Karad Ltid. and to absorb 
the employees of the b1nk as reported in 
"Deccan Chronicle" date:! July 31. 1993; 

(b) if so, the details thereof alGngwith 
the details of the banks which have shown 
their interest in this regard; 

(c) the terms and Gther aspects thereof; 
and 

(d) the decisiGn taken by the Reserve 
Bank of India in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FIt-.:ANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARllAMENTARY AFfAIRS' 

(Da. ABRAlt""AHMED): <a> to (d) Accord· 
ing to information received from RetIel'Ve 
Bank of India, Bank of Baroda and Bank 
of India as also United Western Bank Ltd. 
had shown interest in purchasing the asseta 
of the Bank Gf Karad Ltd. in absorbiJla 
its employees. The Reserve Bank of India 
recommended the name of Bank Gf Baroda 
to the ProvisiGnal LiquidatGr of the Bank 
of Karad Ltd. for approval by the High 
Court of Bombay. The recGmmendatiGn was 
not however approved by the High CGurt. 
The Court ordered the provisional Liquida-
tor to call for fresh offers from all public 
sector banks for purchasing the specified 
assets, taking over the liabiJities of the Bank 
of Karad Ltd. and fGr absorption of ita 
employees. So far, only one bank viz., Bank 
Gf India has submitted its offer. The pro· 
visiGnal Liquidator has submitted this offer 
to the High CGurt for consideration. The 
case has been heard by the Bombay High 
Court on 9th November, 1993 and stands 
adjourned to 5th December, 1993. 

ClOSing of Unviable Bank Branches 

310. SHRI RAMCHANDRA VEER· 
APP A: Will the Minister of FINANCE be 
pleased to state : 

(a) ... hether the Reserve Bank Gf India 
has permitted public sector banks to close 
dGwn its unviable branches; and 

(b) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) and (b) Under 
the current liberulised policy of Reserve 
Bank of India (RBn, banks are permitted 
to swap their stray or un;emunerative 
branches with Gther banks. The banks have 
also been advised that RBI would consider 
lheir proposal for closing of 1081 makina 
branches at urban/metropolitan centres 
which are generally well·banked. Baw 
have alSo. been allGwed to rationalise their 
existing branch netwGrk in rural are .. 
keeping in view their viability. At rural 
centres served by two commercial baut 
branches (excludinl B.elional Rural Banks). 
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tho concomed baokI may, by mutual COD-
sultation, take a dccisi.on for closure of one 
of tile branches. Banks should, however, 
forward such proposals, duly approved by 
the concemeci District Consultative Com-
mittee, to RBI through the State Govern-
ment for their prior approval. 

Fuadll to Prloatity ~ton by Foreign Bauks 

311. SHRI MANORANJAN BHAKTA; 
Will the Minister of FINANCE be pleased 
to state; 

(a) whether the Government have scruti-
nised the operation of foreign banks to 
ensure that they channel the targeted 
funding to the prion ty lIIIlalJ sector; 

(b) if so, whether any lapse has bee-: 
noticed by RBI on the part of any bank 
U. this regard; and 

(c) if so, the details thereof and t..'le 
action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN fHE MiNlS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) The perform· 
ance of foreign banks in regard to their 
advances to the priority sector is monitored 
by Reserve Bank of India. 

(b) and tC) Scrutiny work is in progress 
and final results of the scrutiny are not yet 
available. Action to be taken will be decided 
after completion of the scrutiny. 

Jute Mil .. 

312. SHRI SYED SHAHABUDDIN: 
Will the Minister of TEXTILES be pleased .0 ltate: 

(a) the number of jute mills in the 
country as on April I, 1992 and April 1. 
1993, State-wise and Sector-wise break-up; 

(b) the number of units included in (a) 
above which are closed or sick as on 
September 30, 1993, State-wise and sector-
wise break-up; 

(c) the number of additional units which 
are under utablishment u on September 
30. 1993 sector-wi .. and State-wis. break. 
up; aDd 

Ho-L/I2S9U1- 12 

(d) the cumulative snmta and advaucea 
to the jute industry from the Jute Moderni-
sation Fund as on September 30, 1993. 
State-wise and IIOCtor wise 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY); (a) There are 73 jute 
mills in the country of which S9 are located 
in West Bengal, four in Andhra Pradesh, 
three each in Bihar and Uttar Pradeah 
and one each in Madhya Pradesh, Orilla, 
Assam and Tripura, as on 1st April, 1993. 

(b) 11 jute mills in the country were 
lying closed as on 30th September, 1993 
of which 6 were in West Bengal, 2 in 
Andhra Pradesh and one each in Uttar 
Pradesh, Bihar and Tripura. 27 mill com-
ran:es had been referred to the Board for 
lndu~trial and Financial Reconstruction 
IhIFR) under the provisions of the Sick 
Industrial Companies (Special Provisions) 
Act, 1985 of which 3 are located in Andhra 
Pradesh, 1 each in Orissa and Bihar aud 
:.2 in West Bengal. 

(c) No new jute mill has been set lip 
~fter 1-4-1992. 

(c1) The jute industry had. till 30 Sop-
.cmi-er, 1993. been disbursed a sum ~ 
Ks. 35.S I crores under the Jute Modemila-
lion Fund of which Rs. 33.76 crores WII 
.-eicused 10 jute mills in West Bengal an" 
Rs. 1.75 crores to jute mills in Andbra 
Pradesh. 

Economic Ref~ 
313. SHRI GOPI NATH GAJAPATHI: 

Will the Minister of FINANCE be pleued 
to state: 

(a) whether the Government propoee to 
launch the second phue of economic RI-
forms; 

(b) jf 50, the salient features thereof; 
and 

( c) the time by which it is likely to be 
introduced ? 

THE MINISTER OF STATE IN nIB 
MINISTRY OF FINANCE AND nIB 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) to (c) Wdb 
tbe improvement in the ec:oocaic aituatioa, 
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coDSequont upon a wide-ranging programme 
of ~c aad structural reforms 
initiated since the middle of 1991, it is 
no" cOnsidered necessary to consolidate, 
widen and deepen the economic reforms. 
The areas where further policy initlatives 
would need to be taken include thc finan-
cial and banking sectors and reforms of 
the system of taxation. Further discussion 
of reforms necessary are contai.ned in the 
document "Economic Reforms: Two Years 
After and the Task Ahead-A Discussjon 
Papet' released by the Government in 
July, 1993. 

Employment Generation 

314. SHiH PRAKASH V. PATlL: Will 
the Minister of LABOUR be pleased to 
state: 

(a)· whether the employment generation 
has receivetl a boost after the introduction 
of the New Industrial Policy in the 
country; 

(b) if so, the employment generation 
scenario prior to and after the introduction 
of the New Industrial Policy, State-wise; 
and 

(c) if not, the remedial steps proposed to 
be taken hy the Government to generate 
more employment opportunities in the 
country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 

SANGMA)"'f. (a) to (c) According to the 
available information the total ftaure of 
employment in the organised secror in the 
coWitry was 26.73 million in Mardt, 1991, 
26.85 million in March, 1992 and 26.94 
miliion in December, 1992. A statement 
indicating state-wise total employment in 
the organised sector as on 31-3-91, 31-3-92 
and 31-12-92 is given below. 

Employment is the thrust area of the 
8th Five Year Plan. The Plan emphasises 
the need for high rate of economic growth 
combined with faster growth of sectors, 
sub-sectors and areas which have relatively 
high employment potential for enhancing the 
pace of employment generation. Geographi-
cdliy crop-wise i'liversified agricultural deve-
lOpment. wasteland development and fores-
try, development of rural non-farm sector 
and rural infrastructure, fMter growth of 
sm:.ll and decentralised manufacturing and 
expansion of housing are the basic elements 
of the employment-oriented growth stratellY 
en lisaged in the Plan. 

The Government has established the 
],;ational Renewal Fund with the objectives 
of providing assistance for retraining and 
redeployment of workers and making avail-
able funds for employment generation 
6~hemes both in [he organised and unorga-
r,j,sed sectors in order to provide a social 
safety net for labour needs arising from 
the consequences of modernisation. indus-
tries restructuring, etc. 

STATEMENT 

Toe&! _"'oyBWIIt in the organised sectryrs b~ StatesiUTs (p- quarter CEded 1\1",1.;;;. 199i. Man!;, 
1992 and December. 1992 

0'1 thousand) 
----------_ .. _-----_._--_._---- -----_. 

:,tate/U.T. 

2 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Goa 

... - Total No. of employment 
.A. 

(I) 
31-3-91 

(2) 
31-3-n, 

. __ --------------
3 

1,763.0 
1,050.8 
1,663.0 

98.5 

4 

1,791.2 
1,093.3 
I,G{'2.·1 

99.5 

(3) 
31-12-92 

5 

1,836.6 
1.090.2 
1,665.0 
102.0 
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STATEMENT-con/d. 
-_._------.----_. __ .. _-------

2 3 4 S 
------------

5. Oujarat. 
6. Har)'8na 
7. Himachal Pradesh 
R. Jammu & Ka~hmir 
9. Karnafaka ~ 
10. Kerala . 
II. Madhya T'radesh 
12. Maharashira 
13. Manipur 
14. Meghalaya 
IS. Mizoram 
16. Nagaland 
17. Orissa . 
18. Punjab . 
19. Rajasthan 
20. Tamil Nadu 
21. Tripura . 
22. Uttar Pradesh 
23. West Beng?1 . 
24. A & Nicobar (UT) 
25. Chanfiigllrh (Un 
26. Delhi (UT) 
27. Pondichery (UT) 

1,660.4 
601.8 
266.3 
215.1 

1.447.3 
1,143.2 
1,669.2 
3,647.5 

55.6 
68.9 
34.5 
65.4 

773.7 
791.3 

1,183.9 
2,289.3 

98.4 
2,676.9 
2,465.3 

36.3 
75.2 

839.2 
53.1 

26,733.1 

1,669.0 1,655.8 
607.5 631.4 
276.4 284.9 
217.0 212.7 

1,476.9 1,541.1 
1,181.1 1,197.1 
1,670.7 1,679.8 
3,735. I 3,652.0 

57.7 61. 7 
69.0 69.4 
37.1 38.6 
65.3 68.0 

815.5 808.8 
791.1 812.6 

1,197.4 1,170.5 
2,286.4 2,302.5 

97.5 111.4 
2,469.9 2,552.0 
2,469.3 2,388.4 

36.6 36.5 
78.1 79.7 

851.8 839.9 
53.1 / 53.1 

26,855.9 26,941.1 
-------------_._--_._--------------

Source: DOE & T. 

Import of RubIJer 

315. SHRI P. C. THOMAS: Will the 
Minister of COMMERCE be pleased to 
state : ' 1'], 

(a) whether the Union Government have 
allowed import of 10,000 MTs of natural 
rubber during the current year with a con-
dition that the whole quantity should be 
consumed before August 31, 1993; 

(b) if so, the total quantity of such rub-
ber imported alongwith the particulars of 
the importers ; 

(c) whether the whole quantity bas been 
utilised ; 

(d) whether the import of synthetic rub-
ber has increased during the current year 
as compared to last year; and 

(e) if so, the details thereof ? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a> YeI, 
Sir. However, consumption beforo AupIIt. 
31, 1993 was not one of the conditious 
of import. 

(b) As per the information available, a 
total quantity of 4131 tonnel of NR have 
been imported againSt licenses issued with 
25% import duty. The importers were 
J K industries Ltd., Modi Rubber Ltd., 
MRF Ltd., Birla Tyres, Ceat Ltd.. and 
Dunlop India Ltd. 

(c) As per information avaiJlable 'the 
entire quantity has been utilised by the 
importers. 

(d) and (e) Yes, Sir. AI per the infor-
mation avaUable the quantity of synthetic 
rubber imported during April to August, 
1993 was 28814 tonnes compared to 20164 
!onnes durina April to AupIt, 1992. 
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316. SHR.I VUAY NAVAL PATIL: 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether tho number of passengers 
travol1ing by the private air taxies has 
increased in comparison to the the Indian 
Airlines durina July to October, 1993; 
ad 

(b) if 10, the number of passengers tra-
velled by the private air taxies and the 
Indian ',Airlines, separatelY, during the 
above period? 

mE MINISTER OF CML AVIATION 
AND TOURISM· (SHRI OHULAM NABI 
AZAD): (a) and (b) During the period 
July--October, 1993, Air Taxi operators 
carried 7,84,388 passengers and Indian 
Airlines carried 22,40,866 passengers in 
the domestic sector. 

[Trmulation] 

Deftlopmelllt 01 llaadlerafls In UOP. 

317. SHRI CHINMAYANANDSWAMl: 
Will the Minister of TEXTILES be pleas-
ed to state: 

(a) whether the Oovermnent propoIO to 
develop handicrafts in rural bac:kward 8l'OI8 
of Uttar Pradesh; 

Cb) if so, the detail. thereof; 
(c) whether the Government haVe accord· 

ed approval to lome proposal. in . this 
regard; and 

(d) if so, tho detail. thereof? 

THE MINISTER OF STATE OF mE 
MINISTRY OF TEXTILES (SHRJ O. 
VENKAT SWAMY): (a) and (b) Although 
Handicrafts is a state subject, however for 
the development of handicrafts in the 
country and in the state of Uttar Pradesh 
including the rural backward are .. , the 
Government, through the office of the 
Development Commissioner (Handicraft.), 
is operating VariOUl schemes as per details 
annexed. 

(c) and (d) Yes, Sir. The propoeala approv. 
ed during the current financial year i.e. 
1993·94 are given below :-

Amount Released 
(Rs.lakhs) 

1. For holding exhibitions . RI. SI.61 
2. Training through other 

organisations RI. 13.41 
3. For setting up craft De-

velopment Centres RI. 2.74 

STATEMENT 

SL 
No. 

1 

Name of the Scheme 

2 

Marketing Development Support 

2 Marketing and Service Fnn. 
Centres and other Marketing 
Programmes 

3 Craft Development Centres 

Objective 

3 

A modified scheme to as.~ist b the form of a package of 
assistance to organisations engaged in marketin!f} 
development of handicrafts (Central/State HandI-
crafts Dev. C'orpns./Apex Societies/VoluntarY Orga. 
nisations). 
t. To J'Tovide marketinl! and other servic:ee to c:rafIs... 

men .pocially in craft concentration are8I. 
2. To render assistance in marketing, credit. raw-

materials and design development. 
t. A modified comNned scheme 0' the earUer sche-

mes of Common Facihty Service Centres and Raw' 
Material Depots. 

,. To assist Central/State Handicrafts Corpnll. and 
other organisations in setting up of CDCa in 
identified craft pockets. 

3. To extend production, market related and IOClal 
eervices to the craftsmen. 
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2 3 

4 Design and Technical Develop- 1. A modified scheme to assist craftsmen in develop-
ment. ment designs both by identifying traditional styles 

and innovating new ones for marketability. 
2. To assist Corpns. Ape': Societies, Voluntary orga-

nisations to engage designe,s!t~clIrizal c-:>:JsuI-
tanti devt'lopments/new range of products. 

, Nalional Handicrafts and Hand- To preserve and do;:u;nent traditio:lal crafts. 
looms Museum. 2. To disseminate awareness on above craft •. 

;t. To revive languishing crarts. 

6 North Eattem Handicrafts & 1. To lIarness the vast resources in terms of skill and 
Handlooms D~v. Corporation. raw materials to tbe benefit of craftsmen of the 

North Eastem Region. 

7 Survey and Studies . 

8 E'(bibition and Publicity . 

9 Export Promotion 

1 0 Training. 

11 Sooal Security and other activt-
ties,award and pen~ion sch~. 

... To act as a focal point and to provide ncc:casar 
technical el!.pertise to the artisans and craftsmen. 

To undertake craft specific and areas specific surYe)' 
to have data base in Handicrafts. 

To assist organisations engaged in Marketinal 
development of handicrafts (Corpus., Coopera-
tives. Apex Societiesj in holding exhibitions. 

2. To undertake and assist organisations in under-
taking ma~ket related publicity camuaigns includ-
ing advertisements, brochUI'e", catalogues, etc. 

To promote export of handicrafts. 

1. To de"elop upgrada1ion of skill and impart 
training both in high demandjellport oriented 
crafts and in languishing crafts. 

20 To enhance the employment opportunitia. 

L To augment security/confidence of the craflslllClll 
both in terms or recognising his merits and ... 
surin!! financial ~ecurity in old age/infirmity. 

2. To give National Awards to the craftsmen for 
recognising excellence in workmanship. 

12 Fquity participation in Central; To strengthen the equity hase of organisations enPlld 
State Corpn~. and Apex Societies. in marketing of handicrafts. 

13 Construction 
Bhawan. 

of Handicraft To utilise funds for the construction of Handicrltts 
Bhawan building at Daba Kharak Singh Mar, _ t. 
accommodate sales outlet of such Stares/UTs ",hicb 
do DOf have any eml)oria in Delhi. 

14 Soecial programme for Revival 
of languishin, crafts. 

To launch special programes for identifkation, suney 
and revival of languishing crafg through vaneus 
measures like Design development, training, exhi"i. 
tic,n. etc. 
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318. SHRI VlLASRAO NAGNATH· 
RAO GUNDEWAR : 

SHRI DAITA MEGHE : 
Will the Minister of FINANCE be pleas· 

edto __ : 

(.a) the quantity of gold confiscated 
from the ftigbts of Air India and Iud inn 
Airlines siDl;e January, 1993 till date; 

(b) the number of ~r~ons arrested in 
this reprd; and 

(c) the details of the action being taken 
&JAinltthem? 

THE MINISfER OF Sf ATE IN THE 
MlNISTR.Y OF FINANCE (SHRI M. V. 
CHANDIlASHEXHARA MURTHY): (a) 
111.21S Kg&. of gOld baa been CODfiscated 
from the flightl of Air India and Indian 
.AirliIIGI for the period from 1 st January 
1993 to 31st October, 1993. 

(b) .00 (c) 15 persons have been ar· 
IiIIIfed in this regard. Prosecutions and 
COFI!POSA proceedings have been initiat· 
...... persons found involved in iII1U~' 
... of J,OId. wherever warn.oted. 

rJrlltfi.rhJ 
CInIuce fII a..-

,.,. SHRI V. SREENIVASA PllASAD: 
SHRI G. DEY AR.A YA NAIl{ : 
SHIll TAIlA CHAND KHAN· 

DELWAL: 
Will die MiDister of FINANCE be 

JIIeased to state ; 
(a) wlletber the cheque clearance ia in-

ftliabl,. dtlayccl by a day by the sta1f at 
die ResuYe Bank of Iudia's National 
0ariDs Cell (NCC) as reported in the 
"Economic Timcs" dated October 31, 1993; 

(1)>) if .,. the details thereof and the 
........ tbtnfor; aDd 

(c) the steps propoaed to be tata by 
the GovenlllleDl in this reprd? 

nm MJNISTER. OF STATE IN TIm 
MINISTRY OF FINANCE AND THE 
MlNISTEIl OF STATE IN THE MINlS-
TRY OF PAlWAMENTAl.Y APPAJRS 

(DR. ABRAR AHMED): (8,) and (b) 
The Researve Bank of India .(RBl) have 
reported that the general practice is to 
clear the cheques immediately. However, 
nn 2nd and 9th September 1993, clearing 
operations were partially affected dUe to a 
strike observed by the staff of the member 
banks of the New Delhi Bankers' Clear. 
ing House including Reserve Uank of India. 

(c) Norms for data entry by Data Ter-
minal Operators have been specified recent-
ly. Supervision and monitoring have also 
been strengthened to improve efficiency. 

All out efforts are being made to bring 
down the amount as well as number of out· 
standing entries by holding weekly and 
monthly meetings with banks. 

[T ranslatwn] 

SeizDre of Gold BIsadfIt aacI CUI'I'eIICJ 

320. SHIU ARVIND TRIVEDI: 
SHRI PANKAJ CHOWDHRY: 
SHRI JANARDAN MISRA: 

Will the Minister of FINANCE be plea-
tel to state: 

<a> whether the Enforcement Directorate 
have seized gold buscuits and foreign cur· 
rency in large quantity by raiding premises 
of traders in Delhi during the last two 
months ; 

(b> it 50, the quantity and value there-
of; 

(c) whether the Government have taken 
any action against these traders so far; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKARA MURTIIY); (8) 
and (b) The Directorate of Enforcement 
has seized foreign currency amounting to 
Ks. 27.50 lakhs and 83 gold biscuits worth 
Ks. 4150 lakhs (approx.> on 3-11-93 from 
the premises of a trader in Delhi. 

(c) and (d) The trader wat arreoted and 
8U~ently dotained uDder COFEPOSA 
OIl 16-11-93. 
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customei- . Seryice ill Ba1Ib 

3'21. SMRI atiRuDAs KAMAT; Will 
the Mitlister er· FtNANCE be pleased to 
state : 

(&) whether the qllality of customer ser-
vice in the public . .,ctor banks has deterio-
rated during the past few years and the 
noo-recovery of advances of these banks 
has also increased ; 

(b) if so, the reasons therefor; and 
tc) the' <lei" propo;eci to be taken by 

the Gov.:imnem to reIl1edy the situation? 

THE l\Ii~lSlER Oio STATE IN THE 
,·,UN1Sil<.Y OF iL'A;~CE AND THE 
Mli'illSTER OF STATE IN THE Ml;"lS-
Tl<.Y OF PARLIAMENTARY. AFFAIRS 
(DR. AhRAR AHMED) : (a) to (c) ]r: 
spite of vhlicus measures taken by the 
Governmenl;'l,esel-ve Bank of India (RBI) 
during the past few years for improvement 
oi customer service in bankB, it has been 
revealed by surveys undertaken in this re-
gard that the level of customer satisfaction ,5 low. In view of this, a Commitlee under 
,'Ie ci;"i;i1lan~nip of Shri M. N. Guiroria, 
(he then Chairman, state Bank of India was 
;:;;r;'ti:uted in Sertember, 1990 te study the 
current siate of customer service in banks 
;'ed to suggest measures to improve the 
s'nne. The Committee had made wide rang-
ing recommer,dations covering-(i) impro-
vement of custu ... er service by enlarging 
the scope of telier sel-viees, extending bank-
i I1g hours for non-cash tran~actions, devil-
iag appropri&tc: proceJure, to render unin-
tea'upted serv;ce G uring business hours; 

(ii) opening of specialised branches focus-
"illg on imcmatio;):J1 banking, industrial 
finance, small scale industries; (iii) techno-
logy upgradat'on and continuous review 
of systems and procedures in tune with the 
changiag .needs of customers; and (iv) com-
pensat;ng cos(omers for delay in collection 
of cheques. payment by mail transfer, tele-
graphic transfer, etc. RBI have issued in-
structions to the banks for impl_antation 
of the accep:ed recommendations of tho 
~ittec. . 

As regarlk ~·of ad\'&llCeS of 
ballks, RBI have been exiwrtina' banks to 
,.rengthen their appr.U&al machinery and 
<oxerclse close supervision and control ov« 
advance6. The need for auardin& against 
advances turning sticky due to lapses on 
lile part of officials has also been emphasis-
ed. Further, an Act has been passed by 
the Parliament for establishment of Tribu-
nals fo. expeditious adjudication aad reco-
~ei"y of debts due to baab. 

Senicea at AirpoI1lli 

322. PROF. UMMAREDDY VENKA-
TESW.A&LU: 

SHRI LAL BABo. RAI : 

Will &.he Minister of CIVIL AVIATION 
.UoID TOUtUSM be plea~ej to state : 

(a) whether delays in clearing pa&5Cr-
''-'''''S and :neffic:ent services by the officials 
.il lne a'rpoIts are the major causes of 
flight deJ&)'s and passenger dissatisfaction; 

(b) if so, the 4etails thereof; and 
(c) (he steps lakea or proposed to bit 

t:ikcn by the Government in this regard ? 

ThE MINISTER OF CIVIL AVIATlON 
,\ND TOURISM (SaRI GHo.LAM NABI 
"Z.·,D): (a) to (c) No !>ir. However it 
is the endeavour of the Govemme.1t to i.-
pwve .ervice& at the airports. 

[hUlls/alioll] 

Bonded aDd Child Ldourera 
323. PROF' RASA SINGH RA WAT : 

Will the Ministes of LABOUR be pleHeCI 
to state: 

(a) the number of persons/owners of 
industries penalised on account of illepl 
d iscriminatioll and Oppression of the child 
and bonded labourers; 

(lJ) whether the Government have for-
mulated any spec:fic and time boend seheme 
to eradicate the problems of booded and 
child labourers; 

( c) if so, the details thereof; 
(d) whether tbe Government have iden-

lified such typo of Indtlstcies wblftin ef 
majority of child aDd boadItd ·lalJouNn a. 
cn ...... 
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(e) if so, the ~teps nken to impose han 
on such industries and to implement the 
appropriate welfare schemes; and 

(f) the fU:lds aliccated for the welfare 
01 child Gud oonded labourers, separately, 
for the fillanc;al year 1993-94? 

THE MINISTER OF STATE OF THE 
MIl'lSm.Y Of LABOUR (SHRI P. A. 
SANGMA): (a) The isformation is being 
wllectul and wi,j be laid on the Table 
of the House. 

(b \ to (1\ .'\ Stateme;,t IS g,Ve:1 hd,m_ 

Statement 

Linder the BOil..led Labour System lAboli-
L.on) Act, 1976, no -distinction has been 
made between adult and child bonded 
labour. According to the latest reports, a 
total number of 2,51,424 bonded labourers 
have been identified and released as on 
31-3-1993 out of which 10,345 remain to 
be rehabilitated. A target for the rehabilita-
tion of 2179 bonded labourers has l:-een 
fixed for the cun-ent year (1993-94). To re-
habilitate the bonded labourers within a 
Lime bound programme, targets are fixed 
for each State every year. To assist the 
State Governments in rehabilitation of 
bonded labourers, a Centrally Sponsored 
Scbeme bllS been in operation since 1978-
79, under \-;jJicb Ihe State Governments are 
provided central financial assistance in 
matchmg grant (50: 50) basis. So far a 
IUlJl of Rs. 3561.86 lakhs has been released 
lO State Governments for tbe rehabilita'ion 
of bonded labourers as Central share of 
_islance. The problem of bonded labour 
does not ex,s: in the industrial sector. It 
essentially exists in the rural areas in the 
agricultural sector. Under the Centrally 
Sponsored Scheme for the rehabilitation of 
bonded labourers. an amount of Rs. 349.00 
lakhs bas b~n allocated for the current 
year (1993-94) in the Central Sector. 

Eradication of child labour in the near 
future being considered difficult to achieve. 
Government aim to eliminate c;lild labour 
progressi.vely. This is sought to he achieved 
through legislation_ better enfnrcemcnt of .WI relating to chiLd labour. welfare pros-
rammel. IVoster awarono .. amonsst parenti, 

employers and society at large and extension 
of ~ducatil}n to increasing number of child-
ren. Apart from this the Govt. have identi-
iie_d 10 StatesiljTs. namely, Megbalaya, 
;.iizoram, Manipur, Nagaland, SiklJm, 
Arunachal Pradesh, Tripura, Goa. Pondi-
cherry and Chandigarb, which have 
relatively lesser incidenCe of child labour 
10.- making concerted elIorts to eliminate 
child labour. Identification of areas/ 
industries of concentration of child 
labour is a continuing exercise. Till date 
i 1 areas have been identified and in 9 of 
l::~'e areas projects for weifare of working 
cill,uren have been taken up under tbe 
National Child Labour Policy formulated 
in 1987. Two of these project areas namely 
j aggampet in Aminra Pradesh and Mand-
saur in M.P. have been identified for total 
dimination of child labour. Child labour 
is prohibited in occupations/processes men-
tioned in the schedule under the Cbild 
Labour (Prohibition & Regulation) Act, 
1986. Addition to Schedule is made from 
t;me to time wi.h other occupations/proces-
ses which are identified as hazardous by 
the Technical Advisory Committee on 
child labour. For the year 1993-94 a total 
of Rs. 350 lakhs have been allocated under 
various schemes for the welfare of child 
labour. 

NRJ BondJ for Sardar Sarov.:Ir Project 

324_ SHRI N. I. RATHVA: Will tho 
Minister of FINANCE be pleased to state: 

(a) whether the Government have receiv-
ed proposals from the Gujarat Government 
regarding NRI Bonds for 'Sardar Sarovar 
Projecl' ; 

(b) If so, the details thereOf; 
(c) The details of the progre$l made 10 

far in this regard; and 
(d) The time by which this proposal iI 

likely to be finalised? 

THE MINISTER OF STATE IN THE 
\1INISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
lOR. ABRAR AHMED): (a) to (d) A pro-
posal wu received during 1991-92 from the 
Government of Gujarat for the iIIue of 
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NRI Bonds to mobilise resources for the 
Sardar Sarovar Project. Government of 
Gujarat were informed in April, 1992 that 
proposal could not be agreed to as the 
proposal effectively constituted another 
form of Government guaranteed borrowing 
and would pre-empt resources from the 
Government's C1"ternal borrowing program-
mes which are' subject to a ceiling based 
on prudential considerations. 

In,diaa Alrll1les Flights from Calicut Airport 

325. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased 
to state : 

(a) whether the Government propose to 
increase the number of Indian Airlines 
domestic and international flights to and 
from the Calicut Airport in Kerala; 

(b) it 110, the letails of flights introduced 
and proposed to be introduced this year: 

(c) whether any improvements have heeD 
made at the Calicut Airport to cater to 
the increase(! Dights; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b) Indian Airlines have 
introduced the following flights from Cali-
ClIt:-

So,;tor 

1_ Calicut-Fujairah-Sharjah-
Calicut. 

, Calicut-Rasal Khaimeh-
Sharjah-Calicut 

3. Calicut-Muscat 

Effective 
from 

1-11-9J 

1-11-93 
2-12-93 
till 

14-12-93 

Indian Airlines prop05el to operate the 
following joint venture flights in 8IIOciation 
with Air India:-

Sector 

CalicJl-Abu Dhabi. 
Calicut-Dubai 
Calicut-Mu!C8t 
94-LfS 2S9 1SS-13 

Effective 
from 

15-12-93 
15-12-93 
15-12-93 

(c) and (d) The National Airports Autho-
rity is providing a new block at the terminal 
buiJding to cater to international passengers 
at an estimated cost of Rs. 6 erores. Instru-
ment Landing System is also proposed to 
be installed shortly. 

r Trllnsfationj 

Air AcclclelltB 

326. SHRI KASHIRAM RANA: Will 
(he Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the number of aircraft which bave 
met with the accident during the last three 
years aJongwith the date on which eadJ of 
these accidents took place : 

(b) the number of persons killed and 
injured in each of such accidents; 

Ie) the amount of compensation paid 
and the number of eases where compensa-
tion ha~ not been paid so far, accident-
wise: 

( d) whether the number of aireraft hn .... e 
reduced a" a result of these accidents ; 

(e) if so, the details thereof; and 

(f) the present fleet position of the 
Indian Airlines, the Air India and the 
Yayudoot Category-wise? 

THE MINISTER OF CIVIL AVIATION 
_-\ND TOURISM (SHIU GHULAM NABI 
,\ZAD): (a) to (e) Particulars :>f acci-
dents to Indian Airlines aircraft in the last 
three years are annexed. 

(f) The present fleet position of the 3 
"irlines are as follows :-

Indian Airline Air India Vayudoot 

A 300-10; B 747·400: 2 HS-748: 8 

A 320-24 B747-200: 9 DO-228 : 8 

B 737-18 A 310-300 : 8 

F27·3 A300·B4: 3 
B747-300: 2 
Combi 
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-------------------------------------------------------
STATEMENT 

Accidents to Indian Airlines Aircraft 

Date Aircraft Regn. Passen- Persons Condition of aircraft Amount No. of 
Type gers serioudv after accidellt or com- cases 

kiHed injured 

-----
16-8-91 8-737 Vf-EFL 62 
4-9-92 8-737 Vf-EGJ 

26-4-9J 8-737 VT-ECQ 54 10 
15-11-93 .'\-300 VT-EDV 
---

Disposal of Shares of Nationalised Banks 
to Private Sector 

pensation where 
paid (In compen-
Rs lakh) ~ation nol 

yet paid 

Destroyed 302.19 2 
Minor damage 
Destroyed 148.88 26 
Severely damaged 

Sub-committee on Problems of Textile 
WorkeJ'S 

327. SHRI DA'ITATRAYA BAN- 328. SHRI ANAND AHIRWAR: Will 
DARU: 

SHRI CHETAN P.S. CHAUHAN: 
Will the Minister of FINANCE be 'Jleas-

cd to state: 
(a) whether the Government propose to 

dispose of most of the shares of nationalis-
ed banks to private sector; 

(b) if so, the details thereof ; 
(c) whether the Government have fm-

mulated or propose to formulate any policy 
in this regard; and 

( d) if so, the details thereof 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) to (d) 
While presenting the Union Budget for 
1993-94. the Finance Minister had. inler-
alia. ,.tated that Government have deckled 
that nationalised banks which are in a 
p':Jsition to do so will be allowed to access 
the capital market to raise fresh equity to 
meet their shortfall in capital requirements 
over the next three years. Finance Minister 
had also stated that Government will con-
tinue to retain majority ownership and. 
therefore, effective control in the public 
sector banks.. Government and Reserve 
Bank of India are considering necessary 
amendments in the relevant statutes for the 
purpose. 

the Minister of LABOUR be pleased to 
state: 

(a) whether his Ministry has constituted 
a sub-committee in connection with the 
problems of textile workers as decided in 
the meeting of the Tripartite Committee on 
Textile Industry held in June 26. 1993; 

(b) if so, whether the sub-committee h~ 
submitted its report ; 

( c) if so. the main recommendations of 
,he sub-committee; and 

(d) the action taken by the Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) to (d) A Special Tripar-
tite meeting of Consultation on NTC matter~ 
was held on 26-6-93. As decided in the 
meeting. a Sub-Committee was constituted 
to consider implementation of the tnrn 
around strategy for sick NTC mills. The 
Sub-Committee is yet to submit its report. 

[English] 
Printing of Currency Notes 

329. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the amount of foreign exchange 
being spent per annum on the printing of 
currency Dotes of rupee one and rupee two 
denominatiOD8 ; 
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(b) the average life of such notes; 

(c) the cost incurred on coins of these 
denominations and their life span; and 

(d) the time span for phasing out such 
currency notes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF, FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (a) No foreign 
exchange is being spent on printing of 
currency notes of Re. 1 and Rs. 2 denomi-
nations. 

(b) The average life of Re. 1 and Rs. 2 
currency notes is about six months and O:le 

year respectively. 

(c) The cost incurred on coins of these 
denominations and their life span is given 
below: 
Denomination Cost Life-span 

(per piece) 

Re. I Rs. 1.61 15-20 years 
(Cupro-Nickel) 
Re.1 90 paise 20-30 years 
(Stainless Steel) 
Rs.2 Rs. 1.95 15-20 years 
(Cupro-Nickel) 

(d) The expected time span for phaSing 
out slIch currency notes is 1995-96. 

New Labour Policy for EmploymeDt 
Generation 

330. SHRI SHARVAN KUMAR PATEL: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether a workshop on "new lahour 
policy for employment generation" was 
held at Bombay on September 26. 1993; 

(b) if so, the main observations and 
suggestions made at the workshop; 

(c) the reaction of the Government 
thereto; 

(d) whether the new labour policy has 
lIinee been formulated; and 

(e) if so, the details thereof '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (e) According to 
available information a workshop all "NeVI 
Labour Policy and Thrust on Employment 
Generation" was organised by the All-India 
Manufacturers' Organisation in Bombay on 
25-9-93. The recommendations of the 
workshop have not yet been sent to Govern-
ment. Amendments to the Indu5trial Dis-
putes Act and Trade Unions Act are stiD 
under formulation. 

Streamlining Customs Procedure for Move-
ment of Shipping Cargo 

331. PROF. RAM KAPSE: Will the 
Minister of FINANCE be pleased to state : 

(a) whether any scheme for streamlining 
customs procedure has been prepared by a 
Committee to speed up movements of ship-
pi.ng cargo in the context of doubling ex-
ports: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) 
and (b) No committee has been specifically 
set up by the Ministry of Finance to work 
out a scheme for streamlining customs pro-
cedures to speed up movement of shipping 
cargo in the context of increasing exports. 
However. a number of measures have been 
taken over the last two years for rationali-
sation of the tariff structure and simplifica-
tion of Customs & Central Excise proce-
.. lure,_ For this purpose the Government 
has taken into consideration the recom-
mendation made by the Tax Reform, 
Committee headed by Dr. Raja J. Chelliah 
as also the interim reports of the High 
Powered Committee of experts on indirect 
taxation headed by Shri K.L. Rekbi. 

The important changes introduced in the 
customs procedures are as follows:-

Relaxation of norms for examination of 
export consignment. 

(i) The consignments which have beeD 
examined and sealed by Central Excie 
Officers or by export inspection agencies, 
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Textile Committee, etc. are not required to 
be examined at the point of expon except 
for random/intelligence based checks. Like-
wise, for export consignments belonging to 
established exporters having unblemished 
track record, routine examination of each 
eonsignment has been dispensed with. 

(ii) The m;u:ine product consignments 
are now being allowed shipment without 
customs examination. Such consignments 
are cleared on the basis of self certification 
of exporters who have been authorised by 
the e:iport inspection agencies to issue such 
certificates. 

(iii) The requirement of obtaining a pre-
shipment inspection certificate by exporters 
has been dispended with in the case of 
exporters when overseas buyers do not want 
pre-shipment inspection and in case of 
exports by Star Trading House, trading 
houses, export houses. 

(iv) Powers of assessments of import! 
export goods have been delegated to speed 
up clearances. 
[Trans/at iOIl] 

Loan Recovery Position 

332. DR. LAXMINARAYAN PAN-
DEYA: 

SHRI RAJENDRA AGNIHO-
TRI: 

SHRI N. K. BALIYAN: 

Will the Minister of FINANCE be pleas-
ed to state : 

(a) whether the loan recovery position 
of Indian Banks has become worst at pre-
sent as reported in the Nav Bharat Times, 
New Delhi dated October 26, 1993; 

(b) if so, the details thereof; 
(e) whether the Government have taken 

any step to enhance the capacity of these 
banks and to create competitive zean 
&m.OJII them; and 

(d) if 50, the detaiJa in this regard? 

TIlE MINISTER. OF STATE IN 'I'HB 
MINISTRY OF FINANCE AND mE 
MINISTER OF STATE IN TIlE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 

(DR. ABRAR AHMED) : (a) " (b) Yea. 
Sir. The news report referred to in part (a) 
of the question refers to the position 0c-
cupied by publie sector banks amon, the 
200 major Asian Banks as given in the 
magazine 'The Banker' of Lori,don. It haa 
also been stated, interalia, that recoyet'J 
position of Indian banks is becoming worse. 

(c) and (d) As per information avail-
able from Reserve Bank of India, the 
position of overdues of public sector banta 
as at the end of September 91 and Septem-
ber 92 was as under: 

September 91 
September 92 

(Ales in lakhs) 
(Rs. in crores) 

No. of Overdues 
Accounts Amount 

177.34 17,967 
119.20 14,805 

From the above position, it may be observ-
ed that the oyerdue amount of Rs. 17,967 
crores as at the end of Sept. 91 bas come 
down to Rs. 14,805 crores at the end of 
Sept. 92. S;milarly the number of accounts 
has also come down from 177.34 lakhs to 
119.20 lakhs_ Nevertheless, various steps 
have been taken by Reserve Bank of India 
(RBI) to m;nimi,e the amount of overdues 
and also to improve the recovery perfor-
mance of the commercial banks in respect 
of their advances to various sectors. Some 
oi the important steps are as follows: 

1. Banks have been impressed upon to 
institute a viable recovery system 
with a view to help recycling the 
scarce resources of the banks to the 
needy and productive sectors of the 
economy on the one hand, and to 
improve the profitability and viabi-
lity of the lending banks. on tho 
other. 

2. Introduetion of a comprehensive 
and uniform grading system to indi-
cate the health of individual ad-
vances for the purpose of their 
effective monitoring and follow up. 

3. To keep a watch on the recovery of 
top strieky accounts. 

.c. Taking corrective action where ad-
.... ncea are fouud to bav. become 
Iticty. 
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S. Recently, the Recovety of Debts 
due to Banks and Financial Insti-
tutions Act 1993, has been enacted 
for expeditious adjudication and· re-
covery of debts due to banks and 
for matters connected therewith or 
incidental thereto. 

~ 

[English] 

Welfare Schemes for Handloom Weaven 

333. SHRI ARVIND TULSInRAM 
KAMBLE: Will the Minister of TEXTI-
LES be pleased to state : f 

(a) whether a Chief Ministers Conference 
was held on September 24, 1993 in New 
Delhi to discuss the Welfare Schemes for 
the handloom weavers; 

(b) if so, the details of ~he issues dis-
cus>e~; and 

(c) the steps the Government have taken 
Or propose to take to ensure speedy and 
effective implemeGiatiol, of Welfare Schemes 
for the handloom weavers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) Yes, Sir. 

(b) Some of the important issues dis-
cus,ed pertained to the implementation of 
the Handlooms (Reservation of Articles 
for Production) Act, 1985. Another issue 
that was discussed related to the active in-
volvement of States in the implementation 
of schemes of Ministry of Rural Develop-
ment fOr the benefit of handloom weavers. 
A proposal with regard to setting up of 
3000 Handloom Development Centres and 
SOO Quality Dyeing Units was also dis-
cussed. 

(c) The following welfare schemes for 
the benefit of handloom weavers are being 
implemented : 

(i) Health package Scheme; 
(ii) Group Insurance Scheme; 
(iii) ·Thrift Fund Scheme;· 8JlCI 
flY)~··~. 

Re!IIomd SecretaW of Stock ERIIImp • 
Bhabanesh_ 

334. DR.. KRUPASINDHU BHOI: WiD 
the Minister of FINANCE be pleased to 
state : 

<a> whether the Government have a 
proposal fer ope;ling of a Regional Seer .. 
tariat of Stock Exchange at Bhubanes-
war; 

(b) if so, the details of the plan of the 
Government in that regard; and 

(c) the time by which it is likely to be 
opened ? 

THE MINISTER OF STATF: TN THE 
MINISTRY OF FINANCE AND THE 
1,~lNISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ATIRAR AHMED): (a) No, Sir. 

(b) and (c) Do not arise. 

ILO Con .. cn~iollS 

335. SHRI R. DHANUSKODI ATHI-
THAN: Will the Minister of LABOUR be 
pleased to state : 

(a) the details of the present members 
from India to the ILO; 

(b) the ILO conventions which are pend-
inc; for ratification by the Government; 

(c) the number of conventions receiVed 
by the Government for ratification during 
the la~t three years and numb~r cut of them 
which have been ratified so far; and 

(d) the steps taken by the Government 
fer the ratification of the remaiuing con-
ver,tions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR. (SHRI P. A. 
SANGMA) : (8) The Government of India. 
Shri Haribhau Naik (INTUC) and Shri 
I. P. Anand (CIE) are the Indian repre-
sentatives on the Governing Body of the 
ILO. 

(b) and <d) India has ratified 36 out 
of the 174 Conventions adopted by the 
n.o 80 far. The ILO Conventions enc:om-
pus a .... Jp8D of subjects which Includes 
basic ..... riahts, employment, labour 
admiDiatratioD. ecmditioDa of wort, eocIaI 
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security, safety and . health, migrant wor-
kers etc. Some of the Conventions are not 
required to be ratified by India because they 
apply to Non-Metropolitan Territories or 
have been revised by subsequent Conven-
tions. 

The Government bas been examining 
from time to time the law and practice 
prevalent in the country in relation to the 
subject matter of ILO Conventions and 
ratifying them wherever possible. In many 
ca,es, ratification of a Convention entails 
upgradation of technology, augmentation of 
enforcement machinery, ehanges in law 
financial obligations etc. which may :not he 
feasible in the existing socio-economic con-
ditions and this withholds its ratification. 

(c) During 1991, 1992 and 1993 the 
following ILO Conventions were adopted: 

(i) Convention No. 172, concerning 
Working Conditions in Hotels, Res-
taurants and similar Establishments 
1991. 

(ii) Convention No. 173, concerning the 
Protection of Workers' Claims in 
the event of the Insolvency of their 
Employer. 1992. 

(iii) Convention No. 174, concerning 
Prevention of Major Industrial Ac-
cidents, 1993. 

None of the above Conventions have so 
faT been ratified by the Government of 
India. 

336. SHRI K. PRADHANI: 
SHRI INDRAJIT GUPTA: 
SHRIMATI GEETA MUKHER-
JEE: 

Will tlIc Minister of FINANCE be pleas-
ed to state : 

(a) the total bank credit outstanding 
against the big of the industrial bouse 88 
On October 31, 1993; 

(b) the details of the top twenty defaul-
~ accounts in each of the public sector 
bank and the IUDOUIlt involved· in each 
8UCh, 8CCIOUDt; aDd 

(c) the action taken by the Oover~cDt 
to recover the overdues? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) Rese"e 
Bank of India (RBI) have reported that 
the total amount of outstanding against 
credit limits sanctioned to the top 20 large 
industrial houses as on the last Friday of 
March, 1993 (latest available) wu 
Rs. 7,387 crores. 

(b) and (c) In accordance with the pro-
visions of statutes governing public sector 
banks and practices and usages customary 
amongst bankers, the information relating 
to their individual constituents cannot be 
divulged. 

Trade Between India and South Africa 

337. DR. D. VENKATESWARA RAO: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the trade relations between 
India and South Africa has started once 
again; 

(b) if so, the details of items proposed 
to be imported and exported between botIa 
these countries; and 

(c) the extent to which the trade between 
both these countries are likely to be im-
proved during 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS &r: PUBLIC DISTRIBU-
TION AND THE MINISTER OF ST ATE 
IN THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED): (a) 
Yes, Sir. 

(b) It is primarily for the industry and 
commerce of the two countries to select 
the items of export and import from eada 
other, depending on requirements aDd 
competitiveness of the goods. However the 
probable items of export and import an 
as follow:-

Expon from IndIG 
Tea, Coffee, Spices, Pic:ldet. Cashew, 

Rice, Traditional Jewellery, Textiles Gar-
ments, 'TratIIport BquipmeDte, Auto·,.... 
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Leather Good.. Computei' Software, 
Enpneering and Chemic;a1s products etc. 

Import from South Africa 

Rock Phosphate, Phosphoric Acid, Asbe-
sta.. Metallic Ores and products. Pig Iron, 
Zinc, Newsprint, Rough Diamonds, Coal-
mining teclmDlogy and equipments and cer-
tain 'chemicals etc. 

(c) Indian exports to South Africa are 
expected to gain substantially though it is 
difficult to estimate the exact value at this 
stage. 

IMF Lou 

338. SHRI SHANTARAM POTDU-
KHE: Will the Minister of FINANCE be 
pleased to state: 

(a) whether India's negotiations with the 
International Monetary Fund for a medium 
term loan of $ 5 to 6 billion have been 
put off; 

(b) if so, the details thereof: and 
(c) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (a) No, Sir. 

(b) and (c) does not arise. 

fTranslation) 

Export of Cotton 

339. SHRI PANKAJ CHOWDHARY: 
SHRI JANARDAN MISRA: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether Dalit Bunkar Morcha has 
requested the Government to reduce the 
export of cotton and provide it to the 
cotton weavers at cheaper rates; and 

< b ) if so, the reaction of the Govern-
ment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): <a> aBd (b) It 
has been the Oovetnment's eDdeavour to 
promote the export of valuo-addecl items. 

In accordance with the long term policy, 
the export of raw cotton is allowed subject 
to the size of the cotton crop in the current 
season, carry forward etc. While releasing 
quota tor exports, effort is made to Itriko 
a balance between domestic requirement of 
weavers in the decentralised sector. mill 
consumption etc. and interest of the cottoD 
growers on the other. 

NTC MIlls ill Welt Beapl 

340. SHRI CHITTA BASU: Will the 
Minister of TEXTILES be pleased to state : 

(a) whether the West Bengal NTC units 
were promised to allocate 14 crores to 
begin the renovation work; 

(b) if so, the amount released 110 fac 
out of this; and 

(c) the time by whkh the remaining 
amount is likely to be released? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): <a) to (c) The work-
ing capital requirements of the mills of 
NTC (WBABO) Ltd. were estimated to be 
Rs. 15.5 crores in a meeting held 011 
10th June, 1993. Rs. 4.5 crores out of this 
sum was already available with NTC 
(WBABO) Ltd. and the balance require-
ment of Rs. 11.00 crqres has already been 
released, Rs. 6.40 crores in cash & Rs. 4.60 
crores in the form of cotton. 

[Ellglish] 

Suuestions Made by CAn 

341. SHRI 8.B. 8IDNAL: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether GATT has urged India'. 
trading partners. to provide more market 
access and stable trading conditions for the 
latter to persist with its ongoiog auto-
nomous trade reforms; 

(b) if so, whether the Governmeot haY. 
considered these suggestions; and 

<c) it so. the detail. theIeof and bow 
many of them havo been accepted? 
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THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): (a) to 
(c) Indill's first trade policy review under 
the Trade Policy Review Mechanism 
(T,PRM) was held on 19-20 October, 1993. 
The report prepared by tho OA IT Secre-
tariat for the review contained the follow-
ing observations: 

"44. India will continue to be vulner-
able to external trade barrien IIIId 
diSturbances. The future pace and 
depth of India', autonomous .trade re-
forms are contingent on the main-
tenance of an open, stable and predict-
able global trading regime that can 
successfully combat protectionist pres-
sures in major export markets. It ill 
therefore important that India's trading 
partnels assume their responsibility for 
assittiDg India', autonomous liberaliza-
tion process by ensuring market access 
and stable trading conditions for its 
developing export base. This can beSt 
be achieved through a suecessful con-
clusion of the Uruguay Round, in-
c1ufting the integration Of trade in 
textiles in tho GAIT." 

2. In his concluding remarks, Chairman 
of the GATT Council, on his own respon-
ponsibility, said that ...... strong encour-
agement has been expressed for the deter-
mined continuation of these reforms. It is 
recognised that a most favourable external 
environment for India's trade will provide 
essential support for the reforms, and that. 
in this regard, the successful completion of 
the Uruguay Round will make a significant 
and lasting contribution". 

3. India is negotiating for enhanced 
market access in textiles and other areas 
of iDterest in the Uruguay Round. 
A'fiaIioD Bellded EII~ C ____ 

342. SHRI ANAND RATNA MAURYA: 
Will the Minister of CIVIL A VIA nON 
AND TOURISM be pleased to state : 

<a) whether the Government have pre-
Jlll.Iid auy plan to combat over the avia-
tiOn relatea enviroDmental coastraints; 

(b) if 10, die detail, thereof; and 

(c) if· not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM <SHRI GHULAM NABI 
AZAD): (a) and (b) Action plans have 
been prepared for Delhi, Bombay, Calcutta 
and Hyderabad airports to prevent bird 
strikes to aircraft. These are being imple-
mented under the supervision of the State 
Governments concerned. Air Field En-
vironmental Management Committees haw 
been establisbed· at all airports to identify 
sources of bird attraction around the air-
ports and to take remedial measures. At 
the national level, a Commit~ under the 
Chairmanship of Secretary (Civil Aviation) 
overseas functioning of the agencies c0n-
cerned with birds hazard control measures. 

(c) Does not arise. 

Apex HItech IDStitate at Banplore 

343 Prof. (Smt.) SA VITHRl LAKSH-
MAN Will the Minister of LABOUR be : 
pJeaced to state: 

(a) Whether there is any proposal to set 
up an Apex Hitecb Institute at Bangalore 
for upgrading and modernising Vocational 
training in the country; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRJ P. A. 
SANGMA) : (a) and (b) : Yes Sir. Tho 
proposal is at the initial stage of Planning 
The details are being worked out. 

Pa~ of IDsanace (]aID By uaW 
IadIa:r-aaee Compaay 

344. SHRl GEORGE FERNANDES : 
Will the Minister or FINANCE be pleased 
to state: 

W(a) \Vbetll« the Comptrolla' and Audi-
tor General of India in its report No.3 of 
1993 has pointed out the payment of claims 
by the United Insurance Company without 
valid insuraDce cover and without receiv-
iqfull premium; 

(b) Reo, thedetaill thereof;aod 
(c) . die IICtioD takeo br the Government 

·iDdiemataer? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN mE MINIS-
TRY OF PARUAMENTARY AFFAIRS 
(DR. ABRAR AHMED): (a) to (c) 
Yes, Sir. The relevent extracts from the Re-
port of the Comptroller and Auditor Gene-
ral of India arc enclosed in the statement. 
The General Ins~ce Corporation of India 
(GICI) issued SUitable guidelines and cla-
rifications in February '90 to enable its sub-
sidiary companies to settle such cases of 
violations of Sections 64 VB of the Insurance 
Act as had occurred upto December 1989. 
Suitab'e action was tak'!n against the erring 
officials. A system of monitoring of the 
compliance with the provisions of SectiO'l 
64 VB of the Insuranr.:e Act by tbe Boar"~ 
of the subsidiary Comoanies of the GTC'I 
has since been introduced to ensure thaI 
such violations do not reellT, 

STATEMENT 
Details u} cases as poillted out by tile 

Lomptroller and Auditol' General oj llidia Ul 
his Report No.3 of 1993 regarding payment 
of claim by the United 1_ Insurance Com· 
pany Limiled without ralid in:;urallc'" (,(I,'t',-

lind without receivifl!( filII premium : 

(i) An insurance policy covering the 
transit from anywhere in India to anywhere in 
India for the period from 1.4.1986 to 
31 .3.1987 was issued to company covering all 
risks. The insured made a claim for damage 
and the claim was paid for Rs. 5,27,913 
on 11. 12, 1987, though premium f{'lf 

Rs.16,277 and Rs. 21,308 were received only 
on 5.2.1987 and 1 .4, J 9117 resl'Cctively and 
insurer was not liable to pay the claim. The 
bank guarantee did not cover the premium, 
as many other dues against it exceeded the 
amount of bank guarantee. 

(ii) A lire policy was issued in 1987 cover-
ing insured items of value Rs. 19,24,59,000 
for a year from 31.12.1987 to 30.12.88. 
Premium of Rs. 7,71,202 wa~ payable and 
Rs. 2,34,875 was received on 11.8.1988 and 
Rs. 4,00,000 on 30.8.1988. Refund of pee-
mium of Rs. 1,26,822 was made towards 
discount on 28.10.1988. There was an ex-
plosion on 14. 5 . 1988 Ilnd loss was assessed 
at Rs. 1,13,612. The claim was paid for Rs. 
1,11,112 on 24.2.1989 thoop insurer was 
legally Dot liable to pay the claim. Though 

94-LJS259~--14 

bank guarantee of the insured l'I'8I received 
on 24. S . 1988 for RI. 7,90,000, but apiust 
it many other dUll bad already been set oft' 
in exc:aaofRl. 7,90,000. 

(iii) Buildina, Plant and Machinery, stock 
and stock-in-proca or a company were 
insured by unit of New India Assurance 
Compaay Limitid(NIA),c:0veriD8riskoCRs. 
38.86 crores from 1.7.1988 to 30.6.1_ 
on co-insuram:e basis. The business was 
shared between NIA and United India 111-
surance Compaay Limited (UIIC) and Nat-
ional Insurance Company Limited (NIC). 
in the ratio of 60:20:20. The Insured, before 
placing the cover with NIA as the leader, 
informed them on 30th June, 1988 that tbeir 
share of Ihe premium would be paid to dian 
directly. T cntative: total pl'cmium (100%) 
payable, based on previous policy, was worked 
out at Rs. 9,50,000. NIA collected a sum of 
Rs. 5.50 Iakbs (Rs. 4 Iakbs on 1.7.1988 IIIId 
Rs. 1.50 Iakba 0114.7.1988) towards c:ompany's 
60 % IIharc of the teDtative premium. Filial 
premium to NlA was fiud on 29.8.88 .RI. 
6.58 lakbs (60% .bare). Neither unc DOr 
NIC were paid their share of 20% each of 
tbe premium. 

The properties of the Insured were damaged 
by floods from 22.9.1888 to 26.9.1988 and 
loss was lSIICSSed at RE. 30.41 Iakhs (60%) 
The balance premium of RI. 1.08 1akhs was 
received by only NIA on 27.9. 1988 i.e. after 
floods. Still claim for Rs. 30.41 laths was 
paid to the Insured by NIA and the co-in-
sui'ers were asked to pay their 20% share 
of the loss. unc also paid Rs. 10.14 laths. 

According to lnIurance Rule 59 (d), the 
additional premium was recoverable within 
I S days from the date of its fixation failing 
which illSUl1lJlCle cover was to be c:anceUed 
on the expiry or the 15 days. The additioaal 
premium should have been paid by the .In-
sured latest by 13.!U988. and as be failed 
to do so NIA should have: cancelled the 
insurance cover. Failure to do so resulted 
in the paymeat of avoidable claim of RI. 
30.40 Iakhs by NIA. As unc had received 
no premium payment of claim for :Rs. 10,13 
laths was wholly avoidable and no illS1ll'lDCle 
contractaistedin Jaw. 

,The Ministry Slated (DCicmlber 1991) 
that there was miaunderstanding in the miIIds 
of the field ofllcers. 
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. LaM SdIaes For Weaker SediOlJS , I duCti"~tures. It has been eJ\joined upon 
345. DR. AMRlTLALKAUDAS: Will the ' them that 10% o~ their total ad~ances should' 

Miiuster of FINANCE be pleased to state: be for weaker sectwns of the society. Amongst 
the Government programmes. the Inte· 

<a) the details of the loan schemes intro_ gratedRural DevelopmentPro&ramrneORDP) 
duced by the Goverru:nent for ,weaker sect- is the major one to assist selected 
ions; families of target groups in rural areas to 

(b) the disbursement made by all the 
scheduled commercial banks under the above 
schemes during each of the last three years, 
State-wise; and 

(c) the checks exercised by the Government 
to easure that the loan schemes are imple-
mented properly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND TIm 
MINISTER OF STATE IN THE MINISTRY 
OF PARUAMENTARY AFFAIRS (DR. 
ADRAR AHMED) : (a) and (b) The commer-
cial banks participate in the programmes spon· 
sored by the Gnvernment to enable the identified 
beneficiaries to pursueviable schemes for their 
economic up1iftment. In addition to the above 
tIJt! banks also frame the schemes on their 
own to assist weaker sections of the society 
by way of providing loans to them for pro-

cross the poverty line by taking up self emp-
loyment ventures. The programme, inter-
alia, provides that not less than 50 % of the 
families assisted should belong to scheduled 
castes/scheduled tribes communities and no 
less than 50% of assistance provided by 
Government should also to go these categories 
Thestatewiseamountprovided by the banks 
under IRDP during the year 1990-91. 1991-
92 and 1992-93 is given below in the statement. 

(c) The . performance of public sector 
banks in the matter of extending credit assi-
taoce to weaker sections is reviewed by the 
Board of Directors of the banks, the Govern-
ment as well as Reverse Bank of India per. 
iodically and suitable steps are taken te> ma1ce 
up the dificiencies noticed. 

STATEMENT 

Stolement _wing .Ware-wise/U. T. -wise bank credit prol'iJed under Imegrated R./rQ! Dele!o"lIIt'1lt 
Programme (lRDP) durin'! the ),('(Us 1990-91, 1991-92 fl"l;/ 1992-Q~ 

<'.tatereT's 

AIIdhra Pradesh 
~Pra4esh' 

~. 

Bihar . 
G'1Il 
GaiIrat 
HaryaDa 
Himachal Pradesh 
Jammu • Kashmir 
Kamatab . 
Rcra1a 
Madhva Pradesh 

(R~, in cror~) 
--_._--------_. __ .- .... -----_.-. 

Amount of Rani ere·iit 
.- --., 

1990-91 1991-9:! 1992-93 

2 3 4 ._---_._---
9,839.48 6.755.60 7.248.44 

113.85 100.15 62.28 
2,868.54 1,973.68 1.067.83 

14,953.23 12,633.66 10,812.63 
163.64 156.66 169.13 

2,793.47 2,925.55 2.738.28 
1.267.83 978.80 669.85 

502.74 420.34 304.61 
471.32 468.58 196.:'45 

4.784.79 4.217.71 4.2"4.85 
2,560.&0 2.478.94 :!.:!SO.711 

12,779.21 13,220,68 Q,786.48 
-._------
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STATEMENT -coNdo 

Mabarashtra 
ManWur 
Meghalaya 
Mizoram 
Nagaland 
Orissa 
Punjab 
Ra:asthan 
Sikkim 
Tamil Nadu . 
Tripura 
Uttar Pradesh 
West Bengal 
Andaman Nik'lbar Islands 
Chandigarh . 
Daman & Diu 
Dadrll t- Xagar Ha\eli 
Delhi . 
Lakshadweep 
Ponclicherry 

ALL INDIA 

IMF Suggesdoas Reprdiag Subsidies 
346. SHRl LOKANATH CHOUDHURY: 

Will the Minister of FINANCE be pleased 
to state : 

ea) Whether the Government have been 
advised by the IMF to cut all subsidies at 
one stroke; and 

(b) if so, the reaction of the Government 
thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLJAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : <a) and (b) No Sir, 
there has been no suasestion from the I. M. 
F. to cut all subsidies at one stroke. However 
as a part of its process offiscal consolidation, 
the Govenment is aiming at bettertargetting 
of subsidies. 

347. SHRI K. H. MUNlY APPA: Will the 
miDiItcr of COMMERCE be pleased to 
state : 

(a> the total quantity of cigarettes im-
ported durins each of the last three years. 

2 

8,789.35 
61.62 

161.87 
20.92 

126.10 
3,253.19 
1,567.57 
4,737.57 

59.99 
5,990.88 

429.63 
31,133.33 
10,142.98 

62.95 

27.44 
14.95 
61.84 
7.31 

56.64 
1,19,003.12 

1 

8,880.01 
46.16 

162.69 
16.95 

161.80 
3,869.12 
1,320.64 
5,700.00 

73.88 
5,866.71 

710.23 
29,830.32 
9,630.34 

59.96 

23.72 
14.75 
28.35 
5.43 

30.28 
1,14,733.51 

4 

8,711.95 
31.88 
95.41 
16.94 

126.58 
3,479.03 
1,521.05 
4,509.87 

55.61 
6,067.71 

252.95 
28,957.21 
8,588.35 

28.15 

39.25 
18.75 

6.38 
23.79 

1.02,112.37 

(b) whether there is steady increase in 
the import of cigarettes during the above 
period; 

(c) whether any efforts have been made 
by the Government to reduce the import 
of cigarettes; and 

(d) ifsa, the details thereof? 
THE MINISTER OF COMMERCE 

(SHRl PRANAB MUKHERJEE): (a) 
The data showing quantity of cigarettes 
imported during 1990-91. 1991-92 & 199:2-
93 is as under ;-

1990-91 . 
1991-92 . 
1992-93 . 
(b) No,Sir. 

Qty. in kgs. 

5,4852 
5,1301 
2,4547 

(c) and (d) Cigarettes being a consumer 
item are Included in the Negative List of 
Imports under the Export-Import Polic:y, 
1992-97. However, some imports do take 
placeat the instance of the Diplomatic corp, 
stationed in the country and under the pass-
eaaer Baaa8erules. 
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MIrIIer of N ....... Dab 
348. Sbri RAM BADAN : WUl the 

MiDister of FINANCE be pleased to state : 

(I) die total JlUIDbaI: of banD whic;h have 
beta 8ICIlJCId with other nationalised banks 
duo to their fIIIlIliDI in loss during the last 
six months and the bank-wise details there-
of ; 

(b) wbetber there is any proposal for 
total JDIIl'Pf of ~Iary banD of State 
Ba.k of India group in near futur~; and 

(c) if 50, the time by which these baIlks are 
likdJ to be merged witb other banks ., 

TIm ~ROFnAmINTIffi 
MINISTllY OF FINANCE AND THE 
MINISrBR. OF STATE IN THE MINISTRY 
OP PARLIAMBNTARY AFFAmS (DR. 
ABRAll AHMED) : (a, The erstwhile 
New JIank of India WIll merged with Punjab 
NIdioDal Bank on_!4tIlSeptember,I993. 

(b) and (c) Govermnent bave received 
a proposal from State Bank of India for mer-
aer of its IDvtII Associate Banks into a Single 
Associate Bank. Governmeut have solicited 
the views of Reverve Bank of India on the 
propDIIl. 
lE!wIf.sll] 

CcIUGe ElqIart Palicy 

349. SHIll RAMCHANDRAVEBRAPPA : 
SH1U C. K.. KUPPUSWA~ : 

Will the MinistCll' of TEXTILES be pleased 
state : 

<a> whIdIer the GOVCI'IIIIICDt flOJXllC to 
~ and Jibcmlise coUoI:I export policy 

(ti) iflO, the details thereof ; 

(c) its likely effect 011 domestic market of 
eottoaandcottoDgrOWCll'S; and 

(d) the ~ of cotton exported and 
fcnip CIdumse earned th«e from during 
the last three years ? 

IQ! ~ OF STATE OF THE 
JoQNlS'llly ~ ~ (SHIU 
G. vstiKAT SWA,MY): (a) No, Sir. 

(b) gdW) Donat~. 
(4) The qaantity of cott(m ~ ~ 

f'orIiIn elrCIIImIe CII'DIII durlDg tile last 

dIlee~lreasunder :-
(Qty. in lath bales of 

170 Kgs each) 
(Value in Rs. crores) 

81. Year Quantity ForeiJn 
No. shipped exchange 

earned 
J 19!1().91 J J. 90 620.54 
2 1991-92 0.77 38.7j 
3 1992-93 13.766 725.37 

Import Duty Oa Steel1'yre Coni 
350. SHRI R. SURENDBR REDDY : 

Will the Minister of FINANCE be pleased 
~ostate : 

<a) whether presently there is no indi-
genous production of steel tyre cord and the 
same is imported by the manufacturers fllr 
use in manufacture of Radial Tyros; 

(b) whether a very high import duty is 
levied on the import of Steel Tyre Cord and 
the manufactured t)'Tes are subjecteu h) high 
tax! incidence resulting in high prices of 
tyres for cars, trucks, two or three wheeler 
vehicles in the market; 

(c) if so, whether Govbmment have recei-
ved any representation in this regard; and 

(d) if so, the action of the Government 
thereto ? 

1HE MINlSmR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI. M. V. 
CHANDRASHEKHARA MURTHY) : 
(a) Yes. Sir. 

(b) Basic customs duty on steel tyre cord is 
85 %. This rate is also applicable to a number 
of other items. and not confined to steel tyre 
cord alone. Tyres are subject to varying 
specific rates of excise duty. Their prices 
are determined by several factors, excise 
duty being one of them. 

(c) Yes. Sir. 
(cI) In view of the onaoing Budget exer-

cise for the fiDaDc:ia1 year 1994-95, it "Is -not 
possible to offer any comments at this stage. 

JeW Vtata'eII iD Acqaa-Mdoe PJojeet 
351. SHRI GOPI NATH GAJAPATHJ : 

Will the Minist« of COMMERCE be piealt-
cd to state : 

<a> wheth« the Minerals and Metals 
Tradias Corporation of India Limited bas 
set up joint ventures in the field of acqua-
mariIIe projects with some foreign companies; 

(0) if 50, tile details thereof; 
(c) whethel' any Indian company in the pri-

vate ..... was ~ interested to let up joint 
~ ..... the Minnis aad Metals ~ 
Corporation of India Ltd. in the field· of 
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acqua-marine culture; and 
(d) if so, tbe details thereof? 
mE MINISTER OF COMMERCE (SHRI 

PRANAB MUKHERJEE) : (a) No. Sir. 
(b) Does not arise. 
(c) and (d) Yes, Sir. A statement is given 

b&l0w: _.-
STATEMENT 

The names of Indian Companies in the 
private ~ector iri~resled in setting up joint 
'YeIltures with the MMTC Limited are as 
under: 
1. King International A!;Qua Marin,; Exports 

Limiled (KIAMEL) 
Tuticorin, Tamilnadu 

2. Suvarna Acqua Farms & Expol"t~ Limited 
(S.AFE) 
Hyderabad 

3. Sudesh Sea Food Limited (SSFL) 
Bombay 

4. OcI!anic Farms Limited 
Se<,underabad 

5. Richfield Acqua tech Ltd 
Vizag 

6. Visakha Acqua Farm Ltd 
Vizag 

7. Am.bson Nippon Foods Ltd 
Codlin 

8. Surya Foods & Industries Ltd 
Bbubaneshwar 

9. Aquarious Fisheries Limited 
Va!ICo.da.Gama, Goa 

interim Relief to Pensioners 
352. SHRI PRAKASH V. PATIL 

SHRIBHOGENDRAJHA: 
Will the Minister of FINANCE be pleased 

to state: 
(a) the total number of employees and pen-

sioners under the Central Government; 
(b) Whether the problems of pensioners are 

also being referred to the Fifth Pay Com. 
mission; 

(c) if so, the details thereof ; 
(d) if not, the reasons therefor ; 
(e) 'IlIIhether any interim relief is being gran-

ted to the pensioners keeping in view the steep 
rise in prices; 

(f) if so, the details thereof; and 
(J) if not, the reasons therefor ? 
mE MINISTER OF STATE IN THE 

MOOSTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): (a) 
The total number of Central Government 
(Civilian) regular cm~ is about 37.74 
1akha as on 31-3-90 and pensioner!! (including 
family peDSioners.) is 29.56 lakhs. 

(b) tl) (d) 'The terms ofreference of the Fifth 
Pay Commission are unde r consideration. 

(e) to (g) There is no proposal \\ ith the 
Government to grant Interim Relief to pen-
sioBers. Dearness Relief is being paid to 
pensioners as recommended by the Fourth 
Pay Commission. As the dearness relief is 
revised at 6 monthly intervals to compensate 
pensioners for rise in the cost of living, be-
yond average CPI 608, in the manner recom-
mended by the Fourth Pay CommiSSion, there 
is no necessity to sanction interim relief for 
the same purpose. 

Exports 
.53. SHRI VIJAY NAVAL PATIL : 

Will the Minister of COMMERCE be pk'aSed 
to state: 

(a) whether exports have been affected 
due to stagnancy in industrial out put; and 

(b) if so, the steps being taken to sustain 
increase in exports in the absence of suffi-
cient surplus for exports ? 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): <a> 
Exports have registered an encouraging gro-
wth of over 20010 in dollar terms du; ing the 
first half of the current financial year, as against 
the slow growth in industrial production. 

(b) Steps being taken to sustain this increase 
in exports include simpli&ation and stream-
lining of policy and procedures, substantial 
reduction in import licensing, reduction of 
peak import tariff levels, greater availability 
of export credit at lower rates of interest, 
strengtheniIlg of infrastructur'o>l facilities and 
greater involvement of State Governments. 
Special export promotion measures have 
been introduced for encouraging export 
production in general, and for the agricultural 
sector in particular. 

Ferelp 8aDks 

354. SHRI CHINMAYANAND SWAMI: 
Will the Minister of FINANCE be pleased 
to state the details of the foreign baub and 
the places wbere the branches of these baub 
are functioning at present in the country ? 

THE MINISTER OF STATE IN mE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PARllAMENTAllY AFFAIRS 
(DR. ABRAR AHMED) : At present there 
are 23 foreip baub [axc1udina BCCI(O) 
Limited) with 141 braches operatina in 
India. The details of these baub and their 
brancl1es are ,iwn below in the statement. 
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STATEMENT 

Statemeat IbowiDg position of Fareign Bauks aperatiDg in IIlIIia as 1lIIlS-11·1!J9J 

SI. Name of the Foreign Bank Country of Places where the:. Total 
No. Incorporation branches are at No. of 

. 'resent functioning branches 
in fndia 

(1) (2) (3) (4) (5) 

American Express Bank Ltd. USA Bombay-l 4 
Calcutta-l 
New Delhi-I 
Madras-l 

2 Bank of America NI SA Do. Madras-I 4 
Calcutta -I 
New Delhi-I 
Bombay-I 

3 Citi Bank N.A. Do. Bombay-2 6 
Calcutta-2 
Ne~ Delhi-l 
Madras-I 

4 British Bank of the Middle EaM UK Bombay-l :2 
Trivandrum-I 

5 Standard Chartered Bank UK Amritsar-I 24 
Bombay-6 
Calcuaa-8 
Cochin-I 
KaDpur-1 
Madras-3 
Dclhi-2 
00.-1 
Calicut-I 

6 Barclays BaDk PLC . UK Bombay-l 

7 Banque Nationale De Paris France Bombay-l 3 
Calcutta-l 
New Delhi-I 

·8 Banque IDdOSUC! Do. Bombay-l 

9 Societe Generale Do. Bombay-I 

10 Credit Lyoonais Do. Bombay-I 

II Bank of Tokyo Ltd .. Japan Bombay-l 3 
Calcutta-I 
New Delhi-I 

12 TIle SalttU'. Baok Ltd. Do. Bombay-) 

13 Tbe Sanwa Bank Ltd. Do. New Delhi-I 

14 ~Bank Germany Bombay-I 2 
Delhi-I 
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SfATEMENT-COllld. 

(2) (3) 

15 ANZ Crindl~YS Bank pic Australia 

16 Hongkong Shanghai Banking 
Corporaticn 

Hong Kong 

17 Abhudhabi Commercial Bank LrJ. U.A.E. 

18 MashreQ Bank psc (Former Bank Do. 
of Oman Ltd.~ 

(4) 

Bombal'-12 
Amrilsar-2 
Bangalore-I 
Calcutta-I 8 
Cochin-l 
Emakulam-l 
Darjeeling-I 
New Delhi-IO 
Kanpur-I 
Madra<r-4 
Tuticorin-I 
ShimJa-l 
Srinagar-l 
Gu~abati-l 
Hyderabad-l 

Bombay-7 
Calcutta--9 
Madras-l 
Visakhapatnam-I 
New Delbi-2 
Bangalore--I 

Bombay-l 

BombaY-l 

(5l 

56 

21 

19 Oman Internation Bank S.A.Q. Sultanate of Omal' Bombay-I 

20 Bank of Bahrain and Kuwait Bahrain Bombay-I 
B.S.C. 

21 Bank oi Neva Scotia Canada Bombay-l 

22 ABN AmTt' Bank N.V. Netherland~ Bombay-2 4 
Calcutta-l 
NcwDelhi-1 

23 Gonali Bank Bangladesh C'alcntta-I 

GrandfTotai 141 

-------------------------------- ------------
R....-... _ ef NatDmllsed Baaks 

355. SHR.I Y. SREENlYASA PRASAD: 
SHRI GURUDAS KAMAT : 

Win the Minister of FINANCE be pleased 
to state; 

(a) whether the Gcwmunent have shelved 
plans for further restructuring of the loss 
making nationalised banks in the counu,'; 
and 

(b) if so. the reasons therefor ? 
THE M1NJSTER. OF STATE IN me 

M1NISTllY OF FINANCE AND THE 

MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR-
ABRAR AHMED) : <a) and (b) With a view 
to improve the viability and finaDcial health 
of the nationalised banks. a provision of 
Rs. 5.700 crores bas been made in the Budget 
for the current year (1993-94). The na-
tionalised banks wiD be required to eola" into 
agreements with the Reserve Bank of India 
for restructuring their operations inc:Juding 
areas such as staff productivit:. asaet IIIIIIIIlge-
ment and reduction of DOIJ-I)Crforming assets 
as a pre-MIUisite for the release of this ad-
ditional sbare capital. 
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[Translation] 
Budc1bist PiJIpimage Centres 

356. SHRI ARVIND TRIVEDI: 
SHRI PANKAJ CHOWDHRY 
SHRI JANARDAN MISRA 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whether the Government propose to 
airlink Buddist Pilgrimage Centres in various 
parts of the country; and 

(b) if so, the details thertlof including the 
places in Gujarat proposed to he airlinked ? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) and (b) Buddhist Pilgrimage 
Centres in the country are served by flights 
to Patna, Lucknow. Varanasi, Ahmedabad 
and Baroda. No new centre is proposed to 
be airlinked in the immediate future. 

[E/lKlish] 

Tourism Promotion by ]\;orthem 
State<; 

357. SHRI MANORANJAN BHAKTA 
Will the Minister of CIVIL A VIA TION 
AND TOURISM be pleased to state : 

(a) whether the Union Government have 
evaluated the performance of the Ncrtht.rn 
States in the development of the tourism 
industry; and 

(b) if so, tbe details thereof ? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) No, Sir. 

(b) Does not arise. 

AIIti-ToIJacco Restrictions 
358. PROF. UMMAREDDY VEN-

KATESWARLU Will the Minister of 
COMMERCE be pleased to state : 

(a) whether his Ministry was represented 
in the Committee constituted by Ministry 
of Health to formulate various anti-tobacco 
restrictions in 1991 ; 

(b) if so, the 4etaJls thereof; 
(c) whether the Committee has subll'itted 

its reports ; and 
(d) if so, the details thereof ? 

THE MI'!iIISTER OF STATE IN MINI-
STRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) The Minis-
try of Health and family welfare has not con. 
stituted any Committee to formulate various 
anti-tobacco restrictions in the Yellr 1991. 

(b) to (d) Do not arisc. 

[Trallslarion) 

Small Savings Collection in Gujarat 

359. SHRI N .. 1. RATHVA : Will the 
Minister of FINANCE be pleased to state : 

(a) Whether the Union Government have 
received some proposals from the Govern. 
ment of Gujarat regarding the decline in small 
savings collections in the state : 

( b) if so, the details thereof : 
(c) the details of the progre<s made so far 

in this regard: and 
(d) the time by which the proposals of the 

State Government are likely to be approved ? 

THE MINISTER OF 5TATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINIS' 
TRY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (a) and (b) The 
proposals from the Governmcnt of 0ujarat 
include raising of rate of interest on small 
savings schemes, extension of tax benefits, 
deferment of recovery of small savings loans 
and for treating such loans as loans ·in per-
petuity. 

(c) and (dl The rates of interest on certain 
small savings schemes were increased ill April, 
1992. The limit of tax concession under 
Section 80L was raised from Rs. 7,000 to 
Rs. 10,000. 

Small savings collections during the current 
year so far have shown a substantial increase 
over the collections during the corresponding 
period of last year. 

In view of the Centre's budgetary constraints, 
it is not found possible to agree to deferment 
of recoveries or to treat small savings loans 
as loans in perpetuity. 
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0JnW!IUee tiIr R __ Ia InIaraDee Sec:tvr 

360. SHRI SURENDRA PAL PATHAK: 
WiIltbeMinister of FINANCE bepleased to 
state : 

<a> wheather the Committee appointed by 
tho' Government to sue!!""'t reforms in the 
insurance sector i~ India has submitttod 'its 
report ; 

(b) If so, the details of the recommendations 
of the Committee; aad 

(c) the action taken/proposed to be taken 
by the Government thercon ? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) : No, Sir. 

(b) and (c) : Do not arise. 

[English) 

New AYiation Rulestpolicy 

361. SHRI KASHlRAM RANA : Will the 
MinisterofClVTL AVIATION AND TOURIS M 
be pleased to Ma tt : 

(a) wheth"r there is any proposal to intro-
dUCt; new aviation rules/policy for pilot~ and 
airline~ companies so as t<; ensure passengers 
safety, PI operaiTcraft maintenances andcurbiug 
of the heavy e"penditure : 

(b) if so, the cktaib thereof; and 
(c) if not, the rat,'SOn thel\,for ? 

THE MINISTER OF CIViL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) and (b) Theie are no new pro-
posal~ for changing aviation rules for pilots. 
However, in)he recent put, an amendment 
to Schedule II of the Aircraft Rules, 1937, 
which deals with the standards to be met by 
the Pilots for the i&sue of the licences, bas been 
carried out. Further, a new Rule laying down 
minimum educational qualifications for Pilots 
has also been introduced. 

A new rule to provide for issuance of Air 
Opcator'l Certificate by OOCA to all Airlines 
air-Iald oPQtan is UDder examination by 
DGCA. 

(e) DeeI DOt &rile. 
M-l,/S259ESS-15 

Acaunulated Losses of indian Air!ines 

362. SHRI SHRAVAN KUMAR PATEL: 
Willthe Minister of CIVIL AVIATION AND 
TOURISM be pleased to state : 

(a) whether the World Bank has pointed out 
various reasons for th.., wowing accumulated 
losses of the Indian Airlines : 

(b) if so, the details thereof; and 
(c) tho;: steps being taken to take the Indian 

Airlines out of the red ? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): <a) and (b) No such report has been 
received. 

(c) To reduce losges, the following steps 
have been taken by Indian Airlines: 

(i) Improvement in customer services; both 
on ground and on board the aircraft. 

(ii) introduction of srh"'01e< like Fly More 
and Fly Free, Point-to-Point Fares, 
Domestic Tour Packages. etc. 

(iii) Close monitoring of 'On Time Perfor-
mance'. 

(iv) Changes in ilia ,·keting strategy, includ-
ing productivity linked inctntive for 
agents. 

(v) Providing convenient schedules. 
(vi) Stepping up utilisation of existing f1io!et. 
(vii) Increased international operations, and 
(viii) Control of unproductive expenditure. 

Change in UTI Structure 

363. SHRIRAM KAPSE : Willthe Minister 
of FINANCE be pleased to state : 

<a) whether the Government had constituted 
a Committee to modify the structure of Unit 
Trust of India; 

(b) if so, the details thereof; 
(c) whether the Committee has submitted 

its report ; 
(d) if so, the details thereof; and 
(e) the details of the recommendations of the 

Committee implementedl proposed to be im-
plemented ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MlNISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : <a) and (b) No, Sir, 
However, the Unit Trust of India (UTI) had 
coostituted a Committee in July, 1993 under 
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the Chairmanship of Shri N. VaBhul, Chair-
man, Industrial Credit and Investment Cor-
poration of India to consider, illl_fill, whether 
UTI sboula be su~jected to the regulation, 
of Securities and ExcbaDgt. Board of India 
(SEBI) and if so, what special considerations 
would need to be built into the regulations to 
raftec:t UTI's special status. 

(c) and (d) The Committee has submitted 
its report. The Committee has suggested 
that UTI should fOlm one or more Asset Ma-
nagement Companies as its 100% subsidiaries 
to undertake the functions of management of 
mutual funds strictly in accordance with the 
requirements of SEDI. The Committee has 
recommended the transfer of the management 
of closed ellded schemes to the proposed Assest-
Managemt nt Company (AMC). 

(e) The Government has indicated to UTI 
that it should setupan AMCand, to start with 
transfer the management of c1o!oCQ ended 
fJehemes to the AMC. SEDI will exercise full 
regulatory powers over the operation and 
business of toe AMC and schemes managed 
by it. 

Allahabad Bank Brandies lor NRls 

364. SHRI K. PRADHANI : Will the 
Minister of FINANCE be pleased to state : 

<a, wbetl>er the Allahabad Bank propose to 
open its branches for NRTs; 

(b) If so, the objectives thereof and the· 
number of sue h branches proposed to be open-
ed during the current year; and 

(c) the places indentified for opening of 
such branches ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MiNISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) to (c) Allahabad 
Bank has reported that it is considering opening 
of its ~s for NRIs. The objectives of 
opening of such branches are to tap the vast 
potential of NRI deposits and NRI business at 
4ilferent areal where there are concentration Of 
fllidentshavingregularconnectionswithforeign 
Countries. This particular service is to serve 
the NRI MplCJlta of citi7ens efficiently. During 
tile current financial year, tbe bank bas decided 
to act up a N1U branch at Jullai.dbar in 
Punjab. 

..... Br--* .... 

365. DR. D. VBN.ICATESWARARAO : 
will 'he Minister of FINANCE be pleased to 
state : 

(a) whether IMF bave not s.ccepted tome of 
the reforms made by India in its economic 
policy. 

(b) if so, the areas in which IMF has not 
endorsed India's reforms; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THB 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) to (c) No Sir. Tho 
The reforms undertakcm by the Government 
care of its own initiative and are not subject to 
acceptance by the IMF. However, the IMF has 
appreciated the efforts of India in stabilisina 
the economy and undertaking strucural 
reforms. 

Foreign T_'_ la-Flow 

366. SHRI!JS.B. SlDNAL : Will the Mini&tec 
of CIVIL AVIATION AND TOURISM be 
pleased to state : 

(a) whether the Government have prepared 
any action plan to increase the foreign tourists 
in-flow; 

(b) if so, the details thereof; 
(c) the total amount involved in implement-

ing this plan; and 

(d' the extent to which the foreign tourists 
in-flow is likely to be increased !after tho 
implementation of the Plan ? 

THE MINISTER OF CIVIL AVIATION 
AND TOURSIM (SHRI GHULAM NABI 
AZAD) : (a) to (d) The National Action Plaa 
for the development of tourism, presented in 
the parliament on Sth May, 1992, envisages an 
increase in the sbare of India, in the world tou-
rism from thepreaentlevel of 0.4 percent to 1 % 
with the next five years. It is proposed to be 
achieved throUjJh diversification of tourism 
product, improvement of tourist facilities and 
iafrasttucture and illtearated develop mont 
of ic1eI1tifiecl circuits and special tourism areas. 
The total inwsflQOllt roquinmlel1t bal not bOoa 
illdic:ated in the Action Plan. 
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c.tn-State F'IaucIal ReIadaa 

367. SHRI CHI1TA BASU : Will the Mi-
nister of FINANCE be pleased to state : 

(a) whether the International Monetary Fund 
has since advised for reviewing and revising 
the Centre-State financial relation in order to 
taCkle the problem of budgetary deficit effec-
tively : 

\ 
(b) if so, the nature of the advice; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) No Sir. 

(b) and (c) : Does not arise. 

F..xport of Textile Based Handic:ntfts 

368. SHRI GEORGE FERNANDES 
Will the Mini~ter of TEXTILES be pleased to 
l;tate : 

(a) whether the Export Promotion's Council 
for Handicrafts (EPCH) has been able to in-
crease significantly the export of textile based 
handicrafts to foreign countries particularly 
toJapan; and 

(b) if so, details of the export orders received 
by the Council during the year 1992-93 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY) : (a) Yes, Sir. The export of 
textile based hanaicraft to foreign countries 
particularly to Japan has incleased significantly 
due: to variuus export measures initiated by 
the Fxporl Promotions Council for Handi-
crafts (EPCH). The total exports of textile 
based handicrafts including handknotted cotton 
carpets have increased from Rs. 291.08 crore, 
in 1990-91 to Rs. 345.48 crotes in 1992-93. 
Tho total exports of these products to Japan 
have increalClCl from Rs. 18.85 crOl'e!> in 1990-91 
to RI. 22.92 crores during t 992-93 registering a 
arowthofabout22 percent. 

(b) The Export Promotion Couoc:il for 
HaDdicraf'la (EPCH) do not n;ceivo any CllLport 
order dkec:t1y. It ada at an export promotion 
.............. .." iDitiatiaw various measures 
to promote eaportI ofbaDdicraftli from India-

(7rQlU/ation) 

Lola to FIU'IIIeI'S In U.P. 

369. SHRI RAM BADAN: Will the 
Minister of FINANCE be pleased to state : 

(a) the number of farmers given loan .." 
each of the public sector banks in Uttar PradeaIa 
during the current year for purchasill8 food-
grains/irrigation equipment; 

(b) whether too much time is taken in 
giving these loans; and 

(c) if so, the directi'9es issued by the Govern-
ment to the public sector banks for disbursiq 
the loan without delay ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR AHMED) : (a) Data reporting 
system of the Reserve Bank of India 
does not generate information separately 
on the number of farmers who have been 
given loans by each of the public sector banks 
in the State of Uttar Pradesh for pruchasiq 
foodgrains/irrigation equipment. However, 
the number of accounts against which public-
sector banks have disbursed loans for agri-
culture and allied activities in the State of 
Uttar Pradesh during the year ended June 1992 
is 4,34,544. 

(b) and (C) A number of steps have been 
taken with a view to increase flow of credit to 
the farmers particularly small and marginal 
farmers. The important ones are: 

(i) Banks have been instructed that aU loan 
applications upto a credit limit of Rs. 
25,000 are to be disposed of witbin a 
fortnight and those over RI. 25,000 
within8to9 weeks; 

(ii) To facilitate speedy disposal of applica-
tions the application forms are made 
available in regional languages. Terms 
and conditions regardina marIiD/ 
securitysho:J1d b:: printed on the revaIC 
of the application form itself. 

(iii) AU branch IDIIDIIPII of baob are to be 
WIfed with disc::retionary powcn ot 
sanction loan proposals receiwcI ft'om 
weaker section without refClWllOO to IDf 
IIiIbcr authority. 
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(iv) If there are any complaints regarding 
delay in disbursements of loan the same 
are taken up with the concemed bank. 

Financial Condition of Weavers 

370. SHRI ARVIND TRIVEDI : Will the 
Minister of TEXTILES be pleased to state< : 

(a) whether the financial condition of the 
weavers in different parts of the country has 
;-orsened; and 

(b) ifso, the steps taken by the Government 
to provide them cotton on cheaper rates and 
market facilities to sell the clothes manufac' 
tured by them ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) : (a) Government has 
roinformation tcthis effect < 

(b) In order to improve the economic condi-
tion of handloom weavers in the country, 
Government of India is iIr.plementing the 
following schemes in acdil:('n to various other 
ongoing schemes :-

(i) Scheme of 'Margin Money for Destitute 
Weavers' which envisages capita! 
support to the cooperative societies 
having weavers living below poverty 
line as members. 

(ii) 'Integrated Handloom Village Develop-
ment Scheme' envisaging package of 
facilities in terms of skill upgradation, 
productivity etc. to give concerted and 
special attention to handkom weavers 
in identified villages; 

(iii) 'Project Package Schtme' providing for 
benefit to specific need based target 
groups or to specific areas or develop_ 
ing of a specific product; 

(iv) Scheme for supply of hank yarn to 
handloom weavers at min-gate prices 
through the National Handloom 
Development Corporation; 

(v) Silk Yam Bank Scheme; 
(vi) 'Janata Ooth Scheme' to provide 

sustained employment to un-employed 
and under-employed handloom weavers; 
and 

(vii) Market Development Assistance 
Scheme. 

A ~ for setting up of Handloom 
Development Centres in different parts of thct 
country has recently been announced with a 
view to provide complete package of assistallce 
including input and marketing support to 
handloom weavers. 

IEtwlish] 

Capital_Market 

371. SHRI MANORANJAN BHAKTA: 
Will the Minister of FINANCE be pleased to 
state : 

(a) Whether the US Agency for International 
Development (USAJD) bas signed an agree-
ment with the Union Government for moderni. 
sation and expansion of the country's Capital 
Market; and 

(b) If so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (Dr. 
ABRAR AHMED) : (a) and (b) An 
Agreement for the Financial Institutions Re-
form and Expansion (FIRE) Project was signed 
with United States Agency for[Intflrational 
Development (USAID) on 27th September, 
J 993 for a total grant assistance of US '20 
million over a five year period. lhis grant 
assistance is intendtd for development of 
India's Capital Market and ",ill be utilised 
by relevant Indian Organisations for financing 
technical assistance and training. 

In addition to above, US t! 125 million as 
Housing Guarantee Funds will be provided to 
Indian Financial Institutions which win help 
them in financing urban infrastructure pro-
jects. 

IDOation Rate 
372. SHRI SHRAVANKUMARPATEL: 

SHRI WAY KUMAR YADAV : 
Will the Minister of FlNANCE be pleased 

to state: 
(a) the particulars of wholesale and con-

sumer price indices of essential cOlJ1modlties 
during the last four months; 

(b) the weekly rat~ of inflation on point 
to point bas~during the above period; 

(c) the 1'eIlIODS for iocmaIe in the n.te of 
-inftatioD; 
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(d) whether the prices of essential commodi. 
ties aregoingupday-by-day; and 

(e) if so, the steps taken by the Govern-
ment to bring down the rate of inflation and to 
check the prices of essential commodities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF ST-\TE IN THE ; MINIS-
TERY OF PARLIAMENTARY AFFAIRS 
(DR. ABRAR'AHMED) :(a) The particulars 
of wholesale and consumer price indices of 
essential commodities during the last four 
months are listed in Statement I and II. 

(b) The weekly rate of inflation on point to 
point basis during the above period is shown [in 
Statement-III. 

(c) to (e) : Increase in the Government fiscal 
deficit, prolonged dry spell, disruption in the 
movement of essential commoditie3 and raw 
materials due to truckers strike are some of the 
reasons for price rise during the past four 
months. Also higher support/procurement 
prices for rice and wheat serve as a floor 
below which the wholesale prices cannot fall. 
Prices of some essential commodities have risen 
sharply. whereas some have shown only a 
modest increase. The Government has taken 
a number of steps to bring down the rate of 
inflation of essential commodities. These 
include : augmentation of food supplies 
through higher allocations to Public Distri-
bution System. timely edible oil imports, 
strengthening of Public Distribution System 
and ensuring a policy framework for increased 
industrial production. 

STATEMENT-I 

Annual rate of inflation in WPI or essential commodities 

199~ 
Comm,ylities Weight ,--_ -"_ -, 

.luI. Aug. Sep. Oct. _._-_" 
_---~.-----" --~------ ~-.-

ALL COMMODITIES 100.00 7.3 8.0 7.4 7.5 
Rice 3.69 5.0 6.4 8.2 10.6 
Wheat 2.25 6.7 4.1 9.1 13.6 
Jowar 0.42 -35.6 -36.4 -29.0 -28.6 
Bajra 0.18 -37.4 -30.7 -16.3 -0.7 
Gram 0.31 37.4 42.9 54.2 65.0 
Arhar 0.27 -4.0 -1.7 4.0 9.5 
Moong 0.20 -10.7 -7.8 -0.1 11 .8 
Masur 0.05 0.2 -6.4 -0 II 4.9 
Urad 0.15 -14.3 -15.2 -11.0 -3.6 
Potatoes. 0.47 19.4 25.2 3:!.1 311.3 
Onions 0.16 -12.7 5.8 59.3 116.0 
Milk 1.96 10.7 11.7 5.2 3.3 
Fish 0.51 12.6 34.3 27.1 26.4 
Mutton 0.52 9.6 10.1 8.7 8.7 
Chillies (Dry) 0.32 -61.4 -61.5 -62.0 -60.8 
Tea 0.56 13.8 20.8 29.9 21.5 
Cokin~coal 0.35 20.4 20.4 20.4 20.4 
Kerosene 0.87 0.0 0.0 0.0 0.0 
Atta 0.76 -0.7 -0.9 4.2 5.1 
Sugar 2.01 12.4 13.8 13.5 14.7 
Gur I. 75 57.8 59.9 67.0 52.7 
!!;alt . . . 0.04 10.3 10.5 11.9 12.9 
Hydrogenated vanaspati 0.52 -14.4 -12.3 -9.5 -8.8 
Raoe & Mustard Oil 0.28 -4.4 -5.4 -2.4 -0.8 
Coconut Oil 0.17 -10.1 -16.3 -16.6 -20.3. 
Groundnut Oil 0.53 -12.7 -7.5 -7.9 -7.9 
Long cloth/sheeting . 0.36 6.6 8.3 9.0 9.0 
Dhoties. sarees & vails 1.19 5.0 10.7 10.5 14.1 
Household jal1n~ry scap 0.59 -4.9 -4.9 -5.5 -6.2 
Safety Matches . 0.23 ,1.6 13.1 10.8 12.9 

ESSENTIAL COMMODITIES 21.77 6.3 8.2 10.8 12.0 
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STATEMENT-U 
Annual rat~ of inHation of Essential Commodities Bllsed on eon~lImer Price Index 

1993 
Comm'XIity r-

Weight May June July Ana 

2 3 4 5 6 

CPI (IW)-General 100.00 5.1 5.9 4.5 5.!! 

Rice 12.45 3.7 3.5 3.8 4.2 

Who'e wheat 4.4~ -2.2 -1.3 -1.9 -1.3 

Wheat atta 1. 75 -5.5 -3.5 -1.9 -1.9 

Jowar 0.46 -24.6 -25.3 -26.1 -29.2 

Bajra 0.16 --40.3 -37.1 -37.3 -34.8 

Moon!! 0.53 -0.9 -4.0 -3.3 -5.0 

Gram 0.08 16.7 25.3 27.1 32.8 

Masur 0.41 -7.2 -5,(; -5.9 -5.0 

Arhar I.fi9 -1.4 -9.8 -3.3 -3.3 

Urad 0.35 -7.5 -6.4 -5.6 -6.4 

Coconut oil 0.09 -6.9 -8.0 --13.3 -17.7 

Groundnut oil . 2.27 -21.4 -10.8 -10.3 -1.7 

Mustartl oil 1.44 -10.1 -3.7 -3.3 -6.0 

Vanaspati 0.78 -15.7 -12.2 -11.0 ._ 9.7 

Goat meat 2.12 II. 3 11.0 10.2 9.5 

Fresh fsh 1.31 20.6 20.5 17.7 22.9 

Milk 5.52 7.3 7.6 7.6 7.8 

Salt 0.15 5.9 6.1 5.4 6.1 

Chillies 0.63 -53.2 -54.7 -55.0 -55.7 

Onions 0.67 26.3 11.0 -7.3 It.S 
Petatoes . 1.23 19.5 10.7 5.6 21.5 

Sugar 2.24 3.3 20.6 ]5.9 J8.1 
Gur 0.47 81.8 52.3 47.1 49.0 
Tea 1,;a"es 0.82 40.5 24.2 24.4 24.3 
Seft coke 0.80 14.3 5.!! 8.1 7.5 
Kerosene oil 1.82 -48.4 2.0 1.3 1.1 

Matchboxes 0.23 20.3 9.4 8.1 -1.3 
Washing soap 1.33 -1.7 1.8 2.1 3.1 

Long cloth 0.20 88.0 12.7 12.9 10.7 

Dhoties 0.35 21.6 11 .1 11.5 11.7 

Sarees 2.05 12.3 13.7 13.9 13.7 

ESSENTIAL COMMODITIES 48.83 -0.1 2.8 2.2 3.4 _---_. 
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STATEMENT-Ill 

Weekly rate of Inflalil)D (WPI} 

Month 

July . 

September . 

October 

November . 

P=Provision,·1 

Waving of Lons of Weavers 

373. DR. D. VENKATESWARA RAO: 
Will the Minister of FINANCE be pleased to 
state : 

(a) wh.:ther the Government have issued 
dire::tion to public sector banks for waiving 
of loans of weavers in the country; 

(b) if so, the details thereof and the amount 
likely to be waived: 

(c) the number of weavers likely to be 
beoefittt:d ; 

Week ended Annual rate 
inflation (%) 

----------
3-7-1993 6.9 

10-7-1993 7.1 
17-7-1993 7.1 
24-7-1993 7.4 
31-7-1993 7.5 

7-8-1993 7.6 
14-8-1993 7.6 
21-8-1993 8.1 
28-8-1993 8.2 

4-9-1993 9.2 
11-9-1993 9.1 
18-9-1993 8.2 
25-9-1993 7.3(P) 

2-10-1993 7.4(P) 
9-10-1993 7.4(P) 

16-10-1993 7.I(P) 
23-10-1993 7.I(P) 
30-10-1993 7.9(PI 

6-11-1993 8.4(P) 
13-11-1993 8.5(Pl 

(b) whether all the banks arc following the 
directions of the Government in this regard; 
and 

(c) if not, the reasons therefor and the actiOn 
taken by the Government in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (Dr. 
ABRAR AHMED) : (a) Government of 
India and Reserve Bank of India have not 
issued any direction to public sector banks for 
waiving of loans of weavers in the codntry. 

(b) to (e) : Does not aris~. 
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Tnade Deftcit 

374. SHRI SY AD SHAHABUDDIN : 

SHRI BIRSINGH MAHATO: 

SHRIMATI SUSEELA GOPALAN : 
Will the Minister of COMMERCE be 

pleased to state : 
<a> the trade deficit during the first six 

months of 1993-94 in rapees, dollers and 
SDRs, separately; 

(b) the trade deficit as percentage of ex-
ports during the above period: 

(c) the tradli deficit as percentage of 
imports during that period ; 

(d) the trade deficit as percentage of trade 
during the perio<1; 

(e) the trade detcit as percentage of bal-
ance of payment during the period; 

(0 the major items which ha~e shown 
increase as compared to the correspond-
ingperiod of 1992-93: 

(g) the major export destinations which 
have sho",'Il increase as compared to the 
corresponding perio.i of1992-93; and 

(h) tbe major lra,jc partners who~ ex-
ports to India have shown a rise as compo 
ared to the corresponding period of 1992-
931 . 

ruE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE) 
<a) to (d) A statement indicating trade 
deficit during April-Septembe4 93-94 in 
rupee, dollers & SDR and trade deficit as 
percentage of exports, import~ and total 
trade during April-September 93-94 is given 
below. 

(e) A .. balatWe of payment data for April-
September, 93 are not available, trade de-
nci.t as llCrcentage of balance of payment is 
DOt yet available. 

(0 The major items of exporls ouring 
April-Au~ust, 93 (\atest period for which 
such date are available) which have shown 
increase as compared to the corre~ponding 
period of 92-93 are tea, coffee, tobacco, 
manufactured processed foods, iron ore, 
leather. and manufactured, gems and jew-
ellery, chemicals and allied p~ooucts, eng_ 
ineering goods, electromcs items etc. The 
major items of import~ during April-Augusto 

93 which have shown increase over the 
corresPOn49a.,period last year are news-
print, non~(Crrous metals, pearls, precious 
and semi-precious stone, machine tools, 
tran~pOrt equipment, manufactures of metals 
etc. 

(g) The major export destinations during 
April-August, 93 which have shown il1Cl'e8.Se 
as compared to the corresponding period 
of 92-93 are Belgium, France, Nether-
lands, U.K., Australia, Japan, Singapore, 
USA, Canada, Hongkong etc. 

(h) The major trade partners whose ex-
ports to India durill!! April-August, 93 ha~e 
shown a rise as compared to the corres-
ponding period of 92-93 are Belgium, Denmark 
France, UK, Switzerland, USA, Bangla-
d@';h, etc. 

STATEMENT 

INDIA'S FOREIGN TRADE DURING 
APRIL-SEPT. 1993 

Trade 
Deficit 

Rupees CrOTes 
1381. 35 . 

Trade Trade Trade 
Deficit Deficit Deficit 
as %of as %of as %of 
exports imports total 

Trade 

4.26 4.08 2.08 

US Dolla, Million 
440.48 . 4.26 
SDR's Millioll 
312.91 . 4.26 

4.08 2.08 

4.08 2.08 

Re-eonstitntion of Central Board of Dir-
ectors of RBI 

,is. SHRI R. SURENDER REDDY 
Willthe Minister of FINANCE be pleased 

to state : 

(a) whether the Central Board of Dir-
ectors of Reve~e Bank of India ha~ been 
resconstituted ; 

(b) if so, when and the details of the memb-
ers of reconstitut ed Board; 

(c) if not, the reasons therefor; and 
(d) the time by which the above Board 

is likely to be reconstituted ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINI-
STRY OF PARLIAMBNfRY AFFAIRS 
(DR. ABRAR AHMED) :(8) No,Sir. 

(b) to (d} Government have initi-
ated necessary bteps for reconstitution of the 
Central Board of Dire.::tors of Reserve Bani( 
of India. 
Agreemeat between 'BA and Organisations uf 

bank employees and ofticers 
376. SHRI GEORGE FERNANDES : 

SHRI BARE LAL JATAV: 
Will the Minister of FINANCE be pleaiiW 

to state: 
(a) whether any agreement on pay scak.s, 

bonus and pen.~ion to bank employees has 
been signed between the Indian Banks' 
Association and the organisations of Bank 
employees and officers recently; 

(b) if so, the salient features thereof; 
and 

(c) its impact on the banking sector ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): 

(a) An agreement has been signed 
between IBA and the unions of Dall~ em-
ployees on 29-1()'1993 in regard to the 
issue of pension. No agreement has been 
siped with regard to wage settlement and/or 
bouns. In re~p"ct of the officer employees 
in banks, joint notes were signed by IDA 
a nd the officers organisation on the issue 
of pension, bonus, CPF and wage~ and 
have been forwarded to the Govt. for its 
consideration. 

(b) The salient features of the pension 
settlement are as under :-

The settlement provides for the existing 
bank employees to opt for pension as SC(;ond 
retnal benefit in lieu (if employer's cont. 
ribution towards plOvident fund. However 
t.mployees joining on or after 1-11-1993 
will be eligible only to Jl'. osion scheme in 
lieu of Contributory Providt.nt Fund. Th" 
pension scheme will also be availabk to 
.:x-employees of banks who retired on or 

after 1-1-1986 provided they surrender 
the employee's contribution to provident 
fund torether with interest and a fUrther 6 % 
interest 00 this amount from the date or 
drawaJ to the date or refund. However, 
pension wiD be payable to them with etfect 
from 1-11-1993 only. The pension tcheme 
also provides for commutation or 1/3 of the 
basic pension. The pension settlemont is OR 
the lint;s of the !)e'nsion scheme already in 
operation for Central Government em-
ployees and employees of Revserve Bank 
of India. For the purpose of calculation of 
pension and not gratuity 'pay' would in-
clude basic pay and a part of the DA to 
the extent of 1150 points in the C:mswDll" 
price index with etlect from 1-11-1~3. 
A detailed scheme as per the provisions 
of the settlement would be drawn up before 
31-12-1993. 

(c) The pension scheme introdUCCII 
in the banking sector is estimated to cost 
Rs. 400 crores per annum to the bankm, 
industry. 

Overseas Opentions of PubliC Sector ...... 

377. SHRI S B. SIDNAL : WiD the Mini-
ster of FINANCE be pleased to state : 

(a) whether some public sector banks 
have defaulted in making provisions for 
their overseas operations durina 1992-93; 

(b) if so, the details of such banks; and 

(C) the steps proposed to be taken by the 
Government in this regald ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE AND THB 
MINISTER OF STATE IN THE 
MINISTRY OF PARLIMBNTRY 
AFFAIRS (DR. ABRAR AHMED): 
(a) to (c) Reserve Bank of India have 
reported that all public sector banks having 
branches abroad make provisions as per 
host country requirements. AccordiDSiY' 
all public sector banks except Bank of India 
have made full provisions. In the case of 
Bank of India Head Office funds are held 
abroad in lieu of provisions. The short-fall 
in the provisions will be made good duriDc 
the current year • 



CIIII!aes lit Eea .... e R.erar.s 
3'1&. SHlU BOLLA BALLI RAMAIAH 

Will 'dle Minister of :F~ be pleased 
to state : 

(a) 'whether· the leading iadustrialists 
bave met him to apPri9C of the problems 

'all(l' ditJiculties . being faced by the Indian 
. indUstry as a TesUIt of the economic re-
'fOrnJs; . 

. .(tI) if so, the observations and SUggtlSt-
~ made by them in this ~rd; 

(c) wI1dher the Govermment propose 
to make some policy changes for the Weal 
of Indian lnoUSlry, 
",'(4) if so; the d.:tails therof; and 

, . (e) if not, the reason .. therefor? 
THE MINISTER OF STATE IN THF 

MINISTRY OF FINANCE AND THE 
MINISTER OF STATE !N THE 
·MINISI'RY OF PARLlMENTRY 
AFFAIRS (OR. ABRAR AHMED): 

·(a) atId {b) A group of industrialists met 
the Finanee Minister on 10th November, 
1993. In their repres.!ntation, the gloup has 
;lIIer-41lia pointed out that they are in full 
agreement with ttrade liberalisation policies 
or the Government and the Indian enter-
'prises Ix; strengthened to enable them to 
play their role in the industrial growth of the 

..Q)UJllry. ~uggestions made by !the Group 
W:lude ; 

(1) Restriction imposed by RBI on 
banks on lending against pledge of 
shares be removed; 

(ii) Removal of constraints imposed by 
Sections 370 aDd 372 or the Cum-
aoiesAct; 

(iii) India. Compauies be allowed to 
issue lIOn-voting shares; 

(iv) ReducOOn of share holdings of the 
financial institutions in the Indian 
Companies; 

(v) Access to low-cost funds abroad 
for itJvestment in indian companies; 

aDd 
fYi) Inttuduction of measures for speed-

ier IDICfJClS aDd acquisitions. 
(e) to (e) The suggestions made by the 

tmUP and other AnoctaUon and iDdivi-
cIIIIIfI. are'liIept in view whiIIl. formuJatins 
OoYeramentllCOllOlDic po1icics. 

wnn.n,~ .'2<40 
.~ .. 

l79. S~OiLABUA:LLI RAlMIdlW: 
Will the MiniSter of FINANCE be .... 
tostate: 

(a) whether the Govermment . had con-
st11uted a Committee to look into the l>Y$tcm 
of coll5Ortium lending; 

(b) if so, the details thereof; 
(c) whether the Committtee has submitt-

ed its report; 
(d) if so, the r<'Commendations made by 

the Committees; and 
(e) the details of the l't;Commendations 

accepted by the Government? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND 1'HE 
MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR ,\HMED) : 
(a) to (e) The Committee set up by the 
Reserve Bank of India (RBI) uncer the 
Chairmanship of Shri J.V. Shetty to review 
the sy.tem or iending under the consortium 
arrangement has submitte-d its report to 
them in August, 1993, It has, in its report, 
brought out certain snortcomings in the 
existing system of lending under consortium 
arrangement by banks and recommended 
various measures for their improvement. 
The summary of its major recommedations 
i~ contained on Chapter VIII of the report. 
Copies of the report will be placed in the 
Library of Parliament at the earliest as 
soon as printed copies are made available 
by RBI. 

The RBI have is!.ued revised guidelines 
on lending under Comortium arranaement 
to all scheduled commercial banks, after 
considering the Various recommenda.trons 
made by the Committee, Vide theh circular 
No. Ref. fEeD. No. 20/08/13.08/93-94 
dated Octobe. 28, 1993. The important 
changes in the existing guidelines are as 
under: 

(i) The threshold limit for obliaatory 
formation of a consortium in respoc:t 
of borrowers financed under muI· 
tiple banking arrangenmcnt haR beeR 
revised up\\a rds fmm Ils. 5 erores 
to lb. SOcrores. 
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(ii) ]lanka may, at their discretion, org-
anise syndication of credit for highly 
rattd corporate borrowers enjoying 
workiq capital facilities of Rs. 50 
crOleS andabove. 

(iii) Borrowers will be free to induct 
new banks into consortium and banks 
will be free to leave consortium after 
two years, subject to c(.·ml'liance 
with certai, conditic.ns. However, 
once a consortium is f"rmed, either 
becausee it' is obligatory to do so 
or because banks choose to volun-
tarily finance a borrower under 
a consortium no credit facility, either 
fund-based or non-fund-based, should 
be· extended by non-member banks 
without the formal approval of the 
consortium. 

(iv) There will be no change in RBI's 
extant guidelines in the matter of 
lending under consortium to sick! 
weak units indentified as viable for 
rehabilitation. 

(v) Banks are required to convey their 
decision on credit proposals within 
the prescribed time-frames. 

Garment Export Quota 

380. SHRI PRAKASH V. PATIL : 
Will the minister of TEXTILES be pleased 
tostate: 

(a) Whether the garment export quota 
released by the Government is being sold 
ill the black market; 

g,t.L/S2S9LSS-670-8. t 2-94-0IPS 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
against the erring firms in this rc8ard durinc 
the last there years 7 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI) 
G. VENKAT SWAM¥): (a) U> (c) 
Under the Garment Export Entitlement 
Distribution Policy, entitlements under 
Past Performance Entitlement System and 
Non-Quota Exporters Entitlement SYstem 
are transferable between registered garment 
exporters. Since in some categories the avail-
ability of entitlements i3 "less than demand, 
it i~ possible that such transfers are effected 
subject to certain amount of premium pay-
able by transferees. 

A complaint has been received from a 
Member of Parliament alleging that one 
exporter was indulging in blackmarketing 
of quotas. The matter was investigated by 
the Office of the Textiles Commissioner 
and the Appalel Export Promotion Council. 
However. the;; charge could not be proved. 
Government have hOWever decided to ask 
the CBI to conduct a preliminry enquiry 
in the matter. 

11.21 hrs. 

The Lok Sobho then atIjo_d tiJl EJevt!R 
of the Clock on _Monday, the 6th December. 
1993/Agrahayna 15. 1915 (Saka.) 




